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PARLIAMENTARY DEBATES -

(Part I—Questions and Answers)
OFFICIAL REPORT

HOUSE OF THE PEOPLE
Monday, 30th March, 1953

The House met at Two of the Clock.
|MRr. DEPUTY-SPEAKER in the Chair]

-ORAL ANSWERS TO QUESTIONS

RAILWAY MAGISTRATES

*1066. Shri M. L, Dwivedi: Will the
Minister of Railways be pleased to
state:

(a) thre duties of the travelling
Magistrates on Railways:

(b) whether the office of such Ma-
gistrates has been decided to be made
permanent; and

(¢) whether there is any authority
to supervise the work of these Magis-
trates at their headquarters and dur-
ing their moving duties?

The - Parliamentary Secretary to
the Minister of Railways and Trans-
port, (Shri Shahnawaz Khan): (a)
The duties of the travelling Magis-
trates are to hold summary trials of
cases of ticketless travelling, travell-
ing on foot-boards, unauthorised vend-
ing. hawking or begging in trains or
at railway stations. and similar offen-
ces under the purview of the Indian
Railways Act,

(b) No.

(c) The judicial part of the work of
these Magistrates is supervised by the
District Magistrates of the district
concerned. Their tour programme.

however. is made in consultation with
the railway authorities.

ot awo Uwo fyaat: w1 AR
*  wof ag aASH F 1 HUTHGT (6 THT FawT-
o w1 ané & fe ot Zafew dfosew

25 PSD.

1540

T2 9 g § Ag Ao 2T A1 mfe
g FOE I g w4
aaE?

it gaTE W AT O aET RS,
@wt @Y E AT AEE AT &
qm @Y F1€ I g1 WX Ag "A
REFAF wonfad wriars FE

st Ho l{ﬁﬂfﬁfﬁ: 41 AT
T AEET 47 aaeEd & A1 e
fere & #T A8 994 § AR TR
§ qwi 9@ § A1 A fEedr &
arg anar feoar W OF fem
A @ &, afed fer o afaez
qU9 FAT 1 dBH F fod I AT
qFT B & ? TH FT 47 FT0 E A A -
¥ fod qar &1 Friats AT A EY § 7

At mgAATE Wi IF A OAT AT
ard F1§ g A E !

HLRTT Qo QW0 WEWS: FATATHT
T a1 T M FO0 A FH F FIE
aewEE st f& oSt @ fewe ¥
FLAN ATA AL THFI ATE STAH A
feed o g 3 & fod da R
¥ @ & Gw O fEE Aew &
& FI0 FaM 7

ot AT & S ST ae
fere aRFW & I oMl g9 fowe
F AT T FT ARG AT IR

T FTH e syt - fear s



1541 Oral Answers

aﬁt_mmmﬁﬂ'(ﬁm%m
TEARF T QAT L THATE |

JUTEqW AERT : EERE G

M FIIE@ALRN

Mo AT W7 FT AAG HAY
7en ag amem ¥ g wh 6
fed oF @m i fF wrErd §
AR zAE § TR EE W|@T
foreagaTe Y 2L T F 7

ot mgAaw Wi feREW A
frad sTaTMd § @ W ARE AW
TaeT WTaEAE |

o grA W :  ferg@e & 3=
A2, OF wEerE W@ 5 eE F 9w
fsmsTEEAmE L
ot TR W : Y9 A FT
HETOTE G &

Shri T. K. Chaudhuri: May I know
whether it is a part of the duty of
these magistrates to prevent beggary
and unauthorized hawking in running
trains? :

Shri Shahnawaz Khan: It is part
of the duty of these magistrates and
very strenuous efforts have been made
bv these ‘magistrates to put a stop to
unauthorized vending and child beg-
ging. It is a very difficult -problem
and we are finding out ways in con-
sultation with the State Governmenats
to tackle it.

Shrimati A. Kale: Mas-' 1 know how
much loss is sustained by the Railways
as a rsult of this ticketless irav.l?

Mr. Deputy-Speaker: Do we want a
discussion?

Shrimati A. Kale: On ah average,
last year. .

Mr. Deputy-Speaker: Has the hon.
Minister any estimate of the amount
lost by the Railways on account of this
ticketless travel? N

Shri Shahnawaz Khan: I do not
have the fizures relating to the amovut
that we have jost_on account of ticket-
less travélling bui’ I have the ambunt
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that we have obtained through these
sources.

Shri C. R. Chowdary: May I know
to whom these travelling magistratas
are subordinate administratively and
judicially? B

Mr. Deputy-Speaker: To the District
Magistrates.

Shri C. R. Chowdary: How is it
determined?

The Minister of Railways and Trans-
port (Shri L. B, Shastri): All are
subardinate to the .District Magistrate.
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Mr. Deputy-Speaker: These are all
suggestions for action. Are hon.
Members interested in tirkatless

travel? I have allowed sufficient
number of guestions.
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Mr. Deputy-Speaker: Next question.

. The Minister of Defence Organisa-
tion (Shri Tyagi): The hon. Member
himself cays that he was travelling
without a ticket. .

. Mr. Delpui!-smakel': He is giving
information and not putting the
question. e : .ot
Shri Syed Ahmed: I co-travelled
with him without a ticket. b
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TICKETLESS TRAVELLING

*1967. Shri M. L, Dwivedi: (a)
Will the Minister of Railways be
pleased to state whether ticketless
travellers are taken to the station,
where a travelling Magistrate holds
office, without any Railway ticket

_ while under arrest and allowed to

' travel without a ticket again on re-
lease?

(b) What are the reasons that ticket-
less vendors and other persons are
not taken notice of by ‘the travelling
Magistrates and checking staff and al-
lowed free entry on platforms and
moving trains? .

(c) What are the steps which Gov-
ernment are taking to put a stop to
. such practices? . .

The Parliamentary Secretary lo the
Minister of Railways amd Transpori
(Shri Shahnawaz Khan): (a) Ticket-
less travellers while under arrest. are
taken without a railway ticket to the
station where a Railway Magistrate
ho'ds office. but they are not allowed
to travel frec on release,

(b) It is not a fact that ticketless
vendors and other persons are not
taken notice of by the Magistrates and

+the ticket checking stafl. Such ticket-

less vendors when detected without
tickets. are treated as ticketless pas-
Sengers. -

{c). All station staff, guards and
travelling ficket checking staff have
instructions to prevent beggars and
other unauthorised persons from
en'ering trains and to remove thems
n‘-jnm station premisecs whenever detect-

, ed.
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Mr. Deputy-Speaker: Four questions
are put together. The hon. Minister
must be ready.
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Shri Dabhi: Are the Gevernment
satisfied that instructions are proper.y
enforced by the checking staff?

Shri L. B. Shastri: So far as we
know the instructions are being foilow-

Shri N. Sreekamtan Nair: May I
know how much amount has been
recovered annually from these tickei-
Jese, travellers by way of fare as weil

4,

s fines and also what is the expendi-
ture .involved in the employment - of
magistrates along with the expen=es
incurred in connection with the priso-
ners when they go to jail?

Shri Shahnawaz Khan: This scheme
operates mainly in U.P., Bombay.
darnings were Rs. 21.28.28¢ and ‘the

Orissa and part of Assam. I have
facts and figures about the U . In
the year 1950. that is. from the first of
July 1950 to thirtieth of June 1951 the
tolal earhings were Rs 21.74,443 and
the 'total expenditure which included
the salaries of magistrates, trained
staff. additional Police came to Rs.

8.16,093. In the year 105132 the
total expenditure was Rs. 8,18.:28.

.Shri Nambiar: May I know whether
jt.is a fact that the ticket examiners
who-de- not collect their. amount of
money per month are being charge-
sheeted for punishment?
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Shri Shahnawaz Khan: That is no!
so. It is incorrect.

Dr. Jaisoorya: What action can lhe
Government take againsi lcketicss
travellers in stations where there are
no tickets available berausz they are
not_supplied?

shri Shahnawaz Khan: As far as we
are aware, there is no’ such station
where tickets are not issued.

Dr. Jaisoorya: In the Central Rail-
way.

Shri Shahnawaz Khan: If the hon.
Member would give us a list of such
stations...

Shri Jaipal Singh: We have just Leen
told that Bombay, UP. Orissa and
Assam have been singled out for these
experiments, Does it mean that
other Provinces are more honest ancd
less criminal?

Shri Sarmah: Is Government aware
that the practice of withholding the
issue of tlckets by the -tatf in railway
stations is still in continuance now?
Till the train comes they n nut open
the counter, and issue tickeis. People
are hustled into Railway Compartments
when the train arrives and they pay
money to ticket-collecicrs and
checkers.

Shri Shahnawaz Khan: I do not say
that everything is perfert in our rail-
ways. There may be some jsolated
cases where some ticket issuing autho-
rities are causing great inconvenience
to the general public but on the whale
that is not so. If there are any such
cases, the hon, Member should orine
those to the notice of the Railway
Ministry who will take proper a‘tion.

Mr, Deputy-Speaker: Next question.

Shri Sarmah: On a point of order,
Sir. It is this. What is the remedy
for a Member if an hon. Minister is
pleased to reply. on insufficient in-
structions for instance...

Mr., Deputy-Speaker: The point of
order has only to be stated.

Shri Sarmah: I will elaborate it.

Mr. Deputy-Speaker: I hava under-
stood it. The House has understood
the point. The Minister explains to
the best of his information. What is
to be done under jparticuiar circum-
stances, so on and so forth is a matter
of administrative detail. It does not
arise out of the question. In the last
minute, somebody comes rushing and
the Minister has no time. These are
all human difficulties and aczording to
the Minister's statement, the Govern-
ment is certainly looking to it. There-
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fore there is no question of a puint of
order.

INTERNATIONAL FARM YOUTH EXCHANGE
PROGRAMME

*1068. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agri-
culture be pieased to state whether the
Advisory Committee of the Interna-
tional Farm Youtlr Exchange program-
me of the U.S A ‘has approached the
Government of India for sending
some Indian Farm youths to the
U.S.A, in 19537

(b) If so, how many youths will be
sent to the U.S.A in the year 19537

(c) How will they be selected?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes.

(b) Fifteen at the cost of the 4-H
Clubs and 3 at their own expense.

(¢) The preliminary selection will
be made by the State Selection Com-
mittees and the final selection Lwv a
Central Selection Committee.

Dr. Ram Subhag Simgh: May I know
whether *he entire expense of these
students will be borne by the 4-H
Clubs or a part will also be borne hy
the Government of India?

Dr. P. S. Deshmukh: Except FHAve
boys. who have to pay only their
transport to and from US.A. the
whole e‘{pendlture will be burne by
the Club.

Dr. Ram Subhag Singh: What are
the qualifications required for selection
of these candidates?

Dr. P. S. Deshmukh: They should be
between the ages of 20 and 28. They
should have. if possible, some training
in agriculture. They should not be
such persons as are likely to take up
Government service. They should. as
far as possible. be such as will ertain-
ly return back to the farms and carry
on better farming.

Dr. Ram Subhag Singh: Have the
Government of India to do amdhlns
in selecting their itinerary in U.5.A.7?

Dr. P. S Deshmukh: We have
nothing to do so far as their itirerary
is concerned because there are several
families in the U.S.A.. who are going
to look after them and these families
have been selected by the American
Embassy.

Shri Damodara Menon: May [ kaow
whether these farm youths will gut
any training in any particular agricul-
tural operation when they are in
America?
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Dr. P. S. Deshmukh: Yes, Sir. but
there is no stereotyped course of irain-
ing. This is left to the family which
wiil look after them and the choice of
the students concerned.

Shri M. S. Gurupadaswamy: May I
know whether the Selection Cum-
mittees have sat and selected students
already and if so, which are the States
from which students have been select-
ed?

Dr. P. S. Deshmukh: I have not got
the names of the boys or names of the
States here,

Shri Dabhi: Are they selected State-
wise?

Dr. P. S. Deshmukh: No. Sir.

Shri Jasami: Has the selection v=en
made for the year 19537

Dr. P. § Deshmukh: It is all for
1953.

Shri T. S. A, Chettiar: It is only for
1953 or continuing for the coming year?

br. P. 5. Deshmukh: This is only
for 1953. It will depend upon the 4-H
Club to renew it or not.

Shri Balkrishnan: May I know oa
what basis selections will be made
and whether these farm youths wiil be
selected from the tillers of the soil?

Dr. P. S, Deshmukh: That is the
intention.

Shri Kelappan: Mayv I know whether
we are sending farm youths to any
other country in 195357

The Minister of Food and Agricul-
ture (Shri Kidwai): There has been
no other invitation. If there is any
invitation from any other country,
then the selection will be made.

Shri Gopala Rao: May I know how
these Indian youths after gaining
experience in U.S.A. are going io trans-
fer their experience in Indian condi-
tions?

* Shri Kidwai: Thev have been s=elect-
ed from actual farmers and they are
expected to use their experience in
their own farms.

Shri Boovaraghasamy: In selec-
ting the youths, do the Government
consider only educational qualifications
or previous experience also?

e Dr. P. 8. Deshmukh: It is essentially
the practical experience on the farms
that is given highest priority and not
merely qualifications although educa-
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tional qualifications are also taken into
consideration.

Shri Kelappan: In this programume.
how many vouths are coming from
U.S.A. in 19537

Dr. P. S. Deshmukh: We are Jikely
to have between five to nine farm
youths. :

Shri Punnoose: May I know the
type of benefit we are likely to derive
by sending our youths to America in
view of the fact that there is such a
fundamental difference between farm-
ing in America and this country?

Mr. Deputy-Speaker: It s an argu-
ment.

Dr. P. S. Deshmukh: There are many
things which are common also.

Demanp oF FERTILIZERS

*1069. Shri M. R, Krishna: (a) Will
the Minister of Food and Agriculture
be pleased to state what is the total
value of fertilizers required by the
States in Indi»?

(b) Is the entire demand of ferti-
lizers met from the stocks produced
in the country?

The Minister of Agriculture (Dr.
P. S. De¢shmukh): (a) In addition to
stocks of about 180,000 tons of ammo-
nium sulphate held by Stalzc at the
end of 1952, the demands for that
fertiliser from State Governments and
the wea avd coffee industry, who get
their supplies direct from the Minisiry
of Food and Agriculture, to.41 2:7 lakh
tons, the value of the latter beinz about
11 crores of rupees. This excludes
the requirements for Superphosphiate
which cannot be assessed a+ it has
varied greatly depending on th2 price,

(b) No. The demand is growiag, and
efforts are being made to develop it.
The production of Ammonium Sulphate
from existing factories is of the order
of 3.6 lakh tons only.

Shri M. R. Krishna: May I know
whether it is a fact that since the
fertilizer produced in Sindhri Factory
is more costly than the imported
fertilizer from Japan. heavy stocks nf
fertilizer are lying unsold?

Mr. Deputy-Speaker: That has Leen
asked again and again.

Dr, P. S. Deshmukh: We get import-
ed fertilizer cheaper but thiz i< due to
the fact that the Governments whish
sell it to us subsidise it very heavily.

st awe owe fredt @ ¥ ag
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Shri T. N. Singh: In addition to the '

3:6 lakh tons of fertilisers produced in
local factories, what is the quantity of
fertilisers imported from abroad.
especially under the T.C.A.?

Dr. P, S. Deshmukh: So far, we Lave
imported 26.000 tons. Itis likely that
the total would go up to 1'lakh. °

shri T. N, Singh: What is the total
demand in the country? 3.7 lakh
tons: is that correct?

Dr. P. S. Deshmukh: That is the
average demand. It wvaries hecause
it depends on the rainfall and other
factors. Last year, it went down
considerably. We hope there will be
greater consumption this year.

Shri Gopala Rao: Why are Govern-
ment importing fertilisers .n _view of
the fact that our Sindhri Fertiliser
factory is accumulating large stocks?

Dr. P. S. Deshmukh: Thz hon
Member must be knowing the sdvant-
ages that we get from the T.C.A.. pro-
viding fertilisers.
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Shri Gidwani: Do we pay for the
fertilisers that are supplied to us by
the T.C.A. or are they free?

Shri Kidwai: We do not pay. ‘ine
price that we get is utilised for deve-
lopment programmes.

OVERSEAS COMMUNICATIONS SERVICES

*1070. Shri S. C. Samanta: (a)
Wil the Minister of Commun-
cations be pleased ta state at wnat
stage are the preparations for setling
up transmission stations in Calcutta
and Madras for the Overseas Com-
munications Service?

(b) What is the estimated cost of
building each of these stations?

(c) What are the further.steps, if
any, taken for expanding the Overseas
Communications Services?

The Deputy Minister of Natural
Resources and Scientific Research (Shri
K. D. Malaviya): (a) For the Calcutta
station the acaquisition of sites has been
completed and preliminary estimates
for the construction of buildings have
been prepared by the Central Public-
Works Department. Orders for the
equipment have also been placed.
Pending the construction of permanent
buildings and installation of eguip-
ment, a pilot station has been estab-
lished with effect from 12th March 1953
which is working a direct wireless tele-
graph service between Caleutta and
London. .

For the Madras station. suitable sites
nave been located and action is being -
initiated for their acquisition. ,

(b) The estimate cost of lands an:d
buildings is Rs. 18 lakhs for each
station.

(¢) The 5-Year Development Plan of
the Overseas Communications Service
provides. in addition. for the expansicn
of the existing Overseas Communica-
tions Service Station at TDelhi and
modernization of the existing trans-.
mitting and receiving stations at
Poona.

Shri §. C. Samanta: T would like
‘o know from the hon. Minister what
he means by direct connection with
London. May I know whether there
will be no record in the Head office
at Bombay? o

Shri K. D. Malaviya: For each of
these stations, separate arrangements
are proposed.
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Shri S. C. Samanta: The bhon
Minister said that messages will be
sent direct to Londom May I knaw
whether other countries will also be

connected through London or other
direct arrangements will be made?

Shri K. D. Malaviya: Other countries
have also been connected and will be
connected. Calcutta ‘will be connected
with London. As to the exact details,
1 require notice.
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Mr. Deputy-Speaker: Next question.
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Shri Velaymdhan: May [ ask one
question, Sir?

Mr, Deputy-Speaker: We are taking
too much time over very small ques-
tions. Next question.

RICE CULTIVATION BY JAPANESE METHOD

#1071. Shri B. N. Roy: Will the Min-
ister. of Food and Agriculture be pieas-
ed to staie:

(a‘;' the areas selected for paddy cul-
tivation by the Japanese'_rnethod:

(b) whether Tarai area in U.P. (spe-
rially Nainital) where co-operative
cultivation and State-farming 'have
been going on on large scale will be
suitable for the experiment of the new
method; and '

(c), whethier Govertiment propose fo
encourage the co-operative cultivation
and big Government farms by intro-
ducing that method?

The Minister of Agriculture (Br.
P. S. Deshmukh): (a) Areas with assur-
ed water supply where .transplanted
paddy is grown will be selected for this
method.  Precise information is still
awaited from the States.

(b)' No. The method will be tried in
places where there is assured waler
supply.

(c) The method would be tried on
all Government farms where rice is
grown. It is proposed to utilize mass
enthusiasm for co-operative field work
like transplantation, weeding. ete. in
villages.

Sari B. N. Roy: May I know whe-
ther this method was tried anywhere
previously in India?

Dr. P. S. Deshmukh: Yes. Sir. verv
extensively in the Bombay State. Only
recently I saw a field cultivated accord-
ing to this method.

Shri N. Sreekantan Nair: WMay I
know whethker Government are aware
that this scheme is nothing new. te
Travancore-Cochin State. but that thz2
farmers do not have sufficient money
and that the Government do not sllow
sufficient manure and the cost cof
manure is high?

Mr. Deputy-Speaker: We are going
into some other question.-

pr. P. S. Deshmukh: The quesuoa
je partially true. There are many
items of the method which wers known
to us. But. in its totality it was
hardlv ever observed in any particu-
lar place. We want the scheme to be
tricd on a very large scale throughout
India. Since there ,are some features



1553 Oral Answers

which are novel, we have called it
Japanese method. If some people do
not like it we are not anxious to be
adamant.

Shri Velayndhan: In what methods
does this particular cultivation differ
from the transplantation now existing
in Kerala and Tamilnad?

Dr. P. S. Deshmukh: I cannot des-
cribe that in answer to a question.
By this time, the hon. Member must
have discovered them from the leaflets
that we have published.

Shri Sarangadhar Das: May I know
whether Government propose to have
demonstration. farms besides the ex-
perimental station farms. that is. on
the lands of the tenants thenmselves?

Dr, P, S. Deshmukh: Yes, Sir. on a
very large scale. We are aiming at

thousands of demonstration plots on
the fields of the cultivators themselves.

Shri Jasani: Is there any arrange-
ment to train cultivators?

Dr. P. 8. Deshmukh: Yes Sir. We
not only undertake publicity of leafets
and so on. we try to organise it in such
a way that there shall be demonstra-
tiong available tv a very large number
of farmers.
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H AT AT |

Mr. Deputy-Speaker: Next gquestion.
" Shri G. P. Sinha: One question, Sir.

Mr. Deputy-Speaker: I am sorry:
we have not even finished five ouestions
in half an hour. Next queston.

RAILWAY ACCIDENT BETWEEN KIRTHIRAPUR
AND INDARA RAILWAY STATIONS

*1072. Shri B. N, Roy: Will the Min-
ister of Railways be pleased to state:

(a) whether the inquiry in connec-
tion with the accident on the North
Eastern Railway last year between
Kirihirapur and Indara Railway Sta-
ticns has beeu finished;

(b) if so. what were the causes of
the accident; and
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(c) the compensations propose to
be paid to the relatives of the“dead
persons and to the passengers in-
jurea?

The Parliamentary Secretary to the
r of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b} The acc-ident was caused by the
track having been tampered with by
some person or persons unknown.

(c) Four claims have been received
by the District Magistrate of Ballia,
who is the Ex-Officio Claims Commis-
sioner under Section 82B of the Indian
Railways Act, 1890 and are pending
with him.

Shri B. N. Roy: May I know why
the relatives of the passengers travell-
ing by that train were not allowed to
recognise the dead bodies for ascertain-
ing whether they were their r:latives?

Shri Shahnawaz Khan: There were
three deaths involved in this accident.
A!l the three dead bodies were identi-
fied.

At QERAT ({HET)

*gowy st @A fag : T
IS 7Y qg TA=E F1 FI0 F41 F

(%) Fragaed i 1 w<ady
9243 F TS AAIATS THFANG FHEAT-
gea g€ ), s afa gf, A gden ¥ s1Ow
g7 9 9471 =9 %1 oy afq emr
937 ;

(«) 7ar w1 AN w@w g@
q ; T9r

() gz & fFamTET 18 agEar
ag=Ts 7% qar AT s g d !

The Parliamentary Secretary to the
Minister of Railways and ‘Transport
(Shri Shahnawaz Khan): (a) Yes. At
about 4-54 hours on the 15th of Febru-
ary. 1953, while 8 Dn. Nainital Express
was entering Bhojeepura station, its
engine and 3 bogies next to it derailed.
The approximate cost of damage to
Railway Property was Rs. 1545, A
joint enquiry has been held and the
finding as to the cause of the accident
is awaited. .

(b) No one was killed or injured in
the accident.



1358 Oral Answers

(¢) Relief train reached the rite i
the accident in an hour and 46 minutes
and through communication was restor-
ed within 6 hours thereafter.

RuraL PosT OFFICES

#1974. Shri B, N, Roy: Will the liin-
ister of Communications be pleased to
state:

(a) whether Government propose
to open new Post Offices in rural areas
in the year 1953-54; and

(b) if gn. how many in each State?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) The hon, Mem-
ber's attention is invited to a Press
Note issued on 28th March 1953 a
copy of which is placed on the Table
of the House. [See Appendix VII,
annexure No. 21.]

(b) The number of Post Offices to
be opened in conformity with the
policy announced by Government
will be worked out. No indication
ran be given at present,

Mr. Deputy-Speaker: We have de-
bated this only day befure yesterday.

Shri B, N, Roy: May I know whe-
ther facilities will be given for send-
ing telegrams in Hindi in rural areas
also?

Shri K. D. Malaviya: By and by;
but it has all been indicated in the
statement made day before yester-
day, and also in the statement issued
by the Communications Ministry.

faaat Tvd &am « frwz @ g

*goey Mt o Ao WIE :
AT T WAV GG TT0TH § 1 FANF (6
() #ar qd @3 €1 FaGE-
fagarer #17 =rga ax fega faae
1T AIAT TEFAT & AT LY wEA
9]y 3 &1 F1E 1@ gd e gf ;

(=) afz gi av 3w gder
# 5 o o7 #1 fran anie g€ aw
= %1 fradr gt gf

() Far wraw safsaal 1 @97
% 3faq agraar qgarg wf
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() ¥ar g&zar % F F71 I
g afzg @1, 7ms faq #9
F17 aaf+y Iq@@ § ; a4

(%) 71 gz & IawmEr
safsaai 1 33 faar w7

The Parliamentary Secretary to the
Minister of Railways and Transport
tsuri Shahnawaz Khan): (a) Ves.
At_ about 6-0 hours on 15th February,
1953, an Up Goods train collided with
a Down Passenger train between
Seoni and Bhoma stations.

(b) No one was killed, 30 passen--
gers received minor injuries besides
the Driver of the Gouds train and an
old woman passenger who were iu-
jured rather severely. The approxi-
mate cost of damage tp Railway pro-
perty was Rs. 7.000. There was no
other loss,

(e) Yes; all the injured were given
First Aid at the site of the accident
by the Guards of the two trains im-
mediately after the accident and also
by the ~Assistant Surgeon of the
Seoni Main Hospital. whp arrived at
the site of the accident at 9-30 hours.
Except the Driver and the, old woman
referred to, who were removed to
the Seoni Main Hospital by car, the
rest were discharged after First Aid.

(d) Yes. A Joint Enguiry was held
by a (Committee of Officers. The find-
ing of the Committee is that the
Assistant Station Masters of the 'two
stations, Bhoma and Seoni, were res-
ponsible for the aceident.

(e) Necessary action is being taken
against the persons held responsible.

T 3o Wlo Mg : FT aF =ar
AareeT 9% W1 fedr asdiEw o
TATA g 4 ¢

ﬁw W TH OTI=E F
fot Mfea Tfed
Shri Jaipal Singh: May I know

what exactly is meant by the =x-°
pression “an old woman"?

The Minister of Railways and
Transport (Shri L. B. Shastri):
Older than the hon. Member,
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Shri Jaipal Singh: At what stage.
does somebodvy become an old wo-

~man?

Mr. Deputy-Speaker: Does the hon.
Member want her name? I am not
able to follow.

Sari Shahnawaz Khan: Her age
was 60 years. Sir.

Mr. Deputy-Speaker:
tion. Seth Govind Das:

&5 Mfwrg arw : 3fs J7 w3
fey 2 g foq & gmv Y RAT &
A
ST gl T
gr Shatla ) gy Sy
st AN oy :(Tilji Ulye)
- Sl e ol ek el
sg 2l gl S S B gl yRe
ot byl a0 K g ol
F2020 Gl K gl piaalen
S dals S sael aer - e
Sidle gp WU o oy ey
EJ:..'-"MQH My e &
pame A S el ] ey

e U e

Next ques-

{The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): Some of
my coileagues did not know Hindi.
But they have tried to learn it and
now they are able to follow it, and
answer supplementaries in Ilindi. We
should hope they will soon be able
to speak in Hindi also, It would not
be proper to compel them to speak
in Hindi just at present.]

&z Wfez I\ § FATFIw wwEn
s &1 of f e s € oo
gz ferdt & 2 &1 3% 771 I+ o gy
H M
A & o .).a.n{ - i-\’J 'ﬂ,a
=Ky Ll oty
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[Mnulan.} Azad: [ hope you wil
find it so in the near future,]

_Mr. Deputy-Speaker: If the ques-
tion is put to persons like me. they
may test our knowledee. Hon. Mem-
bers are adepts in Hindi. It is not a
question of enforcing Hindi ap the
point of the bavonet.
peatedly noting this. Ewven the 15
years that has been given by the

‘Constitution is not being given here,

dnd hon. Members raise this ques-
tion. And many persons come and
tell me that they are not able to fol-
low the procveedings. Are we here 1o
follow the proceedings or not? Hon.
Members are not children, They are
grown up and it will take someg time
for them to learn. Therefore, all
persons interested in Hindi should

I have been re- .

not appear that they are too hasty. -

Let others be given time tp get in.
They will surely get in. I am extrems-
ly glad the Minister has said so.
Yes, in English,
¥ wt o
*tows. @ Tiifarg g : &ra T
gfy 9+ a7 =@ Fram s fr
A AvE F fawmesi a4 sutedT
faramt av wfes 21 g wF <T@
HTA F A ATRTT FT9g70 FFr 2 7
The Minister of Agriculture (Dr. P. S.

Deshmukh): The Malekized rice pro-
cessing has not been tried in India.

#% fifasT T/@ :  F4T TH 91T @
anfT F1E AT a9 Er & fr sa Ofx &t
WI7AEY § =77 77y ?

TMo dYo THo ITWW: ST g,
qz HA1S FE BT FHIA FOAHA
AT AT T Ag gl R A agA
SUET @ 21 2 FEI0E a8 wr #09
A W wF &7 gaT § TAfed 39
T AT AT AL & |

|z Miasg I@ . @@ w4 AT
ST 9T AT 979 &4 @ F7 F 9 0,
CSrRE ST T A1 ¥ 99 afuw @+
qwar sy ?
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v aa gfw wAy (s fedad ) ¢
T F AEATT SaT FHER F OH
3= &7 FTEAT

&5 M @ ;o fawrfar
% arg a faar frar fawrfar & 7

st fezag . @iv 35 ma f@
gl

Shri Dabhi: What is this new
method of rice preservation?

Dr, P. S. Deshmukh: It amounts to
boiling the rice. and then treating it
in a certain way. There are certain
advantages, but there are disadvan-
tages also.

AGRICULTURAL CATTLE BREEDING RESEARCH
StaTioN, JUBBULPORE

*1077. Shri Gidwani: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Agri-
cultural Cattle Breeding Research
Station at Jubbulpore which was
opened in 1947, was closed down in
1951;

(b) whether it is a fact that three
thousand acres of land which was ac-
quired for the Research Station, have
not been cultivated since 1947;

(c) whether it is a fact that the iand
could be utilised for purpose of food
production by leasing it out to the dis-
placed persons; and

(d) for what purpose the Station
was opened?

The Minister of Agriculture (Dr. P. S,
Deshmukh): (a) Yes, ’

(b) No, a total of 338 acrres was
cultivated by the Station for produc-
ing food and fodder crops -and 503
acres of land was leased out to
tenants for cultivation of food crops.

(¢) When the Station was closed
down, the land suitable for food and
fodder production was placed at the
disposal of the Ministry of Rehabili-
tation for the settlement ~¢ displaced

agriculturists,

(d) The Station was started with a
view to evolving. by intensive geneti-
cal experiments. a general utility type
of cattle. with a higher degree of effi-
ciency both as regards work and milk
production.
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Shri Gidwani: Has the land been
allotted to the displaced persons?

The Minister of Food and Agricul-
ture (Shri Kidwai): That question
may be put to the Rehabilitation
Ministry.

&5 Mfarg q@ ;. F4T AEAA
¥t At #1 ag & wew £ e
@i 9% aEr gi &yt SEwyt
#, 59 F1 ag7 9 fgF &40 F FH
F 3 gy £ A aw & fad w18 9AA
TG framFm A ad ?

it feqad : o 9 T AMTER
a7 7 F4) ¢ A TE § A7 qH AFAA
2 fF 7t & ®m F74 a7 IHEA T}

g tifeg z@ . F@T AEAE
st 71 ug A A & fF A ¥ 9
ST T T T FAT AT ¥
& ag s o At 5 q@r A GIET
Sfie ag T 39 SR BT AET AT _E ?

=t feqad :  ug s aga
q arer 4 A7 i o413 e gr AR
TEAAE F O ATE £ 1 AT IT &
qEF qg AR FTEA FLAT A1EA A1 IA A
F1E &FTaz AE AT

& Wi @ F OWEAE
WAr ST #7 ag A9 W § FE e
SEET AT A & FE ST A I JHA
FT YT & FT AT FT AT, FwA
TaE F7 gAY A a9 ¥ 93 T
T qET @ 7

st fieead © & Weq 939 AT AT
T A 2 5 3T AT TAAGT F
qEt & T § ag TN A @ @)

|z Wifeey T T4 AEAT WA
%t arew £ f& wer s3w #F eada
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{37 IHA T AL A AL g alw
e AT R § 7

st fegaf -
2 4t
Seth Govind Das rose—
Mr. Deputy-Speaker: 1 find the
hon, Member is a little too quick for

me. Can I allow him all the supple-
mentaries?

ATFS ZA, B

#s Migsg e @ =H F7 F9
TAALHE |

Shri T. N, Singh: Is it a fact that
the work which this farm was doing
was entrusted to some farm in Pun-
jab? If that is so, may 1 know whe-
ther the Punjab farm is actually doing
cattle breeding work wur only doing
dairy work?

Shri Kidwai: It is true that
work has been transferred to
farm in Punjab, a question about
which was put in this House only last
week and replied to. If another ques-
tion is put, a reply wi'l be given.

that
the

Shri Velayudham: May I know,
Sir. whether the officer who was res-
ponsible for starting this farm in Jub-
bulpore and then closing it down is
now the honorary adviser to the Acri-
cultural Ministry?

Shri Kidwai: If hon. Member gives
notice; then efforts will be made ‘o
find out who originated the idea of
starting a farm in Jubbulpore.

Pandit K, C. Sharma: What parti-
cular factors 'ed to the failure of the
cattle jbreeding station at Jubbulpore?

Dr, P, S, Deshmukh: This has a
long story. Originally it wag intend-
ed that this station should evolve cer-
tain breeds for a double purpose,
Then, due to financial stringencies, all
the money necessary for these big
schemes was not available, and there-
fore it was that the farm had to be
abandoned there, and the cattle taken
to Karnal,

Dr. Suresh Chandra: How
“loss have the Governinent
on this station?

much
incurred

Dr. P. S. Deshmukh: The 1otal ex-
penditure incurred on the station un
to the end of January 1951, from the
besinning ~of 1947 amounted to
Rs. 21,31,313,
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#5 Tifesr Tw ;. FT HEAE
wAT St #1 ag A "y & e Fweye
I 59 TG F M F J7% 99 AL 98
@1 T # gt ft W FW § AFAE
A T 2, AT AT TS F A EH
T AT AT 4 AT THAE 2 @IE Az
¥q JF a7 Z I 7

st feqwd @ wawg @ FET
ZrATAF AT ZAT TG 97 /T OF
i F TFAE 3 A1 3AE F19 7 13
TR HT g R |

Az tifarg q@ ;w1 AWATT
AT A agend e gad wag R
FTH | BAT Z1AT § WL FART F (57
A7g A7 it & qFFAT FEv At ?

=t feaf . 7 A 9Ee 99
H RN BEIT FATE |

Shri T. N. Singh: A year ago. the
Government informed us that this
farm was transferred. because it was
thought fit to do that kind of thing
properly elsewhere, Now it is being
disclused that this farm was running
at a l'oss. and therefore it was that
the work has actually been abandoned.
Today. even the hon. Minister stated

* that the work was transferred else-

where. I do not know what to believe
and what not.

Shri Kidwai: Do not believe any-
thing.

Shri Kelappan: May I know the
amount realised from this farm during
this period?

Shri Kidwai: From what farm?
We are now talkinr of two different
farms,

Shri Kelappan:
pore farm,

Dr. P. S. Deshmukh: 1
got the figure,

From the Jubbul-

have not

Shri Velayudbhan: May I know whe-
ther the Government are aware that
a large number of cattle from the Jub-
bulpore farm was sold o a dairy
farm owner who is related to that Ad-
viser to the Government of India?

1562.

I would require notice. .
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Shri Kidwai: 1 am prepared to ac-
rept the complaint from the hon.
Member, and I will look into it, if
any further details are supplied.

STRATEGIC RAILWAYS

=10%8. Shri K. C. Sodhia: (a) Wil

-the Minister of Railways be pleased fo

state the total length of strategic Rail-
ways, zone-wise?

(b) What 1s the total capital in-
vested on these Railway lines?

(c) What are the factors taken into
consideration to class a railway line
as strategic?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) 26:87
mi'es on the Northern Railway only.

(b) Rs. 3.77 crores approximately.
(¢) Defence needs of the country.

Shri K. C. Sodhia: Are all these
strategic lines running at a loss?

Shri Shahnawaz Khan: As I have
said. there is only one strategic rail-
way. Strategic railways are meani
primarily for the defence needs of thc
(ﬁmmtry‘ and not for making any wr.a-

ts.

Shrimati Renu Chakravartty: In
view of the fact that the hon. Parlia-
mentarvy Secretary stated that strate-
mic rai'ways are meant for defence
purposes. are the railways which run
along the border between Pakistan
and India also considered as strategic
railways?

Shri Shahnawaz Khan: No, they
are not considered as strategic rail-
‘ways.

Shri C. R. Narasimhan: What 1s
the profit and loss account of this
strategic railway?

Shri Shahnawaz Khan: 1 want
notice,

Shri M. L, Dwivedi: If loss be in-
.curred on this railway. will it be de-
frayed by the Defence Ministry or
the Railway Ministry?

The Minister of Railways and
‘“Transport (Shri L. B. Shastri): This
is yet to be decided.

Shrimati Renu Chakravarity: What
actually is the railway which is re-
garded as strategic?

Mr. Deputy-Speaker: There is only
one railway.
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Shrimati Renu Chakravartty: Which
is that only railway?

Shri Shahnawaz Khan: This rail-

"wav line rups between Mukerian and

Pathankot,

TRIPARTITE STANDING COMMITTEE OF
PLANTATIONS

*1081. Shri K, P. Sinha: (a) Wil
the Minister of Labour be pleased to
state whether a meeting was held at
Shillong on the 27th February, 1953
of the tripartite Standing Committee
of Plantations?

(b) If so. with what result?

(c) What were the subjects discussed
in the meeting?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (c). A special
meeting of the Standing Plantations
Committee was held at Shillonz on
the 27th February 1953 which discus-
sed the question of conversion of [ood-
grain concessions in tea gardens info
cash payments. There was genera!
agreement at the meeting on the prin-
ciple of conversion. But no agreement
could be reached on the exact quantuni
of compensation to be paid in lieu nf
the concessions, However, the differ-
ence between industry and labour was
ronsiderab'y narrowed down as a re-
sult of the discussions.

Shri K. P. Simha: What was the
difference?

Shri Abid Ali: The difference  was
about As. 2k

Shrimati Renu Chakravartty: What
actually was the result finallx about
these cash grain concessions?

Shri Abid Ali: No decision could
be reached at that conference.

Shri K. P, Sinha: Was leave with
pay agreed upon?

Shri Abid Ali: This item was not
included in the acenda of the ron-
ference.

Shri T. K. Chaudhuri: May I know
whether it is a fact that the tea plan-
tation owners wanted to refer the
question of cash compensation to their

respective principals? If so, have
they submitted any reply? Are the
Government aware of this?

Shri Abid Ali: Yes. Sir. The re-

presentatives of the planters wanted
to consult their constituents. Subse-
quently they have written tp us that
they were not prepared even to. &c-
cept As. T}
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Shrimati Renu Chakravarity: What
exactly -were the proposals by the
Government, and the counter-propo-

sals by the employers and employees? -

Shri Abig Ali: Government thought
_that if As. 9 were agreed to. at
would be fair to both the parties.

DisPUTES 1N INSURANCE CONCERNS IN
DeLHI

«1082. Shrimati Sushama Sen: Will
the Minister of Labour be pleased to
state:

(a) how many Industrial
in the Insurance Concerns in 1
have been referred to the concilia-
tion office since January, 1951;

(b) the dates when the Conciliation
Officer submitted his reports and when
the reports were received by the
Ministry of Labour:

disputes
Thi

(c) whether any interim relief has
been given to the employees concarned;
and

(d) if not, what arrangemeats have
been made for an early settlement of
the disputes?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 32.

(b) Of the 32 cases, 14 were dis-
-posed of by the Conciliation Officer
(Central). Delhi, 4 are pending in the
Conciliation Officer's Office. and 8 are
being considered in the Chief Labour
Commissioner’s Office. In the remain-
ing six.cases, the dates on which the
reports were submitted by the Con-
ciliation Officer to the Chief Labour
Commissioner and those on which
they were received in the Ministrv are
given in the Statement placed on the
Table. [See Appendix VII. amnexure
No. 22.]

(¢) No. There is no statutcry pro-
vision in regard to the grant of in-
terim relief.

(d) Every effort is beinz made to
expedite settlement of the disputes.

Shrimati Sushama Sen: May I
know why any interim relief is not
given to those who have been victi-
mised. while there is de'ay in the Gov-
ernment machinery in disposing of the
conciliation cases?

Shri Abid Ali: Of course. we will’

be happy if the employers would give
velief. interim and qotherwise also.
But they are not willing to give
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STRIKE IN SoUTH BULLIAREE KENDWADIH
COLLIERY

+1083. Shri N. P. Simha: (a) Will
the Minister of Labour be pleased to
state whether it is a fact that about
2,400 miners of the South Bulliaree-
Kendwadih Colliery have struck work?

(b) If so, since when and whmat is.
the total number of strikers?

(c) What are the demands of the:
strikers?

(d) Are they getting
concessional rates?

rice ete. ai

(e} Is prospect of a settlement in
view and if so. what are the difficulties
which are delaying a settlement?

(f) What steps have been taken by
Government so far in bringing about
a settlement?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). Yes;
out of 2,400 about 2,200 workers went
on strike on the 23rd February 1953.

(c) A statement giving the demands
of the workers is placed on the Table
of the House [See Appendix VIL
annexure No, 23.]

(d) The manavement had issued a
notice to the workers that the strikers
would not be entitled to rations at
concessional rates during the perind
of the strike,

(e) and (f). Every effort was made
by the officers of the Governmeat
(‘uncilation Department to brinz about
a settlement but without any tangi-
ble result. In the course of the Con-
ciliation proceedings. the Union how-
ever. dropped seven of its demands.
Of the remaining nine demeands, there
were not considered fit for adjudica-
tion, three raised matters of ccmmon
interest to all coal-miners which are
receiving attention separate'y and the
remaining three demands. namely.
Nos 3. 4 and 11 have been referred
for adjudication. An order prohibit-
ing continuance of the strike has also:
been issued.

Shri N. P. Sinha: May I know. Sir,
on what date has it been referred for
adjudication?

Shri Abid Ali: Reference was made
on 17th March 1953,

Shri Ramananda Das: May I know..
Sir. whether the dismissal of Nokhari’
Sardar who joined the INTUC Union

is the main cause of the strike?

Shri Abid Ali: No, Sir. According
to our information. that was not the:
main reason.
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Shri Nambiar: May I know, Sir,
whether the workers on strike are
going to be given ricé at concessional
rates atleast on Government zost?

Shri Abid Ali: But the strike has
now been withdrawn.

DAIRY COMMITTEE

*1085. Shri K. P. Sinha: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether it is a
fact that the Dairy Committee con-
vened by the Indian Council of Agri-
cultural Research met on the 12th
March, 1953 at Poona?

(b) What are the recommendations
ot this Committee?

(c) Has this Committee or Govern-
, ment formulated any scheme whereby
pure milk could be made availahle for
at least the sickly, disabled and in-
fant population of this country?

The Minister of Agriculture (Dr.
P, S. Deshmukh): (a) Yes.

(by A copy of the recommendations
made by this Committee has been
placed on the Table of the House.
1See Appendix VIIL annexure No. 24.]

{c) No.

Shri K, P. Sinha: Has the Govern-
ment under contemp'ation any scheme
for the production and suppnly of pure
milk?

Dr. P. S. Deshmukh: That 15 rot
our concern, It is the concern or the
States. We do it only by way of ex-
periment.

Cunnaroge NEw TowN RalLwAy STaTiON

*1086. Shri Muniswamy: (a) Will
the Minister of Railways be pleased to
state whether the Deputy Minister of
Railways has recently visited ('uddalore
g'ev;r ;I‘o\.\n railway station. :n Madras

ate?

(b) "What is the progress of the re-
modelling work: on -the said railway
station?

(c) When will it .be completed?

The Parliamentary Secretary
Minister of Railways and = thri
(Shri Shahnawaz Kham): (a) Ves.

‘The work has been

(b) and (c).
completed except for the provision of
petty fittings. The supply and fixture
of these fittings .is expected t» be
sompleted by April 1953

Shri Muniswamy: May I know, Sir,
when the estimates were sanctioned
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and what is the reason for this inor-
dinate delay?

Shri Shabnawaz Khan: As I stat-
ed, the whole thing will be completed
by Apri! 1953,

Shri Nambiar: What was the sanc—
tioned amount and was the full
amount utilised? My information is
that 8 lakhs.........

Mr. Deputy-Speaker: The hon.
information

What is the amount spent?

Shri Shahnawaz Khan: In 1947. the-
amount sanctioned was Rs. 7.69.500.
Later on in 1949. the estimates were
revised and in view of the economy
eifected in the country. they were
Rs, 3.73.500.

Shri Nambiar: May I know what
is the reason for such a large differ-
ence®? An amount of 4 lakhs of
rupees........

Mr. Deputy-Speaker: He said it
was due to economy.

Shri Nambiar: May I know. Sir,
whether by this economy the station
wi'l be a proper one or whether it
will be cut?

Shri Shahnawaz Khan: As I said.
Sir, in view of the economy drive, we
had to cut it down. But in March
1930, in addition to Rs. 3.73.000 an-
other sum of Rs 1.84.000 was sanc-
tioned and it has been taken up in
the wyear 1950-51.

Shri Nambiar: One cuestion more,
Sir. This is a very serious thing......

Mr. Deputy-Speaker: The hon:
Member knows that other hon, Mem-
bers also come from such places.

% T1gw g
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The Parliamentary Secrehn to the
Minister of Railways amd Transport
(Shri Shahnawaz Khan): (a) It is
estimated that about 25 oil tankers:
will be required to carry the whole
of our imports of petroleum products.
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(b) There is ng vil tanker on the
Indian Registry at present,

st waara fag . fomm fo &
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Shrimati Renu Chakravartty. May
~we know if any negotiations are heing

.earried on in order to obtain tankers at
the moment?

. Shri Shahnawaz Khan: Sir. the steer-
ing and management of tankers is a
very technical job because they have
to be carried in ballast and therefore.
we have not thought of having our
own tankers, But very recently the
Cabinet has taken up this question and

1 hope something will be done about i*
s001.

‘Shri Sarangadhar Das: May 1 know.
“Sir. if the oil companies that are put-
ting up refineries in Bombay and else-
\\Lhc‘;'ecwﬂl have their own tankers or
the overnment will suppl th
tankers? i ¢

Shri Shahnawaz Khan: Sir. as it is.
they have their own tankers or they
hire tankers. That. I presume. will
continue to be the arrangement.
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The Parliamentary Secretary to the
Minister of Railways and ‘Lraasport
«Shri Shahnawaz Khan)): (a) The
number of passenger ships regularly
plying now  between Madras and
Malaya is two.

(b) Yes. it is reported that passen-
gers at present have to wait for appre-
ciable periods at Madras and Nagapat-
tinam before they can sail for Malaya.

(¢) Yes. The question of provision
of more ships on this rouje has been
taken up with the shipping companies
concerned.

st Taama fog © @3 A1 AT T@E
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Shri Nambiar: May 1 know. Sir,
whether the passengers who want to
go to Malaya from Madras and Naga-
pattinam are given conveniences or ac-
rommodation by the Government at
these ports?

Shri Shahnawaz Kham: Of course,
they are given,

Shri Nambiar: May 1 know. Sir.
whether the Government have got
complaints against the want of accom-
modation in these two places in view
of the fact that there is inordinate de-
jay in the ships coming?

Shri Shahnawaz Khan: Sir, Govern-
ment are aware of the fact that lots
of passengers who want to go to
Malaya have not been able to go due
to shortage of accommodation in the
ships and the Government have called
upon these companies to make arrange-
ments to clear up the rush

Shri V. P. Nayar: Are Government
aware that very large numbers of
people from Travancore-Cochin State
go to Madras for going to Malaya?
May I know whether Government are
also aware that they are detained there
because of lack of facilities?

Mr. Deputy-Speaker: That is what
was said. There are not sufficient
ships for the passengers.

Shri V. P. Nayar: That is not the
point. There are difficulties in book-
ing tickets also at Madras.

The Minister of Railways and Trans-
port (Shri L. B, Shastri): We will look
é?tft. that matter. We are not aware
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Shri N, Sreekantan Nair: May I
know, Sir, whether Government have
received any representations to open
ticket booking stations in Travancore-
Cochin State to suit the convenience of
thousands of people who want to gO
from that State to Malaya and Singa-
pore?

Shri ", B, Shastri: I have no infor-
mation 1 have not received amy such
representation. If any representation

has come or if the Member will send
it, I shall certainly look into it.

Shri N. Sreekantan Nair: May I
know, Sir, what stands in the way of
fixing up regular schedules &nd giving
notice to passengers as to the dates
they have to go so that they may mnot
come to Madras and stay there for
several days?

Shri L. B. Shastri: We can advise the
shipping companies. It is not Govern-
ment's concern, but if the Members
wist we shall certainly advise the ship-
ping companies.

Sardar A. S, Saigal: May 1 know for
how many days actually the passengers
are detained on account of shortage
of the ships?

Shri Shahnawaz Khan: We do not
have statistics about every single indi-
vidual passenger. But as I said before.
the passengers have to wait quite a
considerable time.

Sardar A. S. Saigal: Will the Govern-
ment try to get this information amd
lay it on the Table—as regards actual-
ly how many days the passengers are
detained there?

Mr. Deputy-Speaker: Another gques-
tion may be put,

Shri Nambiar: May I know, Sir,
whether there are cases of corruption
reported in these clearance offices at
Madras from passengers?

Shri L. B. Shastri: We have no infor-
mation, but if the hon. Member can
bring any specific cases to notice, we
will look into them,

Shri V. P. Nayar rose—

Mr. Deputy-Speaker:
hour is over.

The guestion

Shri V. P, Nayar: It is not yet over,

L]

Mr, Deputy-Speaker: I am not able
to see. Anyhow there is no possible
time for putting the question and giv-
ing the answer.

25 PSD.
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Short Notice Question and Answer

Price oF Raw Jute

Shri §. C, Samanta: Will the Minis-
ter of Food and Agriculture be pleased
to state: (a) whether it is a fact that
the price of raw jute in India has fal-
len to Rs. 15 per maund at present;

(b) whether it is also a fact that the
recent joint agreed Communique issued
by India and Pakistan about jute im-
port from Pakistan has agitated the
minds of jute growers in India and they
may be forced to leave jute cultivation
and take to cereal and other food-
stuffs production;

(¢) whether it is a faet that in spite
of trade agreements, import of raw
jute from Pakistan was neither regular
nor continuous;

(d) whether Government have cal-
culated the minimum cost of jute culti-
vation;

(e) if so, whether Government pro-
pose to fix minimum and maximum
prices of jute in the near future;

(f) what steps Government propose
to take to fill up the deficiency of jute
target of seven lacs bales and to avert
the decrease of jute production as ap-
prehended; and

(g) what steps Government propose
to take to see that the jute growers got
reasonable and fair price for their
jute that will be grown in future?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes, in some and
mofussil r:entr_es.

(b) Government have no informa-
tion.

(¢) Yes, but in certain periods ounly.
(d) No, Sir.
(e) No, Sir.

(f) Distribution of seeds at subsi-
dised rates, grant of loans for pur-
chase of seed, distribution of ferti-
lisers, construction of retting tanks,
setting up of seed multiplication
farms, conducting sub-vention trials
to impress upon the farmer the desir-
ability of sowing seeds of improved
strain, demonstrating the method of
line-sowing to the cultivator, growing
of an earlier crop of jute in addition
to rice on winter paddy lands, adopt-
ing approved cultural and manurlal
practices which kave been found to
increase the yield considerably. Be-
sides, an expert committee has been
set up to suggest necessary measures
for improving the quality of the jute



1573 Oral Answers

now grown in India and to concentrate
the production in areas which are most
suitable for growing high quality jute.

(g) Steps stated in reply to part (f)
af the gquestion are expected to result
in higher yield per acre and lower cost
af cultivation thereby increasing the
remunerativeness of jute 1o the culti-
vator. Besides, Government will con-
tinue to watch the position carefully
and such further action as appears
feasible will be taken.

Shri 8. C. Samanta: Sir, may I re-
quest the hon. Minister to read the
answer to part (b) again?

Dr. P. S, Deshmukh: Government
have no information.

Shri S. C. Samanta: May I know,
Sir. whether the hon. Minister is aware
that the Central Jute Committee has
cuggested any remedy about the cur-
rent yields of jute industry and jute
production?

Dr. P. S. Deshmukh: I am afrald I
él_ﬂ\"e not got the ipformation here,
1T,

Shri B. K. Das: May I know, Sir,
whether the Government have seen a
report in the newspapers to the effect
that Mr. Baghirat Kanoria, President
nf the Raw Jute Interests Committee
has stated that Government should
waste no time to consider the possibi-
lity of exporting the country’s surplus
production in order to allow for the
recent Indo-Pak agreement and ‘whe-
ther Government is also aware that
the Central Jute Committee has recom-
mended that the thinpest possible
concentration of jute cultivation should
at once be taken?

Dr. P. S. Deshmukh: Sir, I cannot say
if the alleged suggestior made by a
certain Chairman was before the Go-
vernment but it is a fact that the
point has been duly considered. It
was decided that it would not be in
the interests of the country to export
any raw jute.

Bhri L. N. Mishra: May I know
whether it is a fact that some time
ago the Ministry of Food and Agricul-
ture recommended the fixation of
murimum price for jute and also pur-
chase of jute goods on States' own
account?

Dr, P. S. Deshmukh: There were
several proposals made by the Ministry
of Food and Agriculture to the Minis-
try of Commerce and Industry. Sir,
they have to take other factors into
consideration. I am afraid this could
not be accepted by them.
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8Shri L. N. Mishra: May I know, Sir,
wnether there is some proposal to pro-
vide facilities for agricultural finance
1w the cultivators?

Dr. P. S. Deshmukh; Yes, Sir, cer-
tain hon, Members of this House have
prought to my notice the exorbitant
mterest charged from the cultivators
tor small advances. We will see what
can be done in the matter although the
matter rests with the States.
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Dr. P. 5. Deshmukh: I do not know
bow it arises out of the guestion, Sir.
It is only the price of jute, and culti-
vation does not come in.

Shri Barman: Sir, may I ask the hon.
Minister whether the Five Year Plan
of producing 67 lakhs of bales of jute
in India stands or has it been modi-
fied by the present agreement with
Pakistan to import 25 lakh bales every
wear up to 3 years from now?

Dr. P. S. Deshmukh: Sir. according
to the calculations of the Planning
Commtission. our requirements fcr the
year 195556 will be of the order of
72 lakh bales and at the present rate
we are attaining a target of about 47
lakhs of bales. Sou, there is sufficient
room for the proposed import of jute.

Shri B, K, Das: May 1 know, Sir,
whether the hon. Minister has got any
recommendations from the West Ben-
gal Government regarding the present
1ow prices of raw jute in West Bengal?

Dr. P. S, Deshmukh: I have not got
the information here, Sir,

Shri B. K. Das: May I know whe-
ther the Government is going to res-
trict the cultivation of ‘bimli' and
‘masta’ jule?

Dr., P. S, Deshmukh: Sir, we have
appointed a Committee for this pur-
pose and Government would be guid-
ed by the advice they give.

Shri B, K. Das: Is it a term of re-
ference of the Committee just now
mentioned by the hon. Minister that
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they will look into the restrictions om
low quality jute?

Dr. P, S, Deshmukh: Yes, Sir. I
think this would be one of the points
on which they will give their opinion.

Shri T. K, Chaudhuri;: May I know
what proportion of these 40 lakh bales
of jute produced at present will be re-
gerded as quality jute?

Dr. P. 8. Deshmukh: I am afraid I
would have to ask for notice,

Bhri L. N. Mishra: May I know, Sir,
in view of the fact that Government
have goaded the growers to grow
more jute, is it not obligatory on the
part of Government to guarantee eco-
nomic price to the growers?

Dr, P. S, Deshmukh: Government do
feel concerned that adequate prices
should be given. But circumstances
arise where Government could not
achjeve the objective of giving the
best possible prices.

WRITTEN ANSWERS TO QUESTIONS
CATTLE EPIDEMICS

+1079, Shri Dasaratha Deb: (a) Will
the Minister of Food and Agriculture
be pleased to state whether Govern-
ment are aware that a great numbper
of domestic animals, specially cows
and buffaloes are lost every year due
to epidemics?

(b) What is the average of cow
death per year during the last five
years? ”

(¢) What steps are being taken by
Government to protect domestic anj-
mals from. epidemics?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) The information is being collect-
ed and will be laid on the Table of
the House when available.

(¢) The State Veterinary Departe
ments, who are primarily responsible
for combating epidemics amongst do-
mestic animals are running a large
number of Veterinary Hospitals and
carrying out vaccinations. The Go-
vernment of India are formulating a
comprehensive programme for eradi-
cation of rinderpest which takes the
heaviest toll amongst bovine cattle.
As a precursor to this, the Indian
Council of Agricultural Research have
sanctioned a five-year scheme for the
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vaccination of cattle, sheep and goats
under field conditions with lapinised
vaccine and testing the nature and
duration of the immunity produced by
it under a variety of conditions met ir
the country.

IMPORT OF CHEESE

*1084. Shri Balwant Sinha Mehta:
Will the Minister of Food and Agri-
culture be pleased to state:

. (a) whether it is a fact that cheese
1s_lr]?anutactured mosily from sheep
milK;

" (b) the quantity and value of cheese
annually '‘mported and from which
countries; and

(c) what steps are being taken to
meet the total demand of the country
for the same?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) No. Sheep
milk is not used for the manufacture
of cheese in India.

(b) The quantity and value of
cheese imported into India during the
last four years was as under—

Quantity Yalue

{Cwts.) (Rs.)
1949-50 12,250 19,27,960
1950-51 6.210 15,65,180
1951-52 9,770 21,117,720

1952-53 9 mths, 4,230 9.18.120

About 88 per cent. of the imports come
from Australia and the resi mostly
from European countries and New
Zealand.

(c) Private enterprise has not so far
come forward in this field as the con-
ditions for competitive manufacture
of cheese are unfavourable and Gov-
ernment also have found it unsafe :o
risk starting a Government venture
for this purpose. There may be better
prospects for this industry when dairy-
ing gets better established.

CENTRAL TRACTOR ORGANISATION

*1087. Shrimati Shakontala: Will
the Minister of Food and Agriculture
be pleased to state: i

(a) the acreage reclaimed by the
Central Tractor Organisation in Uttar
Pradesh in the year 1952;

(b) whether any jungle clearance
work has been undertaken by this Or-
ganisation in the Kumaon Hills; and
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(c) if so, what fprogx-ess. if any, has
50 far been made in the work of jungle
clearance?

The Minister of Food and Agricul-
tore (Shri Kidwai): (a) The total area
reclaimed of ‘Kans’ weed in Uttar Pra-
desh by the Central Tractor Organisa-
tion during the reclamation season
ending June, 1952, is 39,152 acres. In
addition, an area of 20,265 acres of
jungle land in the Naini Tal Tarai was
cleared and made ready for plowing.
Out of the area cleared 18,344 acres
were plowed and harrowed during
this period.

(b) and (c). Jungle clearance work
has not been undertaken by the Cen-
tral Tractor Organisation in the
Kumaon Hills. However, in the Naini
Tal Tarai the progress made up to
12th March, 1953 since the beginning
ﬁfw operations in 1950 is as shown be-

(i) Area tree felled 38582 acres.

(ii) Area made read

Y
for Plowing. 32,346 acres.

(iii) Area plowed and

harrowed. 24,879 acres,
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The Deputy Minister of Natural
Resources and Scientific Research
(Shri K, D. Malaviya): (a) 42 A’ and
‘B’, 36 ‘C’ and 14 'CC’ Glider pilots and
4 Glider Instructors were trained at
the Indian Gliding Association, Poona,
E?h_at the Delhi Gliding Club, New

1.

(b) None. The hon. Member is nc
doubt referring to the Flying Schoo.
of the Civil Aviation Training Centre.
Allahabad.

Ramnway LANDS

787. Shri B, B, Varma: Will the
Milgster of Railways be pleased to
state:

(a) thre total income received on
account of the sale of grass and fish-
ing rights of the Railway side-lands
in the Bihar area of the ex-O.T. Rail-
way since 1945 (year-wise); and

(b) the total income received by
leasing out such strips of land under
the “Grow More Food Scheme” during
the same period (year-wise)?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
The total income received on account
of sale of grass, fishing rights of the
Railway side lands and by leasing out
such strips of land under the Grow
More Food Scheme since 1945 to date
iz shown in the statement placed on
the Table of the House.

Income on account of sale of

Leasing out land in Grow More

Grass. | Fighing righta 'ood Campaign.
(a) (b)
1945-46 47,627 0 O 15,841 0 0 2,471 0 0
1946-47 *02,987 0 0 - 3,080 0 0
1947-48 *141,835 0 0O 4,250 0 0
1948-49 ' 100,320 o 0 37,18 0 0O 5,349 0 0
1949.50 128,713 0 0 44,711 0 80,606 0 0
1950-51 118,612 0 O 64,013 0 O 123,866 0 O
1961.52 111,080 0 O 44,213 0 0 148,446 0 0
1952.53 69,653 0 0 28,003 0 0 118,185 ¢ 0

*Clombined figures for grass and fishing rights.

Separate figures not available.
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TICKETLESS TRAVELLING

788, Shri Bheekha Bhai: Will the
Mi?ei.ster of Railways be pleased to
state:

(a) the number of ticketless tra-
vellers detected in the year 1952 on
the Western Railway;

(b) the amount realised as fines or
otherwise; and

(c) whether the number has exceed-
ed or diminished in comparison with
the years 1950 and 19517

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) 11,01,611.

(b) The amount realised as fines is
Rs. 1,23,155. The amounts realised as
fares and penalty are HRs. 24,36.925
and Rs. 4.17,133 respectively.

(c) There has been a steady increase
in the number of passengers detected
travelling without tickets over that
in 1950 and 1951,

I.C.A.R. (RESEARCHES)

789. Shri B, K. Das: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether any large-scale effort
was made during the year 1952 to put
into extensive operation the results of
researches carried out under the aus-
pices of the L.C.A.R,;

) if so, what are the details of
such activities; and

(c) whether any special grant was
made for the purpose?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The IL.CAR
finances research schemes in conjunc-
tion with State Governments who
share the expenditure. It is the res-
ponsibility of the State Governments
to exploit the results of research
schemes of practical application. The
extent to which the State Govern-
ments made efforts in this direction
during 1952 has not yet been reported
to the Council

o (b) Does not arise,

(¢) No.
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GRANTS TO MADHYA PRADESH GOVERNMENT

790. Shri Jasani: (a) Will the Minis-
ter of Food and Agriculture be pleas-
ed to state what money was allocated
to Madhya Pradesh (overnment by
way of loan or otherwise for the period
of three years ending with 31st March,
1952 for various schemes of ‘Grow
More Food’ campaigin?

(b) What amount was actually
drawn by the Madhya Piadesh Gov-
ernment during the same period and
for what purposes?

(c) What amount was spent by the
Madhya Pradesh Government from
the amount drawn and how much un-
spent money was surrendered to the
Central Government?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a)—

(Rs. in lakhs)
Loan Grant
"G.M.F. Food Bonu
Fund Fund
1949-50 125.00 31.86 5.31
1950-51 241.92 0.68 63.36
1951-52 78.15 10.72 “e

(b) The entire amocunt of loan sanc-
tioned was drawn in connection with
the schemes detailed in the statement
placed on the Table. As regards
grants, these are adjustable by the res-
pective  Accountant Generai!ComcF-
troller on the basis of actual expendi-
ture incurred.

(¢) Amount spent against the loams
drawn and grants sanctioned, is given
below:—

(Rs. in lakhs)
Loan _ Grant
BEw T a8 im
1950-51 84.62 21.81
195152 69.36 1038

The unspent balances out of loans
were not surrendered to the Govern-
ment of India but were carried forward
by the State and utilised in subsequent
vears. Instructions have been issued
during 1952-53 that all such unutilised
amounts should be refunded to the Go-
vernment of India immediately and the
Madhya Pradesh Governmeni are ob-
serving this procedure from the cur-
rent year. In thz case of grants, un-
utilised amounts automatically lapse
to the Central Government.
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STATEMENT
"he achemes for which the Madhya Pradesh Government drew loans during 1949.50 to 1951.52.

(Rupees in lakhs)

1851.52

Name of the scheme 1949.50 1950-51
(1) Irrigation. 64.46 T:_ 7l 23.15
(2) Land Improvement. 59.87 105, 41 28.76
(3) Manure & Fertilisers. 1.00 14.04
(4) Beeds. 50,00 7.55
{5) Miscellaneous. 0.67 12.80 4.65
— —
TOTAL : 125.00 241.92 73.15

ImMPORT OF CAPITAL GOODS

791. Dr. Amin: Will the Minfster of
BRailways be pleased to state how
much amount respectively Govern-
ment propose to spend on the import
of capital goods, other goods and on
technical aid from fureign countries
out of the sum of Rs. 400 crores pro-
vided for in the First Five Year Plan?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): It is rough-
ly estimated that a sum of Rs. 30
crores on the import of capital goods
and about Rs. 13 lakhs on technicai
aid from foreign countries, will be
spent out of the amount referred to.

SERVICE BOOKS OF ARTISANS AND GANGMEN
ON ex-5. I. RAaiLway

792, Shri Nambiar: Will the Minis-
ter of Railways be pleased to state:

a) whether it is a fact that on the
e:b-(SAL Railway System, the procedure
was to maintain the Service Books of
all Artisans and Gangmen in the res-
pective P.W.I's. Offices; and

(b) if so, why this procedure is
changed since the merger with ex-M.
and S. M, Railway?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) On the
ex-S.I. Railway system the 8ervice
Books of all the Gangmen were main-
tained in the respective Permanent
Way Inspectors’ offices while those a{
the Artisans in the District Engineers
Offices.

. (b) The procedure has not been
changed after integratiom.

COMPLAINT FROM CARRIAGE STAFF,
HowRAH
793. Shri Damodara Menom: (a)

Will the Minister of Railways be pleas-
edl to state whether i is a fact that on

24th October, 1952 carriage staff at
Howrah station entrusted with the
duty of oiling and packing axle boxes
of 17 UP Delhi Express detected that
the quality of the axle oi] supplied on
that particular day was of inferior
variety?

(b) Is it also a fact that the train
eéxaminer on duty on that day replac-
ea that defective oil after complaint
from the carriage staff and also made
some remarks on the incident in his
lllggzrgr No. 39 dated the 24th October,

‘c) Is it a fact tnat the train ex-
aminer stated in his aiary that it was
a clear case of sabotage?

(d) Is it a fact that attempts have
been subsequently made to tamper
with the diary and how far they have
been successful?

(e) Has the attention of Govern-
ment been drawn to the reports of
this incident which anpeated in the
Calcutta edition of the “Hindustan
Standard” on the 25th October, 1952
and 1n the ‘Ananda Bazar Patrika' on
the 26th October, 19527

(f) Will the Minister enlighten the
House with the full details of the in-
cident and state what action has been
taken against the foreman alleged to
be responsible for it?

The Parliamentary Secretary to the
Minister of Railways and Transport
{,Shrl Shahnawaz Khan): (a) and (b).

es. '

(c) and (d) No.
(e) Yes.

(f) On 24th October, 1952, while the
Carriage staff at Howrah were oiling
the axle boxes of train No. 17 Ur,
Delhi Express some of them detected
that the lubricating oil issued to them
was smelling strongly of kerosene oil.
The guspected oil was not used.
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A thorough enquiry was ordered in
the matter and it was found that the
adulteration was inadvertently caus-
ed due to negligence of staff handling
axle oil and kerosene oil for transit
either at the Main Stores Depot or in
the Stores of the Carriage Foreman,
Howrah. The enguiries could not
l\ocate specifically the place where
adulteration actually took place. The
small amount of the kerosene oil that
wvas found mixed with the axle oil
would not have materially affected the
lubricating properties.

The Assistant Carriage Foreman.
HYowrah has been held responsible for
ot detecting the presence of kerosene
3il before the axle oil was actually
issued for wuse. Disciplinary action
against him will be taken immediate-
iy he resumes duty from the sick list.
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) In the
Schedule of preferential traffic, the
first, second and third preference for
the movement of traffic has been ac-
corded as follows:—

(1) All moves of immediate and
operational nature ordered by
the Quarter Master General's
Branch, which will be mark-
ed IMMEDIATE in respect of
Personnel, Vehicles and
Stores, Military Special Trains

and immediate operational
demands.
v
(2) (a) Foodgrains including

“fines” of wheat wviz. Atta,
Suji and Rawa on Govern-
ment Account.
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(b) Wheat including “fines” of
wheat wviz. Atta. Suji and
Rawa, Paddy/Rice, Millets,
Barley, Maize, and Atta or
flour of these grains other
than wheat, on trade account
within areas where free move-
ment is permitted. These
areas will be notified to the
Railways by the State Gov-
erpments concerned from time
to time.

(¢) Movement of Caitle fodder to
the States ot Punjab, Bombay,
Rajasthan, Ajmer and Sau-
rashira when sponsored by
the Union Ministry of Food
and Agriculture or any of the
State Governments concerned.

(3) Railway Coal and other
Railway Stores and materials.

(b) The standing order of pre-
ference is determined according to the
comparative importance and urgency
of the wvarious kinds of traffic which
has to share the overall capacity of
Railways in suitable proportions to
meet the essential needs.

REPLACEMENT OF LOCOMOTIVES ON
Ex-0. T. RAILWAY

795. Shri H. S. Prasad: Will the
Minister of Railways be pleased to
state:

(a) the number of locomotives on the
ex-O.T. Railway that were declared
unserviceable during tne period from
1943 to 1945;

(b) the number out of these locomo-
tives replaced so far: and

1c) when the required number of
new locamotives will be provided?

The Parliamentary Secretary to the
Minister of Railways and Tr
(Shri Shahnawaz Khan): (a) to (c).
The information has been called for
and will be placed on the Table of the
House ag soon as received.

PATNA-GAYA ROAD

796. Shri K. P. Sinha: Will the
Mir:ister of Transport be pleased to
state:

(a) whether it is a fact that a metal-
led road is under contemplation wun-
aer the National Highways Scheme to
connect Patna with Gaya (Bihar):

(b) what is the total estimated cost
of the Road and what action has so far
been taken in the matter;
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(c) what amount Government pro-
pose to contribute in this regard out
of the quota of the Bihar Government
from the Central Road Fund;

(d) the route through which the
road will pass; and

(e) whether it is a fact that a road
runs parallel to the Railway line half
of which is metalled and is the shor-
test route which can connect Patoa
with Gaya (Bihar)?

The Minister of Railways and
Transport (Shri L. B. Shastri): (a) No.

(b) Does not arise.

{c) No such proposal has so far
been received from the Bihar Gowvern-
ment,

(d) Does not arise.

(e) There is a direct road between
Patna and Gaya which runs parallel to
the railway line but it is under the
control of the State Government.

Per Capita CONSUMPTION OF MILK

797. Shri Balwant Sinha Mehta: (a)
Will the Minister of Food and Atrlm_:li-
ture be pleased to state the per capita
consumption of milk in each State of
India?

(b) What are the Sta
consumption is high, an
therefor?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) A statement
is laid on the Table of the House,

(b)} The consumption of milk is
kigh in the States of Saurashtra, Pun-
jab and Rajasthan, which is due to
oelter quality of milch cattle such as
Gir cows and Jaffarabadi buffaloes in
Saurashtra, Hariana cows and Murrah
tuffaloes in Punjab (I) and Sanchore
cows in Rajasthan and larger milk
production from such animals in re-
lation to human population.

s where the
the reasons

STATEMENT
Per capita Consumption of milk in
each State of India.

According to the latest statistics avail-

able, the information required is as
follows:—

Daily per capita

State consumption (oz.)
Saurashtra. 1978
Punjab (1) 16-89
Rajasthan. 1572
Madhya Bharat. 734
P 716
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Delhi. 5'53
Kashmir. 454
Bihar. 437
Mysore. 433
Madras. 4:18
PEPSU 397
Hyderabad 364
Vindhya Pradesh. 326
Bombay, 3:02
West Bengal. 227
Orissa. 2.64
Madhya Pradesh. 2:00
Assam. 123
Other areas. 587

RAILWAY SERVICE COMMISSIONS

798. Shri Namadas: (a) Will the

Minister of Railways be pleased to
state how many members there are on
the Railway Public Service Commis-
sions and who they are?”

(b) When will their term of office
expire?

(c] Do Government propuse to ap-
point as members cf the Commissions
persons belonging to the Scheduled
Castes?

The Parliamenfary Secretary to the
Minister of Railways and Transport
(Shri Shabmawaz Khan): :z;—
Railway Service Commission, Bombay

Three Members including the Chair-
man.
(1) Shri K. Durai Chairman

(2) Shr: Thuni Lal Sahser Mem
(3) Shri N. K. Misra "
Railway Service Commission, Calcutta.

One Chairman and one Member.

(1) shri S. N. Gupta
(2) Dewan Siri Ram Puri

Chairman
Member.

(b) Their present term of office will
expire on the following dates:—

(1) shri K. Durai 11-5-54
(2) Shri C. L. Sahney 18-9-53
(3) Shri N. K. Misra 4-11-54
(4) Shri 5. N. Gupta 4-11-54
(5) Dewan Siri Ram Puri 13-2-54

(c) As stated during the debate on
the Railway Budget, the feasibility of
appointing persons belonging to tha
Scheduled Castes will be examined
when an opportunity arises,

"
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LaBour WELFARE IN Punjas

%99. Prof. D, C. Sharma: Will the
Minister of Labour be pleased to state:

(a) the annual amount of expendi-
ture that the Central Government
incur on labour welfare in the Pun-
iab; and

(b) the items on which the amount
is spent?

Che Deputy Minister of Labour
(Shri Abid Ali): (a) The Central Gov-
ernment does not incur any expendi-
ture on labour welfare in Punjab.

(b) Does not arise.

“Grow More Foop" ScHemes iNn U.P.

800. Shrimati Shakuntala: (a) Will
the Minister of Food and Agriculture
be pleased to state what amounts of
grant and loan (separately) from the
“Grow More Food” Scheme Fund were
sanctioned duripng the year 1852.33 to
Uttar Pradesh for increasing food pro-
duction?

(b) What is the estimated additional
production of foodgrains from the
schemes so sanctioned?

(c) Has the expected increase in

foodgrains been realised?
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Women OperaTors ror Dermr TRUNK
ExcHANGE

801, Shri B. N. Misra: (a) Will the
Minister of Communications be pleas-
ed to state how many women opera-
tors are working at present in the
Rlﬁllﬂ:i’ Telephone Exchange, New

i?

(b) What is the tota]l number of
incoming and outgoing trunk calls
attended to by the operators each day
during the day time when the laay
operators are on duty and how many
trunk calls have been attended to by
the male operators during the night
time each day so far from the 1st
March, 19537

The Deputy Minister of Natural Re-
sonrces and Scientific Research (Shri
D. Malaviya): (a) T6.

(b) Daily statistics of only the total
number of trunk calls are maintained
in the Department and not of calls
handled by girl operators and men
operators respectively., However,
special statistics were kept for four
days from the 21st to the 24th March,
1953 for the purpose of answering
lthis Question. The result was as fol-
OWS:

Trunk Calls Trunk Calls
during day during night

The Minister of Food and Agricul- Date time _ {i-s. tims (ie
ture (Shri Kidwa): (a) Loan Rs. i oo i3
26323 lakhs. 90 to 0 hrs.

Grant Rs. 136.T0 lakhs including .
outstanding claimg in respect of 1951- 21-31953 3037 617
5 -53.
iR 100253 22-3-1953 1565 309

b) 155054 .

c is information can become -
available only sometime after the close 23-3-1953 2246 515
g;‘i& hth.le'unaegﬂ‘lcuﬁlit!ural year ending the 24-3-1953 3108 719

el
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HOUSE OF THE PEOPLE
Monday, 30th March, 1953

The House met at Two of the Clock
[Mr. DeEpurY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

3-8 p.M,

DEMANDS FOR GRANTS—contd.

Mr. Deputy-Speaker: Now, the House
will take up the Demands for Grants
of the Home Ministry. Two days have
been set apart for the Home Ministry
and the States. Is it the desire of the
House that we take up the Home Minis-
try today and the States Ministry to-
morrow?

The Minister of Food and Agricul-
ture (Shri Kidwai): That would be
better.

Mr. Deputy-Speaker: That
be better instead of dovetailing.

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): Both may be taken
together.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): They have been bracket-
ed together.

would

Mr. Deputy-Speaker: What about
the hon. Minister?

The Minister of Home Affairs and
States (Dr. Katju): So far as [ am con-
cerned, I am entirely in the hands of
the House., You had better try to as-
certain the views of the hon. Members.
I'am entirely in their hands. I can
answer both, separately or I can answer
none.

Mr. Deputy-Speaker: Hon. Members
have not decided. They feel partly
this way and partly that way. Shall
I take them up together or separately?

Some Hon. Members: Together.
41 PSD
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Mr. Depuiy-Speaker: Very well.
Both of them will be taken together, in
which case, the hon. Minister will
have to make only one reply, and that
will be tomorrow.

Now I shall place the Demands of
both the Home and States Ministries
together. The Demands under the
Home Ministry are Nos. 52, 53, 54, 55,
56, 57, 58 and 127. Those relating to
the States Ministry are Nos. 88, 89, 90,
91, 92, 93, 94, 95 and 135.

I shall now place the Demands be-
fore the House,

DeManp No. 52—MiINisTRY oF Home
AFFAIRS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,17,43,000 be granted to the
President tp complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Ministry of Home Affairs'.”

Demanp No. 53—CABINET
Mr. Deputy-smker: Motion is*

“That a sum not exceeding
Rs. 21.88,000 be granted to the
- President to complete the sum
-necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Cabinet’.”

DeEMaND No. 54—DELHI
Mr. Deputy-Speaker: Motion is

“That a sum not exceeding
Rs. 1.38,58,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Delhi".”
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DEmanD No. 55—PoLICE
Mr. Deputy-Speaker: Motion is:

Demanp No. 88—MINISTRY OF STATES
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 63,37.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Police’.”

Demanp No. 56—CENsUs
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 9,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Census’.”

“That a sum not exceeding
Rs. 10,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending
31st day of March, 1954, in respect
of ‘Ministry of States".”

DemaND No. 89—Privy PURSES AND AL-

LOWANCES OF INDIAN RULERS
Mr. Deputy-Speaker: Motion is-

“That a sum not exceeding
Rs. 192,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Privy Purses and Allow-

Demanp No. 57—MiscerLaneous De- ances of Indian Rulers'”
ER THE
PARTMENTS AND EXPENDITURE UND Destand No. 90—KoTen

MinisTRY OF HOME AFFAIRS
Mr. . Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 10,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending
31st day of March, 1954, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of

Xy

Home Affairs’.

Demanp No. 58—ANDAMAN AND NICOBAR

IsLanDs

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,61,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Andaman and Nicobar
Islands'”

DemManp No. 127—CaprTaL OUTLAY OF

THE MINISTRY OF HOME AFFAIRS
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 26,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course cf pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Capital Outlay of the Ministry
of Home Affairs’.”

Mr. Deputy-Speaker: Motion is

“That a sum mnot exceeding
Rs. 1,01,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Kutch'”

DEMAND No. 91—BILASPUR
Mr. Deputy-Speaker: Motion is-

“That a sum mnot exceeding
Rs. 23.43.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Bilaspur’.”

Demanp No. 92—MaNTPUR
Mr. Deputy-Speaker: Motion is:

“That a sum mnot exceeding
Rs. 58,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Manipur”.”

DeEMaND No: 93—TRIPURA
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
1,11,22,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
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during the year ending the 31st day
of March, 1954, in respect of
‘Tripura".”

Demanp No. 94—RELATIONS WITH STATES
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 56,95,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year end.mg the
31st day of March, 1954, res-
pect of ‘Relations with States”‘

Demanp No. 95—MisceLLaNeous Ex-
PENDITURE UNDER THE MINISTRY OF
STATES

Mr. Deputy-Speaker: Motion is:

“That a sum mnot exceeding
Rs. 54,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in_res-
pect of ‘Miscellaneous Expenditure
under the Ministry of States’”

DEMAND No. 135—CAPITAL OUTLAY OF
THE MINISTRY OF STATES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 3.67.35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in res-
pect of ‘Capital Outlay of the Min-
istry of States'.”

Hon. Members will each have fifteen
minutes. and if any group wants any
of their speakers to have more time
than is allowed, they will regulate the
time amongst themselves. I am will-
ing to call them for ten minutes, eight
minutes and so on, as they like,

Efficiency and economy in administra-
tion

Shri M. S. Gurupadaswamy (My-
sore): 1 beg to move:

“That the demand under the
head Mnistry of Home Affairs be
reduced by Rs. 100.”

Efficiency in general administration

Kumari Annie Mascareme (Trivan-
drum): I beg to move:

“That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100.”
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Upliftment of Harijans, Scheduled

Castes, etc.

Shri Sivamurthi Swami (Kushtagi):
I beg to move:
“That the demand under the

head Ministry of Home Affairs
be reduced by Rs. 100

Scheduled Castes’ economic conditions
in Rajasthan and Madhya Bharat

Dr. Jatav-vir (Bharatpur—Sawai
Madhopur—Reserved—Sch. Castes): I
beg to move:

“That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100.”

Scheduled Castes in the Central Ser-
vices
Dr, Jatav-vir: I beg to move:

“That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100.”

Training of Central Secretariat officers
Shri U. M. Trivedi (Chittor): I beg
to move:

“That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100.”

Handling of the }:evmﬁve Detention
ct

Shri Madhao Reddi (Adilabad): I beg
to move:

“That the demand under ‘L_he
head Ministry of Home Affairs
be reduced by Rs. 100.”

Reorganisation of the civil services
Shri Madhao Reddi: I beg to move:

“That the demand under the
head Ministry of Home Affairs
be reduced by Rs. 100.”

Grievances of the Central Government
IIT division clerks

Shri Madhao Reddi: I beg to move:

“That the demand wunder the
head Ministry of Home Affairs
be reduced by Rs. 100."

Transfer of the Oriya speaking tracts of
Srikakulam and Vishakhapatnam Dis-
tricts to Orissa_State

Shri R. N. S. Deo (Kalahandi-Bolan-
gir): I beg to move:

“That the demand under the
head Ministry of Hame Affairs
be reduced by Rs,
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Reducing the number of Ministers and
Deputy Ministers
Shri N. P. Damodaran (Tellicherry):
I beg to move:

“That the demand under the
head Cabinet be reduced by
100.”

‘Transfer of the contiguous Oriya speak-
ing tracts of Madras to Orissa

Shri R. N. S. Deo: I beg to move:

“That the demand under the
head Cabinet be reduced by
Rs. 100.”

Police excesses and repression in Delhi
Shri R. N. S. Deo: 1 beg to move:

“That the demand under the
head Delhi be reduced by Rs. 100.”

Irregularities in connection with the de-
tention of three M.Ps.

Shri R. N. §. Deo: [ beg to move:

“That the demand under the
head Delhi be reduced by Rs. 100.”

Low scales of pay of the police staff

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

“That the demand under the \/;h

head Police be reduced by Rs. 100.”

Efficiency and discipline in the Police
administration
Shri Ramachandra Reddi (Nellore):
1 beg to move;

“That the demand under the
head Police be reduced by Rs. 100.”

Lack of provision of special police for
Rajasthan
Shri U. M. Trivedi: 1 beg to move:

“That the demand under the
head Police be reduced by Rs. 100.”

Careless administration of the Indian
Partnership Act, 1932

Shri U. M, Trivedi: I beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs be reduced by
Rs. 100.”

Receipts under the head forest
Shri U. M. Trivedi: I beg to move:
“That the demand under the

head Andaman and Nicobar Is-
lands be reduced by Rs. 100.”
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Fall in land revenue
Shri U, M. Trivedi: I beg to move:

“That the demand under the

head Andaman and Nicobar Is-
\j:ds be reduced by Rs. 100.”

isintegration of Hyderabad State into
three linguistic parts

Shri Sivamurthi Swami: 1 beg to
move :

“That the demand wunder the
head Ministry of States be reduc-
ed by Rs. 100.”

Problem of Integration of Part ‘C”
States into their adjoining Part ‘A" or
Part ‘B’ States

Shri Siuamesthi Swami:
move:

“That the demand under the
head Ministry of States be reduced
by Rs. 100.”

Formation of Kerala State after the for-
mation of Andhra

Shri N. P. Damodaran: I beg to
move:

“That the demand under the
‘head Ministry of States be reduc-
ed by Rs. 100.”

sintegration of Huyderabad into its
linguistic components and the formation
of Karnataka, Maharashtra and Visala
Andhra States

Shri N, P. Damodaran: I beg to
move:

“That the demand under the
%ead er&stry of States be reduced
¥y Rs.

Abolition of Part C States

Shri N. P. Damodaran: I beg to
move:

“That the demand under the
head Ministry of States be reduced
by Rs. 100.”

Redrawing the administrative map of
India on the basis of linguistic, economic
and administrative considerations

Shri Kelappan (Ponnani): I beg to
move:
“That the demand under the

head Ministry of States be reduced
by Rs. 100.”

I beg to

Use of the Central Reserve Police during
the agitation in Kashmir and Jammu

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head Ministry of States be reduced
by Rs. 100.”
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Policy with regard+ to the formation of
linguistic States

Shri Madhao Reddi: I beg to move:

“That the demand wunder the
head Ministry of States be reduced
by Rs. 100.”

Policy of discrimination between the
Part A, B and C States

Shri Madhao Reddi: I beg to move:

“That the demand wunder the
head Ministry of States be reduced
by Rs. 100.”

Intervention by the States Ministry in
the internal affairs of the Part B States

Shri Madhao Reddi: I beg to move:

“That the demand wunder the
head* Ministry of States be reduced
by Rs. 100.”

Implementation of July Agreement be-
tween the Governments of India and
Jammu and Kashmir

Shri R. N. S. Deo: I beg to move

“That the demand under the
head Ministry of States be reduced
by Rs. 100.”

Immediate abolition of the State of
Kutch

Shri U, M. Trivedi: I beg to move:

“That the demand under the
head Kutch be reduced by Rs. 100.”

Integration of Bilaspur with Himachal
Pradesh

Shri P. Subba Rao: (Nowrangpur:) [
beg to move:

“That the demand under the
head Bilaspur be reduced by
Rs. 100."

Integration of the State with any ‘A’
State

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head Bilaspur be reduced by
Rs. 100.”

Immediate democratisation of the State
of Manipur

Shri Rishang Keishing (Outer Mani-
pur—Reserved—Sch. Tribes): I beg
10 move: -

“That the demand under the
head Manipur be reduced by
Rs. 100"
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Correct nature of autonomy and its in-
tegration with Assam

Shri U. M. Trivedi: I beg to move:

“That the demand under the
head Manipur be reduced by
Rs. 100.”

Economy—Abolition of the post of Dis-
trict Magistrate

Shri Biren Dutt (Tripura West): I
beg to move:

“That the demand under the
head Tripura be reduced by
Rs. 1,21,00,000.”

Failure to resettle refugees in Tripura
Shri Biren Dutt: I beg to move:

“That the demand under the
head Tripura be reduced by
Rs. 100"

Fare charges of Airways
Shri Biren Dutf: I beg to move:

“That the demand under the
head Tripura be reduced by
Rs. 100.”

Requisitioning of the peasant’s land for
refugee

Shri Biren Dutt: I beg to move:

“That the demand under the
%ad] uo’{'{ipura be reduced by

Demands of primary and secondary
school teachers

Shri Biren Duit: I beg to move:

“That the demand under the
head 00 l'l.'l‘r:pura be reduced by

Municipal Laws for the Agartala Muni-
cipality and to introduce new municipa-
lities in Tripura
Shri Biren Dutt: I beg to move:

“That_the demand under the

head Tripura
Re 2007 P be reduced by

Training centres for Nurses and Mid-
wives

Shri Biren Dutt: I beg to move:

“That the demand under the
head Tripura be
- P reduced by

Compensatory allowance to the State
employees in Tripura
Shri Biren Dutt: T beg to move:
“That the demand under the

head Tripura be red
Rs. 100.” o by
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Legislative Assembly in the State
Shri Biren Dutt: I beg to move:

“That the demand under the
head Tripura be reduced by
Rs. 100."

Commercial road linking Tripura with
the rest of India

Shri Biren Dutt: I beg to move:
“That the demand under the
head ‘Tripura be reduced by
Rs. 100.”
Tea industry in Tripura
Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Tripura be reduced by
Rs. 100.”

Permanent Judicial Commissioner for
Tripura
Shri Biren Dutt: I beg to move:
«“That the demand under the
head ‘Tripura be reduced by
Rs. 100.”

Labour Exchange in Tripura
Shri Biren Dutt: I beg to move:

«That the demand under the
head Tripura be reduced by
Rs. 100.”

A fire brigade in the town of Agartala
Shri Biren Dutt: 1 beg to move:

«“That the demand under the
head Tripura be reduced by
Rs. 100 )

Drinking water in touns and villages
Shri Biren Dutt: I beg to move:

«“That the demand under the
head Tripura be reduced by
Rs. 100.”

Anti-malaria mobile unit in Tripura
Shri Biren Dutt: I beg to move:

“That the demand under the
head Tripura be reduced by
Rs. 100.”

Adequate help to the non-governmental
schools

Shri Biren Dutt: I beg to move:

“That the demand under the
head Tripura be reduced by
Rs. 100.”

Legal position of the people in relation
to courts
Shri Biren Dutt: 1 beg to move:

“That the demand under the
head Tripura be reduced by
Rs. 100.”
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Economy—Policy with regard to Kash-
mir

Shri P. Subba Rao: I beg to move:

“That the demand under the
head Relations with States be re-
duced by Rs. 6,18.000.”

Interference of the Centre with the
various States

EKumari Annie Mascarene: | beg to
move:
“That the demand under the
head Relations with States be re-
duced by Rs. 100.”

Need to make the States more auto-
nomous than at present

Shri N. P, Damodaran: I beg to move:
“That the demand under the

head Relations with States be re-
duced by Rs. 100.”

Unsatisfactory refugee rehabilitation
policy of Jammu and Kashmir State

Shri R. N. S. Deo: I beg to move:

“That the demand under the
head Miscellaneous Expenditure
under the Ministry of States be
reduced by Rs. 100.”

_Mr. Deputy-Speaker: The cut mo-
tions moved are plafed before the
House.

Shrimati Renu Chakravartty (Basir-
hat): Today we are going to debat2 the
Home Ministry and States Ministry De-
mands for Grants. The policy of the
Home Ministry shows up most glaring-
ly the entire complexion of the type of
Ramrajya that we have. Ramrajya—
yes, for the Rajpramukhs and ex-Rul-
ers who have been saved by our Gov-
ernment from the wrath of their peo-
ple whom they had crushed and muti-
lated for generations. They have been
pampered, and sustained by us at the
colossal cost of Rs. 5,38,28,000—money
which has been taken from our poor
people to feed the already floated para-
sites of society. On the other hand,
what do we see is the fate of the toil-
ing masses of our people? For them,
there is the lash of the Safeguarding
of National Security Rules; for the toil-
ing middle classes about whom we talk
so much—the intelligentsia, the teach-
ers, the Government employees and
the workers—you have insecurity of
service, retrenchment and overwork.
Above all, every attempt is made to rob
them of the fundamental rights of
trade union activity. They are subject-
ed to confidential police reports and
the Ordinance raj.

Only the other day, we heard in re-
gard to Kashmir how a sum of Rs. 9
lakhs was given to the Maharaja by the
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Central Government and Rs. & lakhs
by the State Government. The State
Government stopped giving the Rs. 6
lakhs but the Central Government
rushed to help of the Maharaja and
gave him an extra lakh. The Maha-
raja's allowance is divided up between
the Maharani, himself and his son and
on top of it, as Sadr-i-Riyasat he 1s
drawing an allowance equivalent to the
salary of a State Governor. The
Nizam, of course, gets Rs. 4,8 lakhs and
odd.

Only the other day, in the Upper
House the hon. Minister in the course
of the debate on the PEPSU Budget
stated that it was necessary for the
Rajpramukh of Patiala to be given
Rs. 5 lakhs by way of salary as Raj-
pramukh and Rs. 9 lakhs for his rela-
tives and pseudo-relatives. Also, a
sum of Rs. 31 lakhs are provided for
the other ex-rulers in order that they
may keep up their dignity.

As far as the dignity of the Raj-
pramukhs goes we are very solicitous
about it. but when it comes to a ques-
tion of accepting the demands of the
people and their right to self-govern-
ment and their right to have their
own elected representatives who will
have the reins of government, the
question of lawlessness comes up; the
question of the States being too small
to maintain themselves comes up; and
all sorts of excuses are put forward.
I refer here to Part C States, particu-
larly Manipur and Tripura. They
have been demanding responsible
self-government for some time. As you
krnow. in the State of Manipur,
Mr. Nanjappa has been made the
Chief Commissioner. Last time when
we were discussing this question. we
were told. “Do not quarrel with that
man” and the Home Minister said
“I do hope there will be no quarrel.”
But what is the record of this
Mr. Nanjappa who has been sent there
in order to teach us lawfulness? That
same Mr. Nanjappa. almost a few
days after his going there. caned a
student in the municipal polling booth.
A few days later .he kicked a busi-
nessman, one Mr. Saha.

[Mr. SPEAKER in the Chair]

This question was raised on the
floor of the House. and the hon.
Minister was advised by his advisers
in the States Ministry that this man
was a black-marketeer, and he was
jailed. I would appeal to the IIome
Minister to find out the facts of the
rase and not present such a thing on
the floor of the House

. Again. about teachers. this Mr. Nan-
Jappa behaved in a most abominable
wav. The arrogance of it was al-
most  unparallelled. He shouted at
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them when they went to him to pre-
sent their demands. He called them
Communists. They were far from be-
ing Communists. Actually, he threw
them into the arms of the Commu-
nists by his behaviour. I would only
say this: you tell us not to be quar-
relsome with such a man; we may
tell you that we will not touch him
with a pair of tongs, and until such
time as the people of Manipur and
Tripura are given self-government, I
do not think they will take rest.

It is a different proposition with
Tripura, because there the Commu-
nists have been returned in overwhelm-
ing nuinbers. What is the type of Ad-
visory Counsellors you are proposing?
Shri Jiten Dev Varma. an ex-police
officer, notorious for various crimes for
which he has been hauled up in courts;
Shri Sochindra Lall Sinha. President of
the Congress Committee, who was de-
feated by my hon. friend Shri Dasa-
ratha Deb. and lost his deposit; an-
other Congress member who had not
the courage to stand for election. This
is the type of Advisory Councillors you
are going to have.

As far as Manipur is concerned, you
have your Congress people in the majo-
rity. We read in the papers vesterday
that the setting up of Advisory Coun-
cil has had to be postponed due to the
unwillingness of the Sfate Congress to
accept the basis of the nomination.
There must be something rotten in the
St:le of Denmark, and I am afraid y.u
will have to change your tactics.

Coming to the other side of the pic-
ture. I am sorry I have verv little at
my disposal. Otherwise. I would like
to dwell at length upon the policies
which are being carried out in respect
of Government employees. We find re-
trenchment and overwork going side by
side with lack of confirmation and lack
of security of service. The bulk of the
work in Government offices is being
carried on by tcmporary and quasi-
permanent staff. Let me. first. take up
the question of the guasi-permanent
staff. Obviously, this is a very clever
way of depriving the staff of pension,
old age benefits and security of ser-
vice. After they have put in the same
work as other permanent staff, and
aftrr you have subjected them to all
similar types of discipline to which
permanent staff is subjected, you rob
them of eaual chances of promotion
and betterment and security in old age.
Justice demands that this quasi-perma-
nent staff should be given permener 'y
of service.

As for the temporary staff. | woo-d
li"e to sav that the posi*ion is scan-
damus. That a civilised government.
wkich is holding up before the couniry
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a panacea in the shape of a Five Year
Plan which is expected to bring pros-
perity for all, should continue to carry
on the citadel of the Government ma-
chinery on the shoulders of overwhelm-
ingly large numbers of temporary staff
is, in short, scandalous.

_Since I have not much time, I would
give you only a few instances. In the
Stationery Office at Caleutta, before the
war the permanent staff was 355 and

temporary staff 25. In June 1952 the

permanent staff was 380—a slight in~
crease—and the temporary and gquasi-
permanent staff was 510. After June
1952, the permanent staff remained
380, but the temporary and quasi-per-
manent staff, after some retrenchment
was 435. This shows that the bulk of
the work is being done by the cuasi-
permanent and temporary staf. 1f
this kind of thing goes on. how ecan
the Government as a model employer
turn to the private sector and say that
it should treat its employees better?
You have no face to say such a thing.
There is no planning and no integra-
tion. There is no uniform policy of
confirmation for staffl in the same Min-
istry. Take the Works., Housing and
Supply Ministry in the Supply and Dis-
posal Wings. There are categories of
staff pending confirmation since 1941.
In the C.P.W.D., under the Ministry of
Works, Housing and Supply. there are
categories of staff pending confirmation
since 1947. The same is the case in
some of thé offices under the Finance
Ministry—in the Income-tax Depart-
ment, staff is pending confirmation since
1951. Come to Communications. In the
Post and Telegraph Department, 75
per cent. of the temporary staff is be-
ing confirmed. In the Eastern Higher
Technical Institute of the Education
Ministry. persons who have put in one
year's service have been made perma-
nent. The employees are demanding
that this kind of conflicting pulicy
should be terminated. In the Iron and
Steel Controller's Office not a cingle
man has been made quasi-permanent
since 1941—all have remained tempo-
rary. -

Recruitment and retrenchment go
side by side. I have got the figures
pertaining to five or six offices in Cal-
cutta. In 1951-52 the number uf em-
ployees retrenched was 277, while those
directly recruited was 276. Again in
1952-53. 253 employees were retrench-
ed, while 113 were taken in. In the
same office retrenchment and recruit-
ment take place side by side. In the
Iron and Steel Controller's Office. for
instance 30 employees were retrenched
in 1951, while 9 were recruited. In 1352
in the Centgal Stationery Office agaiast
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75 employees trenched, 35 were
directly recruited. It is very necessary
today when there is large recruitment
going on in some departments, there
should be some sort of a pool or em-
ployment exchange inter-departmental-
ly, so that Upper and Lower Division
Clerks and class IV servants retrench-
ed from one department may be ab-
sorbed in another.

These are two of the demands which
are most crying: first. that all em-
ployees who have completed three years
of service must be declared confirmed;
secondly, if necessary, alternative em-
ployment without break of service
should be given to Central Government
employees through a “Pool” exchange.

1 will not touch on the question of
demotion or on the guestion of nerma-
nent vacancies, because I feel I may
not have the time. But I would like
to deal with the question of insecurity
of service. The same policy as obtain-
ed during the British regime continues.
There is the system of confidential re-
ports. I would ask you:; If you think
that an employee has done something
which you do not like, is it not much
more honest to call him up and {tell
him this is what we do not like, you
should improve. But these confiden-
tial reports are kept hanging and sud-
denly one fine morning you come down
upon him. This type of espionage is
something which we learnt from the
British. We demand such things
should terminate.

Another astounding practice is that
Government employees cannot approach
M.Ps. There is something very inter-
esting in this. When the British were
here Mr. Mudie. on the 25th August
1937 sent a circular in  which these
words occur:

“Certain recognised associations
of government servants have ad-
dressed appeals to members of the
Central Legislature asking them to
agitate for improvement in their
conditions of service by putting
questions and moving resolutions in
the legislature and by other means.
This practice is detrimental to dis-
cipline.”

This was said by Mr. Mudie years
ago and this is what we see our Home
Ministry says:

“Some Government servants are
in the habit of sending copies of
their representations also to outside
authorities, i.e., authorities who are
not directly concerned with the con-

sideration thereof (e.g., hon. Minis-
ters, Secretaries, Members of Par-
liament, ete.) This is a most ob-
jectionable practice, contrary to
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official propriety and subversive of
good discipline and all Government
servants are expected scrupulously
to eschew it.”

What right have we to say that any-
body cannot approach any Member of
Parliament? That is a Fundamental
Right. It is a right which you have
given and what right have you to take
it away? These are things that are go-
ing on and we demand an end tfo this.

Then we come to the National Sale-
guarding Rules. Under the plea of
subversive activity all legitimate trade
union activities are penalised. On the
14th April 1949 a Ministry of Home
Affairs memo said:

“To avoid the elaborate enquiry, the
quality of evidence and degree of proof
needed to remove a permanent em-
ployee—the memo calls it impractical
—ad hoc rules are framed to make
them compulsorily retire without ela-
borate procedure” laid down by Rule
55. Membership of any of the follow-
ing will he good ground for the issue
of such instructions:

Communist Party of India;

Revolutionary Communist Party of
India;

Revolutionary Socialist Party of
India;

Rashtria Swayamsevak Sangh;
Muslim National Guards;
Khaksars.

Later the Forward Bloc (Marxists)
Party was also added. I am glad to
omitted from this list. It is a good
fortune for them—I wish them well.
Nothing has changed in the mentality.
except the tanned colour of the skin.

We demand firstly that Government
employees have the right to be gua-
ranteed trade union rights. All regis-
tered trade unions with 5 per cent.
membership must be recognised. If yu
do not agree to that there should te
secret ballot to find out or ascertain
the will and desires of the workers.

I have no time to go into the ques-
tion of the Preventive Detention Act.
I will just say a few words about the
case of the Kakdwip peasants. About
thirty peasants in my  district of
Twenty-four Parganas have been charg-
ed and for the last three years they have
been in jail. There was a strong move-
ment in this area against the zamindarl
system. But what happened? Law
after law, ordinance after ordinance was
passed by the West Bengal Government.
They have all been declared unlaw-
ful and ultra vires by the Calcutta
High Court and then by the Supreme
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Court. But another ordinance was
promulgated and the trial was shifted
to the Tribunal of Criminal Jurisdiction
Act and then it was adjourned sine
die. The peasants have been in jail
for three years. Sir I put it to you.
The situation has changed. The elec-
tions have been held. Release them.
Let there be a general amnesty. De-
mocracy demands their release. since
the position has completely changed
from what it was three years ago.

In the end I would like to say a few
words about passports. On this the
question of civil liberties, it has taken
a new turn on this question of pass-
ports. Who can rob me of the right
of wandering the free world provided
I am not declared a criminal? What
right have you to imprison me within
India when foreigners—many of them
with the guilt of colenial blood on their
hands—wander over our land? I have
a right to go wherever I like. as long
as you do not declare me a criminal.
I demand that as citizens of India we
have the right to be given passports
anywhere, for any country in the world,
as long as we get visas. We are a free
people and this novel way of robbing
us of this right of free association we
do not want and we shall fight it.

The et}iire policy that guides the
Home Ministry is one continuation of
the imperialist policies of Mudie and
Maxwell that shackle us and which
continues to shackle us—the same
anti-working class bias, the same cur-
tailment of civil liberties, the same or-
dinance raj. Only Sir, there is une
little change—we do it with a cpy on
our lips of the Five Year Plan of build-
ing up Ram Raj and a classless society.
Nothing else has changed.

Sbri P. T. Chackoe (Meenachil): I
am very glad to support the demands
under discussion and if a
Bencher of the Government Party
may do so, I congratulate the hon.
Minister for the remarkable success
he has achieved in the administration
of these Ministries for the past cne
year.

In spite of several threats in some
arts of the country, such as PEPSU,

jasthan and Saurashtra, against
law and order and in spite of thre fact
that the Communist Party, if I may
say so, was going about advocating
an open revolt against the Govern-
ment in PEPSU, as mentioned in the
report of the States Ministry suppli-
ed to us...

Shri Nambiar (Mayuram): Question.

Shri P. T. Chacko: ... must say
that the law and order position was
very satisfactory during the last one
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year. The Preventive Detention Act
was administered with great caution
and care angd it was mainly used for
liquidating the dacoits and outlaws in
some States where dacoities were
taking place frequently.

In Part C States more responsibili-
ty is now given to the Ministries
which were constituted after the
General Elections, Under Articles
270, 272 apd 275 grants to the States
have been increased very much to the
benefit of the States and under Arti-
cle 278 in the present Budget a lump
sum provision of about Rs. 54 crores
is set apart for the States to be given
as grants-in-aid.

In the administration of the Anda-
man and Nicobar Islands a very good
scheme of colonisation has been in-
augurated and I hope that it will be
implemented successfully during the
course of next year, giving of course
due representation to the people of the
South where the population is very
dense and allowing® them to go and
settle down there.

Within the few minutes at my dis-
posal I want to point out certain pro-
blems relating to my State, that is
Travancore-Cochin. The report of
the Ministry of States opens with a
reference to the State of Travancore-
Cochin and the Coalition Ministry
there. It is stated that the Coali-
tion Ministry was functioning smooth-
ly. Without going into details. I
wish to point out, that it was not so
and I wish that the States Minister
would do__ well to study the situation
there. He will find that the Coali-
tion Ministry in Travancore-Cochin
has actually failed. Even at the tiwe
when the coalition was under consi-
deration many of the veteran politi-
cians in the State were against it bui
we, the rank and file, were support-
ing the coalition because we thought
a stable government was possible ouly
in that manner. Now I shall point
out only one or two instances to show
how the Coalition Ministry was a
failure. In the report it is said that
shortly a Bill for the bifurcation of
the High Court of Travancore-Cochin
will be introduced in this House. It
has already been introduced in the
Upper House. I do not know why
in such a small State like Travancore-
Cochin there should be a bench of
the High Court sitting in the extreme
south and another sitting in the ex-
treme north. I do not propose to go
into any arguments now because
when the Bill comes up I hope I will
get an opportunity. But I would

30 MARCH 1953

Demands for Grants 324z

like to say one thing. I have no
objection to moving the High Court
from Ernakulam to Trivandrum or
to any other place. But I do not
see any reason why in such a small
State there shoud be two or three
benches of the High Court sitting in.
two or three different places, I am.
objecting to this mainly because the
constitution of the High Court was
subjected to party feuds and party
politics; and this Bill is the result of
subjecting even the constitution of
the High Court which should neces-
;arié_v be above any politics to pariy-
eudas.

I do not wish to make any «ther
reference. I would only invite the:
attention of the hon. Minister of
States to one very wonderful scheme,.
the Vandanmettu Reclamation Scheme
for which, I think, the Central
Government has granted a fairly-
huge amount. The scheme wag in-
augurated, people were invited to-
Vandanmettu and they were asked.
to cultivate the lands. This happened
about three years back. It was said
that 32,000 acres of land were being
brought under the plough under the
new scheme. Now, as a result of
this Coalition Ministry and as a result
of pulling of wires within the Mumnistry
all those people who on the invitatiom
by the Government settled down
there are being ejected as unlawful
occupants. I have not got any time-
to go into the details of this,

I have a word to say about the
assistance given to the States. At
the outset I wish to say that the
assistance to the States has been in-
creased to the benefit of the States,
but not so in the case of the State
which I am representing. I have gone
through the report of the Finance
Commission. I may submit that the
recommendations of the Finance Com-
mission are adverse to the interests
of the State which I am representing.
1 wish to point out only one matter.
The food subsidy has been stopped.
Probably it was inevitable to do so.
But the financial integration of the
State of Travancore-Cochin took place
on certain definite understanding.
Before the integration the Indion
States Finances Enquiry Committee
which is popularly known as the
Krishnamachari Committee went into
the financial matters, and the integra-
tion took place on the basis of the
recommendations of this Committee.
In the Second Report on Travancore-
Cochin this is what the Indian States
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Finances -Enquiry Committee have
stated in paragraph 10(4):

“With effect from the prescrib-
ed date, the Travancore-Cochin
Union should, as a direct conse-
quence of federal financial inte-
gration. be entitled to receive
food subsidies, at the enhanced
ratg of 75 per cent. of the loss
on the sale of imported food
grains. *** These subsidies, and
all grants-in-aid, and other forms
of financial and technical assis-
tance from the Centre, whether in
cash or kind, whether on revenue
or capital account, and whether by
way of loans or outright grants,
should be payable to the Travan-
core-Cochin Union by the Govern-
meni of India quite independent-
ly of the above scheme of trans:-
tional adjustments, i.e., in addi-
tion to the amounts guaranteed
under sub-para. (2) above and
computed on the same basis und
principles as applicable to Pro-
vinces.”

At that time the revenue gap was
calculated, and wunder the agreement
the Centre had to pay the revenue
gap to the State until the Finance
Commission makes it recommenda-
tions, and thereafter if the amount
recommended is less than the amount
of the revenue gap, it was stated that
the amount of the revenue gap should
be pgid to the State for a period of
ten years. Thig question of subsidis-
ing food in that State was not con-
sidered by the Finance Commission
in making a grant to that State. For
Travancore-Cochin the food allotted
is 3 lakh tons, The price at which
we purchase is Rs. 32 a maund—for
imported food. It is impracticable
for that State to take food from any-
where else in India, because if we
purchase from anywhere else in India
one train will have to be sent every
day to Trivandrum carring this
grains. So the one possibility is to
purchase imported food. ‘The food
is now being sold at Rs. 17 a maund,
involving a loss of Rs. 15 a maund.
The purchasing capacity of the people
has gone down and it is impossible
for the Government of Travancore-
Cochin to raise the price of the food
now. The total revenues of the
State is between Rs. 12 and Rs. 14
Crores. For 3 lakh tons of food sold
at this subsidised rate the total loss
will be about Rs. 12 crores, Unless
the Government respects the basis on
which the integration was made—and
the basis was the recommendations of
the Krishnamachari Committee—and
something is done, it is verv clear that
the State can never carry on its ad-
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ministration. A State with*a revenue
of Rs. 12 to Rs. 14 crores cannot give
Rs. 12 crores for food subidy! ‘This.
was not considered by the Finance
Commission. Of course at page 100
of the Finance Commission report
they have stated that this was a
question on the merits of which they
refrain from saying anything and that
this could be considered by the
Goverpment of India.

I hope the Government of India
will consider this question before
making any decision.

Then there is another question
which should have been considered.
When Travancore and Cochin were
integrated, Travancore was having
land customs. And the income from
land customs amounted to neariy a
crore of rupees. Because therse was
no land customs in Cochin State we
were advised to abolish the land
customs. In respect of other Part B
States when they were integrated
and when they came into the Indian
Union, those States were allowed to
continue land customs. But my Stcte
was not allowed to continue land cus-
toms. This loss of Rs. 1 crore was not
considered, I am sorry to say, by the
Finance Commission in jmnaking any
grant. The grant made under arti-
cle 275 is only Rs. 45 lakhs, Under-
article 273 I know that States like
Assam, West Bengal and Bihar are.
given a portion of the export duty
obtained from jute, I know that
clause came in the Constitution be-
cause it occurred in the Government
of India Act, 1935 in section 140.
But at the time when this sma!l State-
of Travancore-Cochin came into the-
Indian Union we had no occasion to
say that we should be given a part of"
the export duty which the State Eets
from pepper, a commodity which is
practically its monopoly.

In 1951 the export duty from
pepper alone amounted to about Rs.
5% crores. Pepper is produced in.
certain districts in Malabar, Mysore,
Coorg and Travancore-Cochin. A
provision parallel to article 275 is
not made, unfortunately, in the
Constitution. We acceded to the-
Union at a time when the Durbar and
the Dewan were advocating indepen-
dence for Travancore. They were
saying that Travancore will not go.
into the Union. They would stand
apart from the Union. They actually
appointed an Ambassador to Pakistan:
another they wanted to send to
Hyderabad. All these States could’
according to them work as a united
front against the Indian Union.

An Hon, Member: Was not Cochin.
a party?
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Shri P. T, Chacko: No. Al that
time we were all over-enthusiastic
din coming in to the Union. We never
[bargained on anything. We came
dnto the Union and now looking at
the economy of the country and the
per capita incidence of taxation, etc.,
I wish to point out that the assistance
given to this State is practically
meagre. The per capita taxation is
Rs. 19. It is the highest per capita
taxation in the whole Union. The
Finance Commission themselves con-
«<ede that there are practically no
resources left for the State to tap more
‘revenue. The standard of administra-
4ion was high. That has to be main-
tained. I do not want to dwell on
these points. I want to refer to an-
other important question,

One or two minutes more. Sir.
‘Mr, Speaker: Two minutes.

Shri P, T. Chacko: As a result of
the integration of the departiments
which ‘were previously performing
federal functions, some problems have
cropped up. To a short notice gues-
tion of mine it was stated in the House
that a large number of clerks of the
Income-tax Department whose salary is
Rs. 55 are being now transferred from
Travancore-Cochin to Madhya Bharat,
Madhya Pradesh and probably, some
to Saurashtra. Now they have to
go leaving their families in the South.
It is practically impossible for these
clerks with a meagre pay to go to
Saurashtra and serve the Government.
The reason given was that there was
a surplus of staffl in the Income-tax
Department. How did this surplus
come about? I know how it happen-
ed. At the time of integration the
Government of India took the respon-
sibility of taking the entire staff in the
Income-tax Department in the State.
The Income-tax Department consisted
‘of three sections, income-tax., sales-
tax and agricultural income-tax. Ins-
tead of proportionately allotting the
staff, the Government of India 1ook ail
the members of the staff and conse-
quently there is a surplus, I do not
know whose fault it was. whether it
was the fault of the Central Govern-
ment or that of the State Government,
The fault may be anybody's hat the
people who suffer are those poor clerks,
who served the State Government,
performing federal functions probably
for the last several years. They are
now asked to go to Saurashtra if they
wanted a job; otherwise they are sur-
plus and as such, they will have to go
out. Same is the case in the case of
the Communications Department. All
the postmasters and employees of the
. Communications  Departments were
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getting a meagre pay in Travancore-
Cochin Government. At the time of
integration. all those people who were
getting only below Rs. 60 were brought
upto to Rs. 60 grade and categorisation
was not made on the basis of, the
functions they were performing So,
persons who were serving in the
Government for the last 25 years are
now juniors to those who were recruit-
ed directly as clerks in 1850. For the
next so many years, all the employees
of the Communications Department
taken from the Travancore-Cochin
Government, who were getting only a
salary of less than Rs. 60. will not get
any promotion as they are junior to
all other employees in the Madras
area, I want the States Minister to
go into these questions. These are
very important from our stand point.

As regards those ex-State Govern-
ment employees who are suffering
very much as a result of integration
which took place, which should have
been. on the basis of equal partners
coming together, I request the hon.
Minister to see that they do not suffer.

Shri Kakkan (Madurai—Reserved—
Sch. Castes): I am very glad to
speak in your presence todav.

Mr. Speaker: He may come for-
ward

[Mr. DEPUTY-SPEAKER in the Chair]

Shri Kakkan: At the very outset, I
congratulate the Ton. Minister for
Home Affairs for having done his best
for the Harijans® uplift. Harijans, I
would submit to the House, are very
thankful to the Congress Government
and they hope and trust that the
Congress alone can bring the measure
of happiness to them. Harijans are
not forgetting _the help given by the
Congress. The Congress Government
have made so many changes. They
have done their best for the uplift of
Harijans not only in regard to educa-
tion but also to improve their ecomo-
mic conditions. I would like to say
that the Congress Government should
also take the necessary steps very
quickly because there are anti-social
elements who are trying to spoil the
Harijans. So it is our duty to help the
Harijans in time. The Provincial
Governments have done their best
especially the Madras Government
have done their bast for the uplift of
Harijans but for 4 or 5 years we can-
not expect better results from the
Harijans.

As you know, Harijans are very very
backward, economically and educa-
tionally. The Government can escape
from responsibility by saying un-
touchability isa deep rooted one and
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it is a long standing custom, So we
must try to help the Harijans in every
manner possible. Unless and until
we toke serious steps against those
who are doing harm to the Harijans,
we will not be able to improve their
conditions, I beg to submit that
after the death of the Father of the
Nation, proper propaganda is mnot
made. During the Prayers. Mahatma
Gandhi was not only asking the people
of the country to eradicate untouch-
ability, but he also collected funds for
the Harijans, who are downtirodden
and oppressed and suppressed by the
caste Hindus. Today, proper pro-
paganda is not being made. Not only
the non-official bodies, but the Govern-
ment and Government servants must
do proper propaganda. Not only the
Prime  Minister, but also other
Ministers, and Ministers in the Pro-
vincial Governments must. while
addressing public meetings, ask the
people to eradicate untouchability in
the nook and corner of the villages.
In the villages, Harijans are controll-
ed by the social boycott system. If
they want to derive the benefit of the
Removal of Disability Acts, the zame
day. the social boycott is applied and
they will not get the things in the
shops. In this way, they =are being
rontrolled. I request the hon, Minis-
ter to instruct the provincial Govern-
ments to put an end to such social
boycott system. Unless we voot out
this boycott system, we cannot eradi-
cate untouchability.  Action must be
taken against those who apply this
social boycott.

Of course, we Harijans have come
forward to some extent. But, that is
not enough. Yet we have to solve so
many Harijan problems. Within 3 or 4
years. you have done: more mira-
culous things for the Harijans: that
is an undeniable fact. We accept that
and we are grateful to the Congress
and the Congress Government, s a
Congress worker, I say that is not
enough. We must come forward and
do more things, not only in the field of
education, but also to improve their
economic conditions, As you know.
most of the Harijans are landless and
poor. There are vast areas of Covern-
ment land lying in each province.
request the hon. Minister to instruet
the provincial Governments especially.
Madras Government, to assign poram-
boke lands to the Harijans. Then only

We can improve the economic condi-
N

tions of the Harijans.

In the Madras State, in Lower
Palani hills in the Madura district.
there are Adivasis. I understand that
their names are not included in the
list of Hill tribes. I request the hon.
Minister to include the names of these
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Adivasis in the list and also help them
in all ways, not only by giving money
for their children. for theit education,
but by assigning them lands. In the
Lower Palani hills there are hundreds
of acres of land. You may enquire
into the matter through the Provincial
Government and take the necessary
steps to improve their conditions .also.

In my constituency, there are ex-
cruninal tribes, especially in Tiru-
mangalam taluk. Previously they
were governed by the Criminal Tribes
Art, They are very very backward;
also, they have no means of liveli-
hood. In the Tirumangalam taluk,
most of the lands are dry-lands. In
order to improve the condition of the
backward community, the Xallar
race, the Madras Government wanied
to take up the Periyar Electric schame
because then only will it be possible to
divert their energies and attentidn to
cultivation. The Madras Government.
recommended the Periyar scheme as a
supplementary to the Five Year Plan.
I do not know whether it has been
taken up or not. My humble submis-
sion is, please take up this scheme and
give water to this backward area.
By giving water to this backward area.
we can irrigate nearly 13,000 acres and
help these backward people. ex-
criminal tribes, I request the Govern-
ment to take this question seriously
and arrange for helping this backward
community,

During the last elections, a number-
of Harijan names were not found in
the: votes' list: I cannot say whose
fault it was, But, I request the
Government to instruct the provineial
Governments and the Collectors to
keep correct lists in each and every
village and help the people to e:xercise
their right.

Lastly I request the Government to
make miraculous efforts for the uplift
of the Harijans. Unless and unti
do this. there are other people who are
exploiting the Harijans, As you knuw
now the Comrmunists are trying to ex-
ploit the Harijans. It is a weil known
fact that as long as the Congress is in
power, Harijans would get all the
facilities. In future. we cannot get
all these facilities. This is known to
Harijaqs. But, now the * Communists
are trying to give false hupes,
request the Government to help the
Harijans and prevent them from falling
into the hands of the Communists or
other anti-social elements. As you
know. Sir, the population of Harijans
is one-sixth of the total population of
India, But. the Government hzave
allotted here in the Budget only cre
crore for them. That is not at all
enough. At least we must allot 4 or 3
crores and create a separate depart-
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[Shri Kakkan.]

ment as is done in the Madras Govern-
ment. Unless that is done, we can-
not solve this problem. I reguest ‘he
Government to allot more money for
the Harijan cause and help the
Harijans.

Kumari Annie Mascarene: 1 move
my cut motion No. 141 to discuss the
efficiency of administration.

At the outset I must confess my in-
ability to congratulate the Minister as
my predecessors have done. for, I am
.seeing the other side of the picture.

Dr. Katju: See the picture as a
-whole.

Kumari Annie Mascarene: I am see-
ing the picture as a whole and I am
unable to paint it in bright colours as
.¥ou want

An Hon. Member: Depict it as it is.

4 P.M.

Kumari Annie Mascarene: The civil
administration has been during the
last 5 years, the most expeusive, in-
competent and the least efficient. A
comparative study of the expenditure
and efficiency during the last few
.years will reveal that the two
are poles apart, the former ris-
ing to heights of extravagance. and
the latter sinking and deteriorating
every vear to break the meck of the
taxpayer. and drive him to despair by
the corruption and sycophancy of a
bureaucratic officialdom. The common
man was waiting with pleasing dreams
for a millenium when the sons of the
s0il at the helm of the administration
will relieve him of the burden of heavy
taxation and bestow on him that secu-
rity and self-government—pre-eminent
conditiong to peaceful life. But tnday
we find him entangled and trapped by
the intricate knots of tax complexity,
while. a silken noose. of further ‘axa-
tion is about to fall on his aerk like a
garland to strangulate him ~ut of life
altogether. He feels that the cost of
freedom and self-government is heavier
than the weight of a foreign domina-
tion, Formerly, he had to pay only
one anna to post a letter. but today he
has to pay two annas for every letter,
and two more annas for every phone
call. He has to pay besides this at
every turn..

Mr. Deputy-Speaker: This is_the
Ministry of Home Affairs and r.ot Com-
munications. -

Dr. Lanka Sundaram ({Viskhapat-
nam): She is communicating fo tke
Home Ministry.

Bumari Annie Mascarene: I am
speaking about the result of the ad-
ministration that the common man is
feeling.
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And he has to pay several other
taxes at every turp of life to maintain
a top-heavy administration of expen-
diture beyond the income wnd the
heavy load of a national deht with
capital and interest moving in a
vicious circle. An examination of the
accounts given in the Explanatory
Memorandum to the budget on Page
121 clearly shows that the expenditure
on civil administration had increased
during the last 10 years. Almost on
every page you see an increase of ex-
penditure, and the expenditure during
the last five years has increased from
Rs. 14 crores to Rs. 71 crores. The
British bureaucrat had one character-
istic. He maintained the digniry and
morale of administration by a standard
of civil service, by character, by strict
discipline and punctuality which oiled
the administrative machinery to work
smoothly and effectively. But today.
administrative work is delayed and
distorted to suit the whims and fancies
of Secretaries and Deputy S=zcretaries
who lead the Ministers by the nose.

Babu Ramnarayan Singh
bagh West): Hear, hear,

(Hazari-

Eumari Annie Mascarene: Files are
shelved. The Ministry of Industry
and Commerce—I am sorry the Minis-
ter is not here—is the worst sinner in
this direction. The Controller of
Industries plays havoc with the permit
systemn.

Shri M. L, Dwivedi (Hamirpur
Distt.): May I know if this is a discus-
sion on the General Budget?

Kumari Annie Mascarene: On gene-
ral administration,

Party Members are seen loitering
with this Secretary and that. Castor
seeds are suddenly transferred {rom
the port of Calcutta from where they
are exported to the port of Madras
for obvious reasons, Then there is
the jeep scandal, the ammunition
scandal. the tractor scandal...

Shri M. L. Dwivedil: Is it in the
Home Ministry?
EKumari Annie Mascarene: .. the

Venkataraman scandal and the latest
Railway scandal.

Mr. Deputy Speaker: Order. order.

« There must be a limit to such kind of

digression.
Kumari Annie Mascarene: I am
sorry, Sir.

Mr. Deputy-Speaker: All that I
would say is that hon. Members are
aware that there are various Depart-
ments in charge of various Ministries.
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.Scales of pay, dearness allowance and
things like that come under general
.administration, as I am able to follow
-General corruption and the steps that
.are taken etc., can be discussed. Now,
if each Ministry is gone into, it would
be like a general discussion on the
Budget or the Finance Bill. Now we
.gretconcerned with Home Affairs and
.States.

Dr. Katju: I am supposed to be
the villain of the piece, Sir.
Mr. Deputy-Speaker: The hon.

Member may, at least now, come ‘O
‘the subject.

Kumari Annie Mascarene: When
‘we speak of the general administra-
‘tion, all these subjects touch us. We
people in the States are touched bLy
every Ministry here. Therefore how
«can I help referring to them. Where
.is the other place in the world where 1
«can go and tell them?

Well, Sir, I will stick to my point.
As far as these administrative
‘measures are concerned, I must say
‘that the Secretariat has become a
forum for speculation rather than the
.sanctum sanctorum where the destiny
of a nation has to be moulded and the
sacred duty of meting out justice
between man and man is discharged.

Then with regard to corruption
.much cannot be said because there is
so much. What I wish to point >ur
‘40 the Home Minijster ig that hitherto
I have not seen a corrupt officer
brought to book so as to be made nn
example to the rest. Retaining these
officers in service is synonymous with
harbouring offenders which is an indic-
table offence under the Penal Code.
{interruption).

We have no control uver the officials.
‘Officials take shelter behind the Minis-
ter. They are not responsible to *his
House or the electorate, and when the
public finds a crafty official commit-
ting extravagant raids on their hen
roosts, then they let loose their hounds,
and the crafty official takes shelter ty
evading the hot pursuit, like the cuttle
fish. by an offensive discharge of ink.
Then he takes to his stronghold and
'sends out a wretched Dleputy Secret-
ary or Under-Secretary to lead away
the hounds.

Dr. Lanka Sundaram: Why do you
not scuttle the fish?

Kumari Annie Mascarene: [ wish to
point to the Minister that measures
should be taken to reform the ad-
ministration. That is my peint.

Then there is the Detention Act now
coming into prominence. We had the
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assurance on the floor of this House
from the hon. Minister that this will
not be applied to political movements.
I am not here to discuss the merits
or demerits of any movement, If
there is law breaking and subversive
activity, I am with the Minister to
bring them under control. but there is
a limitation. The custodians of law
and order ought not to take the law
into their own hands in the way they
are doing now.

I have got reports from my women
friends in Delhi that Police get into
their houses at dead of night. break
open their bed rooms. uncover the
women, torture them, drag their hus-
bands from the bed. beat them in their
presence. and violate every other »ed
room and uncover the ladies. Is this
the way o carry out the law and main-
tain public order, when the police
demands a sum of Rs. 1.48 crores from
this House?

Shri M. L. Dwivedi: On a point of
order. Sir? May I know whether the
hon. Member is talking out of her
personal knowledge or out of reports
got from elsewhere?

Kumari Annie Mascarene: I
information from my friends.
ruptions).

Mr. Deputy-Speaker: Order, order.
I would say, the hon. Member 1s
making serious charges.

Kumari Annie Mascarene: I am ask-
ing whether they are true.

Mr. Deputy-Speaker: There is no
question of making such statemenrts
merely on the floor of the House and
asking whether they are true. With
respect to these matters, I always ex-
pect of every hon, Member here, that
before he or she wants to make such
allegations. the hon. Minister should
be informed of them that, ‘these are |
the points that I am going to refer tu '
so that he may be able to reply t.
them on the floor of the Hocuse.
Otherwise. it creates an impression

have
(Inter-

here. It may be true or it may be
false. The hon. Member proceeds
on the basis of some informatiod.

while the Government have some other
information.  Therefore, let not alle-
gations be made, which may not have
a foundation. I do not say that the
hon, Member has not got that, but for
the hon. Minister to be able to reply,
he should be informed beforehand.
saving ‘these are the points, one. two.
three, that I am going to raise’. not
with respect to the general points,
but with respect to charges against
individuals or with respect to the
manner in which officials have con-
ducted themselves. I always expect
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“
[Mr. Deputy Speaker.]

that the Minister may be given some
notice regarding these points, so that
be may be able to find out and say
whether the information is wrong or
not, and we need not have in the pro-
ceedings information which is exagge-
rated or wrong.

Babu Ramnarayan Singh: Will it
not be a new procedure?

Mr. Deputy-Speaker: True. [ am
here to see that the procedure adopted
in this House is fair aid proper. We
are watched not only here in this
House but outside in the whole country
as well. There need be no hesitation
o make any representation  or any
allegation against Government, which
is true. After all, the hon. Members
are here to correct the Government,
and expose whatever weaknesses there
are, but any exaggeration would prove
dangerous. Under these circumstances,
I would like, so far as facts are con-
cerned. whatever be the inferences
with respect to those facts, that the
other side also may have an opportu-
nity. There are precedents for this,
and if the hon. Member wants to see
them, I will show them.

Kumari Annie Mascarene: Yes, Sir.
If the hon. Minister...
Shri Punnoose (Alleppey): On a

point of order, Sir. The hon, Member
stated that the police go into the houses.
break open the bedrooms and uncover
the ladies.

Eumari Annie Mascarene: I am
awaiting for jnformation from the hon.
Minister. If he convinces me that I
am wrong, 1 am prepared to withdraw
it. But is it not just in a democratic
State to set up an impartial enguiry to
tind out the truth of these things?

Shri Feroze Gandhi (Pratapgarh
Distt —West cum Rae Bareli Distt.—

East): About what?
* * *

Masearene: About
what [ have stated. (Interruptions).

Shri Feroze Gamndhi: Sir, I would
like to raise a point of order. Members
say all manner of things, and seem to
fet away with that; when they aie
pulled up by other hon. Members ur
by the Chair, they get away by saying
‘all those things.’ Since the hon.
Member has mentioned these things.
and they have become partof the pro-
ceedings, 1 would request you to coun-
pel her to give the facts and to bring
‘the instances to the notice of the kon.
Minister, so that he can find nut wno
is right and who is wrong.

Dr. S. P. Mookerjee (Calcutta South-
East): I have got the names here. I

s ¢ % Expunjed as ordered by the
Chair.

Kumari Annie
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will give the hon. Minister the names,
and the details of how the police did
it, how the bedrooms were opened etc.
First, Shri Senapati in Paharganj...

Mr. Deputy-Speaker:

He
the names later on.

can give

All that I can say is that the point
that has been raised is one of very
serious consequences. Therefore 1
would earnestly request hon. Members
to give the facts saying such and such
persons etc., either from personal
knowledge—it js very difficult tp have
personal knowledge with respect to
these matters=wor Teliable information
that they get, and as far as possible
to give the details to the hon. Minister:
—1I am not asking for anything new
here—so that the hon. Minister may
say it is wrong; if it is wrong, cr if
it is wholly unfounded or exaggerated,
he can explain the whole thing. If
it is true, he can start an investigation.
;That is the object of any discussion
ihere, in order, that it might be fruit-
ful. That is my point.

Kumari Annie Mascarene: Coming
to the third rank clerks in the Secret-
ariat, I wish to put one point before
the hon. Minister. Their pay aud
salary are not a living wage, they are
so little that they find it impossible
to make both ends meet, whereas the
pay and salary of the pyramidal struc-
ture uf officialdom is so high that they
can afford to live like princes, In a
democratic state, I suggest that there
should be a certain levelling of salaries
and wages, so as to give every one
an equitable income in life,

Then with regard to the integration
of the States’ departments with the
Centre. there is no finality reatched so
far. The service conditions and scales
of pay as well as the ranks of the
officers still remain undecided. because
certain nominees are not inserted in
the ranks. Qualifications, seniority.
terms of Aereement at the integration.
are all ignored, and to speak the truth,
in Travancore-Cochin State, in the
Excise apd Communications Depart-
ments, during the last five years, not
one promotion was given to these State-
officcrs, They have been reverted
after having put in long years of
service, and now as the previous.
speaker said, they have been transferr-.
ed to Kashmir. The hon. Communi-.
cations Minister had transferred clerks
to Kashmir from Travancore-Cochin,
and when I brought it to his notice, he
said that either they must go to Kash-
mir or be discharged from service. I
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would like to know whether these
departments are anybody's monopoly,
so that Travancoreans should be either
discharged or transferred to Kashmir
or Rajasthan. Have we not the right
to stay in our State and serve the
Government? We had stood by this
Government very strongly when the
independence question of Travancore
Cochin was floating. But we are
reaping today. I have heard several
officials and common men saying “Are!
British raj achha tha™.

Mr. Deputy-Speaker: The Thon.
Member must conclude,

Kumari Anpie Mascarene: With
these few words, I wish to add that
special notice should be taken by the
hon. Minister, to improve the purity of
admipistration and rid it of the scan-
dalous and nauseating odour from
which it suffers now.

Babu Ramnarayan Singh: He will
not,

Swami Ramananda Tirtha (Gulber-
ga): I rise to speak because I feel it
necessary to voice the sentiments of the
states’ people, when the grants of the
States Ministry are being voted. It
is a common experience that the people
of the erstwhile Indian States have
been suffering from certain disabilities.
Leaving aside the question of the dis-
unction between the ‘A’ and ‘B’ States,
there are certain aspects that have
crept into the life of the people as a
resuit of the integration of the States
with the Indian Union. While there
are ungquestionable advantages that
have accrued from the integration and
the fullness of life that the people of
the States have come to enjoy, there
ere certain other aspects, particularly
the financial aspect. under which the
part ‘B’ States have suffered. I do
not want to plead any special case for
the State of Hyderabad because I
know that other Part ‘B' and Part ‘C’
States also have suffered the same way.
But the nation-building activities—the
Five Year Plan and other ameliorative
measures—could not be undertaken Iy
the States Governments because of the
financial stringency which was. to a
egreat extent. due to the integration of
various departments of the part ‘B’
States. The financial aid given 1o
Hyderabad or any other State for the
matter of that. is very meagre and I
would plead with the Minister for
States to be more sympathetic towards
the financial aid given to the Part ‘B’
States. I am not here to plead that
the distinction between Part ‘A’ and
Part ‘B’ States should be removed
immediately or otherwise. As far as
my experience of Part ‘B’ States goes,
I am rather not very enthusiastic to
sav that immediately the distinction

41 PSD
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shnuld be snapped. Excuse me, Sir,
the Part ‘B’ States have to some extent
a sort of immaturity of democratic
functioning and, therefore, if the
Government of India or the Ministry
of States is there to counsel them, I
ior ore would not object to it. I am
alsn not opposed fundamentally or
pasically to the appointment of Coun-
sellors as some of my friends have
objected to. When I say this 1 am
quite conscious of the responsibility of
my statement, and with that sense
responsibility I am making this state-
ment. My experience—rather our ex-
perience—in Hyderabad has been that
the State Government and the State
Counsellor have carried on very amic-
ably and the State Counsellor. Mr.
M. K. Vellodi. has been of the utmost
use to the administration of the State.
While he is laying down the reins of
office as the Counsellor, I take this
opportunity of paying him my tributes
and offering him my thankfulness for
the service he has rendered to the
State of Hyderabad.

It is not mere sentiment. it is not
merely what we feel that counts in the
day to day administration of the
country, but the problems are intri-
cate and in Hyderabad particularly,
the problems are very intricate.
Therefore whatever we say or what-
ever we comment upon should be from
the realistic point of view. But there
are certain other aspects which may
be said to be rather sentimental: but
I feel that sentiments also have a
place in the life of the nation. It is
a unanimous demand from 8 crores of
the people of the erstwhile Indian
States that the institution of the Raj-
pramukhs should be dispensed with.
I once again reiterate that demand.
It is not merely based on sentimental
grounds. But. as I said before,
sentiments also do count in the life of
a nation. It is difficult for us, the
people of the Indian States. to accept
as the Rajpramukh the same person
against whom we fought for our funda-
mental rights and freedom...

Babu Ramnarayan Singh: Hear,
hear.

Swami Ramananda Tirtha: and it
is very embarrassing to the people of
the Indian States to see the same per-
son donning as the Rajpramukh against
the wishes of millions.

Here I would like to allude to my
neighbourly friends, the people of
Kashmir. Well, Maharaja Hari Singh
was removed. Why not the Nizam
of Hyderabad? Why should he conti-
nue to be the Rajpramukh? If senti-
ments count, I think the people of
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|Swami Ramananda Tirtha]

Hyderabad are the most hardened in
their sentiment against the present
Rajpramukh,

‘Well, Sir, take the instance of the
State flag of Kashmir., I had the
opportunity of discussing this problem
with my esteemed friend, Sheikh Mokd.
Abdullah. I quite appreciate the
stand which he has taken in having a
different State flag. The people of
Kashmir fought their freedom battle
under that banner and it is that senti-
ment—of having achieved freedom
under a particular flag—that makes
them today to hoist ‘hat flag in their
own State as the Stute flag. I can
quite understand that. It is a senti-
ment, and sentiment has to be respect-
ed to some extent. Well, if that is
true, then the sentiment of the people
of the Indian States lo dispense with
the Rajpramukhs is more decisive and
I would demand with all the strength
at my command that the institution
of the Rajpramukhs—flve or seven:
whatever the number may be—should
be dispensed with. They are an an-
achronism in a democratic set-up and
the sooner they are persuaded to
vacate, the better. ’

There is another problem which
faces us. ‘There has been a demand
for the formation of linguistic provin-
ces. Well, so far as Hyderabad is
concerned, we have made our stand
very clear, and in the fullness of time
when the States of India are reor-
ganised on linguistic, administrative
and economic basis, I have no doubt
that the boundaries of Hyderabad will
have to be changed. It is a natural
consequence of events and we, as
realists, have made our stand very
clear. In Hyderabad, I think, all the
political parties, irrespective of their
ideologies. have demanded that the
linguistic parts of Hyderabad should be
aligned with their parent provinces,
if and when thev are formed. I am
not in haste about it as my friends uvn
the other side may be. I know that
they want a movement here and now
that Hyderabad should be disintegrated.

Dr. Lanka Sundaram: That is what
you said two years ago.

Swami Ramananda Tirtha: I have
not said that, because when there is a
change in the boundaries of a State,
s0 many considerations weigh with
us and this problem of the disintegra-
tion of Hyderabad is to be thought of
in a more cautious and cool manner.
My friend, Dr. Lanka Sundaram will
not perhaps like the manner in which
I am outting forth thiz proposition.
He is a free lancer and I do not objert

to his being so.
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Shri Gidwani (Thana): That is the

thing.

Swami Ramananda Tirtha: I would
say that the things which aﬂect the
life of millions cannot be rushed
through. A time has to come and the
natural boundaries of Hyderabad State
will be re-aligned; I have no doubt
about that. I have gxpressed this
on many occasions,

There is only one point which I
would like to make out and that is
the hardships which the people of
Hyderabad, particularly the educated
young men have come to suffer due to
the integration of the Hyderabad State
with the Indian Union. It was an
irony of fate that various wrong_atti-
tudes were adopted by the then Nizam
and the police action was to be effect-
ed. Naturally, there was chaos and
many of the officers from other parts
of India were imported. We are
thankful to them for the services they
rendered. But, there was a sort of
dissatisfaction amongst the people of
Hyderabad that these were outsiders
and the claims of the people of Hydera-
bad were not respected. Naturally,
there was an agitation that these non-
mulkis should be repatriated. I do
not consider, even for a moment, that
the officers from other Indian States
should be regarded as non-mu:kis.
They are as much Indians as the people
of Hyderabad are. I do not differen-
tiate between them and the officers of
Hyderabad. but the claims of the people
of Hyderabad were set aside and when
the people of Hyderabad felt that their
legitimate aspirations were not respect-
ed, there was a mnon-mulki agitation
and it has resulted in much heart-
burning. Almost all the officers have
been repatriated and today the ad-
ministration of Hyderabad is standing
on the strength of its own official cudre.
However. I feel that so far as Part B
States are concerned, I repeat again,
that the care and the help of the States
Ministry will be necessary for some
time to come. until the democratic life
in those States is fully evolved and the
people of the States feel confident of
carrying on their own administration.

Lastly the question of the demoneti-
zation of the Hyderabad currency has
come up. On some other occasicn,
one of my friends will voice the senti-
ments of the people of Hyderabad. I
am thankful to the Finance Minister
for having effected the necessary
changes so as to minimise the hard-
chips as a result of the removal of the
Hali Siccn. The poor man would
have been hit and perhaps the hard-
ships would have been more than the
advantages. I am really grateful to
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the Home Minister and the Finance
Minister for having effected the chan-
ges and removed the hardship.

Shri C. R. Iyyunni (Trichur): While
I have not the slightest hesitation in
congratulating the Minister of States
and Home Affairs for the effective
work that he has done in so many
directions, there are certain matters
which I have to bring to the notice of
the hon. Minister and this august
Assembly. I am coming from a small
state called by the name of Cochin.
Now, about 3% years ago, that small
State was integrated with a bigger
State, known by the name of Travan-
core. Now, the State is known as
Travancore-Cochin.

At the time of the integration, there
were many subjects which came up for
discussion. It has to be said that the
wishes of the State's people were not
taken into consideration at the time
of integration. At the time, the people
were made to believe that the Home
Minister was an ‘Iron Man' and there
was absolutely no use of resisting the
integration. The integration took
place. At the time of integration,
there were two controversial subjects
that came up. What were the subjects?
One was whnere the High Court is 10
be located and the other was where
the capital ig to be located. After
heated controversy, for a number of
hours. it was finally decided that the
High Court should be located at Erna-
kulam and the capital at Trivandrum.
And that was the basis of integration.
There were other matters also which
came up for discussion but those
matters were finally settled. Now
what is the result of the integration?
I would say that Cochin is like Niobe,
all in tears. Probably many of you
know the mythological figure Niobe.
She had as many as 14 intelligent
and healthy children, and all of them
were murdered by Appollo, Ever
since that time, she has been in tears.
This, is the condition of Cochin. She
is in tears. What are the reasonms;
why is she in tears?

There were three or four ints
which I want to bring before the House.
One is, if anybody from Cochin or
Travancore puts in a petition befure
the Secretariat, what is it that ysu
find? No reply for any number of
months, probably for years is given 1o
him. It does not find a place in the
inward register. If a paper is pre-
sented that paper remains on the table
of that clerk for any number of days.
There is none to look into the papers.

‘The people who are very near to
_;Ii;r;\'%rtl rl;pm. \;.;taubnlyh is 1.hnet capltﬁ{ of
ate, pro m.Igh Bgo ere,
€nquire after the file and find oul
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what is going on. Probably, they
might get their replies. But, what
about the people living in the north of
Travancore-Cqchin, about 200 miles
away? If a man is to go from there
to Trivandrum, it will at least take
Rs. 25 for travelling alone; let aione
the bakshish and other things which
he has to pay., That is the state of
affairs. The grievance is common to
both Travancore and Cochin but it
hits hard on the Cochin.

With regard to other matters. It is
more than 3% years since integration
has taken place. Now, here is a
report of the Ministry, and I will read
it, Sir. This is the report of 1951-
52. It says that practically instruc-
tions have been issued from the States
Ministry re. the integration of servi-
ces and they have been accepted by
the Ministry in Travancore-Cochin,
but even today the integration has mot
been completed. Recently, there was
a convention held by the N.G.Os.
of the Cochin State, which was pre-
sided over by no less a person than
Shri V. P. Menon, who said that with-
in six months the integration rould
have taken place. Yet, even toduy
we have not got it done.

[PanpriT THAKUR Das BHARGAVA in the
Chair]

What are we to do? Last vear,
when I welcomed the appointment
of a Counsellor for Travancore-Cochin,
the whole of Trivandrum was in
flames. But I say it even now.
There is absolutely no mention of
this in the present report which was
supplied to us the day before yesier-
day. The previous report said *hat
a Counsellor was going to be appoint-
ed for Travancore-Cochin and it was
the policy of the Central Government.

Shri P. T. Chacko: What for a
Counsellor?

Shri C, R. Iyyunmni: I will tell you.
We are a small minority. Only
with the majority, you can do things
as you like. We are not going to
tolerate it. That is the point. In
regard to this integration of the
services, we are suffering terribly.

Then there is another matter.
Suppose there is a law or practice
favourable to the Cochinites and there
is a corresponding rule or law in
Travancore, which is not quite favour-
able to them it is immediately adopted
for the whole State without any
difference. On the other hand, if there
is a law or practice obtaining in Tra-
vancore which is advantageous to
Travancoreans and the corresponding
one is not advantageous to the Cochin-
ites itisnot extended to Cochin. This
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is what I call discrimination. Then
there are so many other things which
I can mention. Unless there is
a responsible officer who will see
that the administration of the Travan-
core-Cochin State is carried on pro-
perly, the present Ministry is not go-
ing to do it.  The officer who will go
there as a Counsellor will have no
particular like or dislike towards any
pact and will take a dispassionate
view. He will be there to observe
and exercise a check upon the vagaries,
whims, fancies and caprices of the
Ministers there—who are improperly
interested in their own affairs.

That is what is happening there.
The report for the Kirst Five Year
Plan shows that there is corruption
inefficiency and want of, integrity in
the affairs and the plan can succeed if
corruption is rooted out and adminis-
tration is improved. Yoy find so
many other things, but what has the
Government done? Nothing. Every
day corruption is on the increase.
Crimes are going up. Even murder
cases are being hushed up in our
state, If necessary, I will give one
instance, but I do ngt want to give it.

An Hon. Member: Why not?

Shri C. R. Iyyunni: I have got pos-
session of the floor, and I shall decide
what to say.

What I request the Minister con-
cerned is that as soon as possible
Government should appoint a Coun-
sellor. If that is done, I feel there
will be some relief. For about thirty
two years Cochin had a Legislative
Council. Cochin's administration was
as efficient as, if not better than that
of any other State in the whole of
India. In education, no State could
come anywhere near Cochin. In
regard to communication, no other
State in India could compare favour-
ably with Cochin. The same was the
case in regard to medical relief. We
were a happy lot of people. Now,
conditions have become hopeless.
Thergfore, I suggest that unless a
Counsellor is appeointed, there is no
chance for us to have a comparatively
easy and quiet time. I would request
the Minister to look into the matter
carefully. Regarding these matters I
have written letters both to the
Minister of States and to the Prime
Minister, but I could not get proper
reply for the same.

Regarding the question of bifurca-
tion of the High Court, I will have my
say when that Bill comes up for
discussion.
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=it waw WA TR AT
FMAggmRHad A mFa §
FE AT GHEATE | A 9Y3T &7 qAG
Mg fergsmdamg § a8 a9
@ Fg AR gafed ¥ g9 A=
T FIRE A F AT I 5
A @ & gm0 Few @R
e & oo faae g, #amagfe &
HIAT ST FT AL F€ 79 717 7
e ¥ uFs favEm aidfes
fmt 7 fasdfar zo g9 & @
R 9% e & e
FOAT AT I5TE |

A TAAR atd - ag agq faT
F qg¥ orf 4 |

=t Araw {WEY : W geE A AE
i dr1 A% W & fF ag s
srgw fafrees & &1 a% qgai

fredame iR F aF o d T
T & €78 ¥ 9 2om e F
g & Ak ¥ g9 fawma & 47
TH 3@ & WA FEA g3 § fF 9w
qF A It aF FE qqdor @ g
T it UF I ff em & I ifaw
T 7 woamn fF St o @Yo Bxa F
FRfaed & 61F s 5T @ § 9k
TaHET ¥ G AT ST g,
T & gwwar § F ogt 7% o s
& ot a% 79 A gan & 7E Tw
amwm fawme & f& #efaed E&{a-
¥ AEAlT AAEE H AIEST FOr
g wog A At F A w2 @
wefafrsem & amS § wargey v

&1 = fafe w7 o§ fR

¥ A frfret 1 ReF W gearwd
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safafenem & o Fefwed @
wzg & fad wafaw 7/ F o7 €11
g g% &ad FT I FT T g,
T, oq @29 FT IO A& AT ar
AT E AET I T TS HEA
¥ ad &1 @A g 5 oag ghea
T E L F FE i I 7@ @
FTAT AT, WA qg FP AV A
& 2w i g Fefaed gn 7 UA
qffers Gid 1 g fRea
| % wgga s g f 2w ey
q wnfess 9y F1 T@a EBETA
fear & ol Stz @Y g7 Awfa<
faar ¢, wifs wfews ey F 0@
& T, IW A WA G AT AL
% o =eu fifrelt & e T &
HeEEAT AT | ARTEed #L, W©IH
# sgaw wefifa & 21
I qfadg B H215 HL, W6 @I
FIE THTT AET HT T 6 2w A
gfaaw #1 wwe  FefEed ®
ufa &, 7 & agi 7 afade qar ag &
s frfreet & wfa 1 fee siifas
wew fafree A sy Fagr & sefw-
=% faf qearew [ o & AR
= 'ETq B FEW A& R ar & q
¥ gE T | WK I & TR FLAT
wrgar § 6 @ gawER mEEAe §
39 ¥ 7g 72 Fa1 {6 I &7 Frefue
Tt wew @ g1 fae dEE
& = 1 uFads fpan T A ¥= @
qoR gar fF 99 T9@ ©F @A
FTefrae< qgi W = ASTE |

s

Fa<T |1 A X qg IIE A
StrER IR ALl T FHA
[T ISTAT AT & At qgr ware fzar
amr ¢ fr fe= awee 4 38 TiRE
fear g &, 3o wEew ¢ foa wY
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Frediggaa 7 dsz frar 9 gana
9T T8 AT &, AT ATATRITH
g 5T Y qe=r @ FL |

&t & o awdte ¥ a4 o g
o AT g g 6 e aww aw
& fr g 9 Fraen & A 9 gl
¥ 59 gu AT g A, WIRd TAX W
T AT E |, HTET @ O F
grArieTH & fod @Y gwry a9 dar
TE & AT 9u o aefE femiz
FW & a9 Fga & 5 fowe ogs
T Fifod 1T Ga1 ¥F Ffwd arfe
FIEq 24T OF & fod dar fas a& )
A qigw ¥ ar sl femiz &
ST § R T frde ¥ S g F0T
TAT ATSMT 9 § & O & &
F7E w1E e fewizr aff
ST | gwifeg #F g9 9YF a3 gAe
& 1At g 5 i oy wwa
qiw @t & fod gede &Y 99§
ST SATET FFAT T Y, AT T 6 ol
T 3T g 7 & wirdew ¢ fEEy
g1 it e e g 3% oF qaTe
& vag § 2z fafrex 7 w37 5
FIRHAI TAHE T T 3 § FHIK
F< faam &, ot o & ¥ 63 7
T T FoIeqI AT 91, AT A ¥
e w7 faar & wwwar g f wEd
3T =91 F1H fHar AT 98 FFowdr a7
FH fFaT 1 ¥ Taede 7 AgToeT
gifag & o it witdz frar & saar
fag far &k ¢ =@ ¥ fo
s X fan, | sm ¥ @
e W & fed @ oige
frarew &f awar &, @ & G Tuwar
fF Yo o1® & Y oW AT Lo W
W ¥ folt w0 & Faamw & awar )
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# @t S fr A oivew fam
A ¥ fod anfrdew o= w8
fFd o s fire 1 W
o f5 O F gem W W@ gu
o o faes @ & sE@ w9
FE T AR PRI ATES T
e £ o fefafRmm o & am &
&ifeg |

T & A2 OF AU qare R A
WTEAT M9t F qk F IS e §
fF 37 % yr53z ot ¥ faefad &
Nt g8 waled s i wew
fafredt ¥ o gy vaw R Faw
T At F W@ Gy 7 5
AW A} wefed & fr o
Tl IR § AR 2w fafas 7
ST+ 9 foar | 7g 3 & e gad T8
| A ©e TAHeE, ¥ g9 fer mw
o, 73 fam fail ag widew &Y @
% 39 fadt frelt it R & Foyamfa
TaARe adt ft, wied ag wenfed
F 3qF F AAUE 9T 33 W fy
T 3% ¥ fore F 6 14 star fr
wgrEe 99X PR S | oe By
FeT fF T Lo o HFA &, A TT T
mT 3F &, AT T F Afad s aw
TG A2 AT g e F
7@ a9 qarfeR gY 1 F wegw war
g & = wnfest & afa st 2em
#1 et T ¥ g w9 T ag
AR AT Ve TATHE F g7F FAT
wifed o, A 7€ O Ty O §
fo & et A S = 1 W
AT FIET § A7 FTE €T TAAHE w2y
fafredt & @ aF FY oo A8
FLAT, AL T TAAHEH,_ 71 T ST &Y
oY Y s ag FEF & o7 w9 @4
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# wwear g fF ag @eT gX &1 ana,
Ty T 7 2oy fafwdt %
e | Fr<fage FX av et srefage
1 A, # g fF dgEc g Em R
OX F9 FEFRE A ST |

WF TR 39 e ¥ frasae
F oAk oq N e U E
& s 7 oad Far fafase &,
¥t #1% foun g 7 € e frr &
w fBfew &1 @A gfE
fra €1 i w9 womE W da
wfafadet #1 76 W @1 oA AW
o o fafadw & 2 & g A g
an ot § F ZevEe ¥ frarw Y
1R |A aF W &, a7 ¥ W I
RREFAwE? Fowaarg fy g2
fafredt 7 fader & a7 o« fafaese
oA &7 gRgfom wadt s A
T § A7 e s ag fufafess
& g1 9T J=BT E |

9% 9% 7 FO 4O MRfdz &
% fedio FoEE F a1 7 A FET
Tz §, wifs F mega s g fF
€ FHET T IAF WT T ATEAR
FEL IRYe F7gS ITHT AEATR
(3fe= &) S0 wra wifew o 1 77 Yo
F a2 § dzo T o & fawfara
¥ Tavfam I Y qAEATE AT FI 4y
T v &, W e A A
o ¥zw § FHEE T FIEAETEHT Y
aTeaTg @@ AL 7 froa fear oy
T %1 arearg W1 ger’ fad At F
# g f 7 v FRfoe 7 e
F fagr &1 9T W e W@
wer o 7 o&w, 183 ¥ ofgy
AT AfGw § Qo wA 41, 1231 B
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AT IAWN A TIHFL fo TR
FEHITF AAA F o ¥ G AR AT
FY 1%¥e F A® ¥ IT AT qAearg
WTFT 44 TF E Y | @we F A
T fF § st & S2Ammed 8
TrEaTg ¢ far agry, afad=w ar
FUT Yo WA aweareg a4, ST
0T a1q Wil #Y aAeg A
FE FH w1 AR QEv wew
grar € f ¥ wdtaw 7 fawrfen s
T T N P sedew w1 wve
T fear ) A0 awa T Ad s e
feesft 9% ez 7wy =@ F oF ot
fafes o o8 avdt falt a7
TR AT § 7 X afrardr
I w1 @\ w7 9" oG9 A
TF #oF far sfeelt qoe et e
¥ 200 74 wifew ¥ w9 7 & wwar
§ 1 zafsd ow =% & afew §
F X FA oo TR WIETT FaW
Y =l |

¥zm § AT A FrEAfew &
TaTfas s THAHE F gréYS K Sw
AP 1 aTeATEl &1 AT
FO9 OF AR &% W & WX A g
T FF § A forat wet g wewr
T TAAT F7ST § | ST 7 a8 AHA
N aTEE WCW # amEd wET
ar & fafeet e araw & s
we 5 Tz & F7 0 a7 www &,
FOH F FC T&AT AT a8 AFE FEAT
wham g T F 37 ¥ agm
f& a2 swadl # areag 7 FNT
FAT I 99 F qaeag G
g #1 qfewe F7 78 &, % sw=r
& & fraa @9 aifed 1 W@
T § 91 AT T2 A KA Y AAEAR
# AU TF ¥ W ¥ SaTEr T g

30 MARCH 1953

Demands for Grants 3268

=fed, #9 ¥ 0 aqearg {oo TAT
i’raﬂtm&mzuog}, fooo
¥ S AR #® g @
gt wifed 1 sz 7@ awgE
™ femr W odR AT gEw
W ame fear om@ @t T e
= o N foerad & ¥ g2 & awdr
g1 W ag wm w< @ gan 5
Fae fafre age ¥ 9w 43
fedior s & #¢ forg=ame ™,
W A o I faar & faremd
R @ @ aewga g fe
T 7% & 919 g9 arer § AR 39
W ¥ Waed FelRwe afag § uF
mﬁ%ﬁmmmga%HaW&
| ¥EET AAed Az gam fw
WY T AT T2 § 9 aT9T T, § qoerar
g fF oar T 79 ArEemAr &1 aw
M | s F & d@tw fafaeet w1gm
¥ T T g 6§ F fomd g7
9T Hae I5G § AT gad fai g,
7 9 fafqezt wmga ema 34 s
aAwErS F Sarg &7 |

Shri N. P. Sinha (Hazaribagh East):
While supporting the demands of the
Ministry of Home Affairs, I must, at
the very outset, say that if the Govern-
ment of India, prior to indepeadence,
erred for having confused the past
with the present, our Government tfo-
day is erring and confusing the present
with the future. In other words we
are forcing ourselves to build up a
future without properly taking into
account all that we have in the
Administrative machinery at the pre-
sent rnoment.

5 P.M,

I am not going into the details of the
matter, Nor do I like to say many
things which hon. Members opposite
have said or might say. But I must
stress and lay special emphasis on
one point and that is that we cannot
succeed in our Five Year Plan until
we get sufficient co-operation from the
administration at the lower rungs of
the ladder. The people judge the
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Government not by what we are do-
ing here at the top, but by what the
officials do and how the administra-
tive machinery is wprking at the
lowest rungs of the ladder. It is
from that that the people will say what
the Government is like, If we give
a certificate here that it is all right,
or if somebody else says that it is
very bad, I think both are of no use
and not worth while saying,

In the present moment the picture
that I can p'ace before this House of
the situation in the country can best
be iliustrated by a very short descrip-
tion that I have before me. Let us
take that this countryis a two-wheeled
chariot. At the present moment
Peace and Planning are the two
wheels of it. Number three, and the
most impcrtant one, namely Adminis-
tration, is the opivot on which the
whole chariot runs. Number four the
Public. and number five the Press,
these two, according to my illustra-
tion are the two horses that are yoked
to this chariot, And I am sure our
able and veteran lawyer and a sea-
soned politician, Dr, Kailash Nath
Katju, is leading the chariot of the
Nation from progress to Progress.
Let me also say that Pandit ~Jawahar-
lal Nehru, the Prime Minister is sit-
ting in the chariot and guiding every-
thing. Home Affairs and Foreign
Affairs, both.

The i'lustration will be incomplete
and_I will be accused of not having
completed the whole picture if I do
not say that there are two forces in
the Country, namely, Communism and
Communalism which are trying to
drag this chariot back. But let me
say that they will fail and instead of
dragging it back they themselves will
be dragged forward from progress to
progress and the country as a whole
will prugress.

As I have said, this is the picture
and I would repeat that the adminis-
trative machinerv is the pivot of it
We must first of a'l see that this pivot
does not break, We must take all
care, examine the whole matter in its
broad outlines, adiust ourselves and
try to devise ways so that it dves not
oreak. How? Are we supposed to
say that our administration is fully
efficient? It is efficient, no 4dcubt, it
had tg bear a great strain, and really
what we have achieved durinz these
five years of independence wou'd not
have been achieved if their mentality
had been vtherwise. There is no doubt
about it. But the one thing, and 1he
most important thing that is wonting
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is, that there has been no change in
their outlook, This is very important.
If you go into the villages you will
see that officials are ufficials and the
public are public. The common man
has got nobody to whom to say some-
thing from his heart or to make comp-
laints against. After all, I snould say
that the time for this arm-chair offi-
cialism is now over. It must go. The
officials must shed all their official
complex or officialdom-complex. They
must shed it at once and now they
should try to inspire confidence among
the public and have their co-ooeration,
it at all we wantor anybody wants the
well-being #f the country and wants
that the planning which we have
adopted should succeed. That is so
far as public co-operation is concerned.

I will cite one instance sn far as
inefficiency is concerned. I was read-
ing a book cal'ed “Bureaucracy in
Democracy” by Charles S. Hyneman,
an American writer. And in page 334
of that book he writes:

“As inefficiency mounts, the size
of bureaucracy and the cost of
Government increase, Ag the size
of bureaucracy increases, the diffi-
culties, in controlling it become
greater, As the cost of Ccvern-
ment goes up, the possibility of
undertaking additional desirable
programmes is diminished.”

Can we draw any other picture from
the sort of administration that we are
having today than what has been
stated here by an American writer in
respect of his own country? Have we
changed?

Now, let Americans say whatever
they like. But let us think over what
our own Planning Commission Report
says. It i on page 113: I quote.

“The decline in the standards of
administration which took place
during the past few years points
to the urgent need for carrying
out administrative reforms. Im-
portant achievements stand to the
credit of the Central and State
Governments, and the administra-
tion has taken large responsibili-
ties, Nevertheless it is true that
numerous functions are nuw per-
formed less efficiently than before.”

This is from the latest report of the
Planning Commission, the volumi-
nous report which we got the other
day from the Notice Office. It is not
my view. It is not the view of so many
others. It js the general view, It is
the country's view that there is still
enough to be done towards the
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-achievement of efficiency, I must say
that the emphasis with respect to the
Home Ministry, that is public services
and pubiic security, has now changed
to the guestion of obtaining public
co-operation, co-operation from the
common people. the millions of people
who are looking everyday to us and
who ask us everyday what we are
«doing for them and how we are doing
them.

I do not expect that the Central
administration should shoulder the
entire burden, nor it is possible or
desirable, as a_matter of policy to
do so. But I would request the
Home Ministry to lay down standards,
‘to lay down ideals. so that the States
mavy follow them and try to inculcate
them in the lower rungs of their own
officiais, so that the common man who
comes in contact with these officials
might know ‘this is our Government,
this officer is our officer’. A public
servant is not a public master. 1
will cite one instance here. An ex-
1.C.5. officer of India, Mr. Blunt,
writes in his book; entitled “I.C.S.",
in page 262:

“The Civilian who used to
serve by ruling must learn now
to rule by serving”.

This is wery important and pregnant
with meaning. The book was writ-
ten in 1837, or sometime later, after
we had adopted the Government of
India Act, 1935 and had been having
the tastes of provincia! autonomies.
It is just after that time that he
wrote the book. These words are
important and I emphasise that this
should be followed.

The last point I would l'ke to make
is that much of our il's today come
from the delay in separating the
executive from the judiciary. I would
request the hon. Hume Minister to
do this as early as possible, In some
places it has been done, but in most
places it has not been dome, Until
it is done throughout the ~ountry uni-
formly the ills will continue and most
of the officials will go o confusing
their executive and judicial functions.
Let the judiciary do its work separate-
ly and let the executive do its work
separately, In view of the fac! that
we have adopted this Five Year Plan,
this sparatiun has become an urgent
necessity, and it shou'd he done.

There is one more matter about
which I need not say much because
that is a _ subject by itself.
The Home Ministry has already
introduced an amendment to the
Press Laws and the Press Laws
are going to be amended to a certain
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extent on the strength of the recom-
mendations vf the Press Laws En-
quiry Committee, 1947, but I would
say that is not enough. The whole
range of the subject has ot to be
gone through. The whole thing has
to be judged afresh. Then in view
of the cuncept that has been adepted
today by the words “freedom

of press”, “freedom of expression”, I

would think that the matter connot
be done so hastily. The whole thing
has to be changed and the coacept
has to be interpreted properly so that
we may find that the newspapers
and the press also help us. ana help
us march from progress fo progress
in this country.

st gHo Owo fgEd @
TaET |

st afmme (Fgeg) oSS
F arfea

=t gas gwo fedat : wwmiw
wEEE, A g WA HENEE, A T
w41 7graT & fagg w1 w4t ggi & @
g1 # w97 am faae &1 39¢ weg
Hared ¥ geafaa @ |Ea g
e IfF anft 99 avw 93 gy aewl
1 TCH ¥ 8 Al &t 7€ o gEfed
# T WK g HATHG H W 7 AT
FEM AT T a5 & T A fa ey qeai &
Tg 7 Jor e § fF wr ag aw
Fq AEAFIE [ 70 [ F S A arwrea
i gt a9t # ewfe & ae
TS 7% T HT 979 g1 | A AT gfead
gom ag fa amfagol gom 1 aer #ré
et feae 7€ &Y 9 | s=fE g
T A qF gwg a6t aw sfa

Q@@ ot § qee W §
wRifFmm AN TEEr 17
fFaaT a1 I 41, TAT 9ET qAA
farelt st 3 & it A ger am | AR AT
forad afeager & & gam &9 #1 SWw
7g £ fF gary faneit s=emor 0@t 43
gq € WK awTe axg # AT FE &
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[4Y Te Two 3]
NS GAE, TG HATT AT AT
¥ WA arF gt &, a1 7 9 T
T TG H & THAT AT ? M AG A GA
1 a@ § ? e a@ § gy @m
f& w7 3 ww 74 fF dIUEe oR/E F
feq gEatd & g g AAew A
atT gfea & @ fFar | gg wreaad
7 &y 4 afew FETTATHF G T IT
FT ZFA1 AT ATRATOT TV FT SIS
IEIN £ | AT H, ¥ qILAl &7 e
I A=I5T F AL fgmEar ot a8t
= a1 & A1 a7 {1 FrIAr
wor qfwg F aawfar aes F
AT A TH AT § | ST AR FrEAIT
# ST AFEIT 97 39 F1 Fg ATHAT F
s far 1ar, A< 9gt Iua angifas
faw dard F1 wrfo #v af | e few
FTHAEl & A@ gAR g WATET
IAFTHATST, T A9 F a194 §, Tearfa)
g7 & grad ¥ OF A3F gwor g\

g ! aETEr @R feowit
T AT AWH gAr & 1 sfE
il F1E o ST FX IH FT 5F aw@ ¥
qom a9 fFe T W W
g7 9rAa § f5 weitat § #R 9-
Jifcat @ 1 SFFT g 37 Twal-
foif &Y g F F =308 | AT
T a9 A afd fF o= s
W W & @, a¥ 99 gHq S FAE!
qEA qoW H7 A oY, IEr &
W Em I87 W&, 397 & ¥ SO0
qr | FM F 4 & & a0F 4 |
TF dt ®6 # qOF 4T HAX FEA
ag it o1 ot & orlY agh WAy |
FETT | ®W & aqw 9 § fF
a1 ¥ «fw, qafas a= ¥ Wfd,
wfeey F1 % FQ DT IT T qH
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FA | ST TATH GTHT F1 HIT &G F
¥ ¥ oK W A T AT qG
®F 1 Y & A a4 ©F F JAF
1 BATT W WRAEY &1 afer
g a8 wifqu an &t F@w § &R
3w ¥ fod 7 @ S o
g1

T Wl F 919 A AT U HATST
¥ T ATHT ST ACFTT FEIT
qeaRASg & geaew H A A qH
TG § I AT F X AWl F aigar
Wi usag g, foad i ofsr T
fedrter w7 @83 3, 9K gEw
ag e R wimin &g a5y & 1 = f
aF THF AT faeidreor w7 gars
3 & ey wwaT W feT ¥ quns
T TR §, FAE G ARATA FH
fomsr o fer mm @ aw
gatw g4 arer § S fe SR
e HATET 7 AvAr FolE F ¥ 28 aF
Fraf & At & fomr €0

* . “These have for the most part been
disposed of.”

et S T T A WATST FT g
ag FATT g T4 § | T AveT A
FH aEr W TAE L A A T
FATST FY 3§ AT F gEHIRA A
qx qurg d g # FRfer owil
FTET AT BT FIT W AR I AT
srfam wem fr s faee <fad
frergfron § agam i @t &
S FY Al G A T ST
W @ PO EEAI A A WR-
g 7 9% 3@ fen § s w7 I=04
§ o 9T W I AR A9 )
g & 7 AV WEA 97 a8 TAH 7 4T
gt A WX aEEEr F#AE
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AR/ ¥ F B T T & 47 |

| q d fFm—mfager somEt
¥

wq TwArow feg o s T
G IAT T TR |

«t uRo ge RyA{Y : TeT AY B
T PERW g F A AT
AT T T FOW | AW TR
3z WA §, w9 9y € fF gemay
# AN R AN ag qew A )
wWisd qg a0 FgAr AT FT wrAv TEY
U gl e g agr a7 o
T FT AGAT E1IT AT AT SHHT |

T owATEw feg ;& g
TS AT ATEF 737 |

st §rQa niet : g fedar T

gl

it g0 gso faadt : fae oFFm
ar faefiiree &1 &1 $1E Ster FH
WA FAT FIT S0 faamd
4| TG F AT AST AHT 47 |
T fFa T T S AR oFaer-
anfear o5 o e q0 e #ifad
afed ag 19 ag7 a9T I 97 |
A gAm § AR W A W OFW
et # faww & fear ar o Afew
g TS WAew A qgh faws ¥
g o v faar § A ag w@we
FIE § T AT F I T )

W ¥ AT wEdfage  gEaT
T | THW T § AL qqEL qH
F7 faaeor f/ar w1 sTAEAT w1
¥rF &rr fegra Fwmr W@ 9 e
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®ew ¥ g 7 F wgw 5 oqgr ofr
fewrfergdtam, somae F71 g frar
@I WY e F 99 9K areE-
arad fear mar 4t v gaTor FTH OFY-
T F §, IAF ILW  FoMAAD
A wqrird $73 T & al o gor-
aifas weT erfta & #1 amEr
T Iq I Q0 fFar maT) gEEFTEId
Ty ag d fe W ‘& et
7 o darew Az §, WU e
AT 9o agt FE FTEE 1 TWF
Wafrgerd amugag frea
T A i Fe ARgER AR
g o agt F wareal Y A% g A
T F AR AfaFR f@ ar @
g1 Memrag sk SerEw g ?
Tg AT AT WA 1 A ForgaTd
(ereframd) & art & feoqoft Y o
W & ar 3T FergEd # oA Y
R gErT 9T T @ A N7 & qr
# sfas & afas awa 37 7t ;i
Frar @2

™ & T g9l FH AT AAST
FT § 9g SAOHE FT ¢ | SR S
faraat 1 Far 323 & fad Frragr
93 sarat faat w4 & fod #1997
fararwrég @ 99 Tuiq AT
F F=riq A #1F A S g1 AW 97
qi9 IS & 1% ATT TT 71901 ST gram
G a1 AT FEw R ogw 9w T€iw
QST & dwaa St T AT T §
qg WEW w19 & AR w®F F A W
frar maT & 99 & HIAS 45t w1 fAAi
T HT WA F WAHA A T
FH 8 @I § AT A9 g € arsr
A DT FTFA G @G, AT
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[ T7o gwo fdd]
ATt | S FT9 8 W & I W
A TER A AT W T T R
fopaaT aer S R AT @rE | T3 9<
dt FT QI 7 A, fesavit 77 7
YT T G FT AT FgT | 8T H=AT
qg a@ § | [EarEEr & & for
A T A R AT wEE F
s A sf@, TfF &
yafadt #1 o s ad | ofFT g
Fa @S St A faard, wgr gatam
T AT § agi W §9 AT ot AIEy
FATAGETE | & 99 gAMET &1 agd
HAT T TN EAE | I gAE
¥ gy wA A& ST IR
reat & gt & fawa & §, & ama
T 17 @& TaqAe qfewda, “gfeaT
wew g8 A aE APIAT FE |
gaa fomrgar

* The Indian States cover an area of
645,000 sq. miles as against the 631,000
sq. miles of the Provinces. It is gene-
rally estimated that the States en-
joying full powers and the non-juris-
aictional talukas and thanas together
number 584. They vary widely in size,
population, revenue and level of inter-
nal administration. Their population
is about 91 million while the population
of the Indian Dominion is roughly 318
million.”

qT A WA # A SwEer
FeTwTE

“Thus whereas the States occupy 5035
per cent. of Indian territory, their peo-
ple comprise 23;8 per cent of the Indian
population.”

@ gee # A ¥, freamw ol
srsfrs areal & e ¥ o] anard

Ffoe ¥, @ o ¥, gm sl &
AT T} IT wT wd-
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g FH AT | I fegry ¥ 9 adfy
AT F 37 F gafrata & foq @t
9T T w90 qf3q T3 WHTAH AU
¥ @ w7 1fed 4r 1

T affy AT F FJ@T ¥ Aew
SR R M
gAfARe & fod srav @ &t 70T
T faar war § w3 fFowr ‘w
Tt & fod goo T wAaT fraw
T F wgar g e owna ¥ sy
I H WAE 3 9T qg AEAEA faar
Tar ar f& F 0 sy sfrwax fred
T TS § AR T30 IT TEHT B AT
aifed ol faare & fod aradz e
sfear =t fafreY oe Sew 7
=ree A fawrer @ F 9w << |
& 9+ fomm gar & fag & e &
T FT A WHAT  FET OE
“Government of India must, therefore,
ungdertake a systematic enquiry into
this problem with a view to rendering
financial and technical assistance at the
earliest opportunity; it will not be
enough merely to say that as a result
of federal financial integration, they
will be treated in the matter of grants

and other forms of assistanze in exactly
the same way as Provincss.”

Regasamrag & 5 wifaaw
& WFEe ¥ 9AF 9 7@y w5
SAagIT &1 T ITAT FT AR FLA
g, offa gd axgfeafa =1 2aar €
g% ¥ To4t T qW T GEATET §
gt 93 g AN &, Tl I g F
e ITFe AG A Agl T T FT
freae 7éf & X gt 9T FAT qF
AT FT THIAHF AT & &
g9 O FoTAT Ig WY AHAE aeT
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s § T g afgw ¥ afew e
FIAT =TS &, I g faww wm
T g ¥ A g @ g
sTw ot sfaw fasfam wo § w8t W
AT 98> & I9eq §, agr ar fawre
& fod forpt & ot samar e &Y Y
&, ofFT ot Tog w9 fawfae § &k
fomar fF fawe & seoe strasas
. @i & fou aufer w78 Q7w @
T oY & f & 7w Afwa A
TFA I AR a w3 R ST &
FEY W, g A ASIeE & et IH
e 0T F 3 ¥ 97 F¥ 0% feomw
sTEaT g faed ag femrar fe :

“The Committee’s Recommendations
(This is regarding the Financial Inte-
gration Committee) concerning the in-
troduction of Income-tax in 1950-51 in
Madhya Bharat, Rajasthan and Vin-
dhya Pradesh at the rates now in force
in Saurashtra, and the gradual raising
of all State rates *o the Indian level
over a period of twa or six vears de-
pending upon their present level of
rates have been accepted by all
States.”

¥fFa § amv N Fges 5 ooEaE
g a1 fow gaq faredt v f@r-
froor s TRiHTT  gar A} gETr
fareawasr wro '’ wew Far famr
T & Al a9 § agi 9¢ 3999
FT AT ST AT S qwy fear rar av
IYFT FATS TG T | | A3 aF
IR 1 wAS &, A FT SR
F IS &, A4 T TG F7T w|
gt #< faar &, few w@r T oA
T fawre [ F R SRS I
T|®| FI A AT A IT oA Ay
frite gfad & ot =fem, st
R g faui &9 & s Y faan
g1 % a7 ¥ R w€m 5 w@i
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gd  fegrat w1 fA@E aR
THHT w1 &1 gew F¢ femr
3, @ T ArIHT IS IAF gAtAATT
T F1 FT § S ag gAtaor  Fr
W FGT TEATW § A gAted
48 AGT ATAHAF g AT g F oI
HATSG &1 A 99 HARHF FED
N AR afes smPe v Ffed
aif g agr Fr  FFEar AT TqE |
fowr & gra gaa s famai
#T TgT SIA GgATAT §, T ¥ THA
& foar ot g | SfFT ara r agi AT
Faear § gur foamdy S gad san
FAE WA D IAE L AR
FomET § OF A AT F7ATE AT
= feomr eI g0 TS T A
SEed § aaiq wmw fomr & agn
g g g wafe 4, 3w giaarT
H fg<t Tow WO &R g W &
a8 o Fgi WUST = 9ndt T foma
FSEAET qG F BI B AL FfeArs
FTUHAT 9 @I E | AT gEFE
TG, AH FE qAEE, FT AN
FIE FARC | FfET 7 ar gEAAT
s s s fgely FY T wmar SR
T WTT e v foar § @ w9
¥ %7 ogi e ¥ G w=foq 9t 97
al fe=t #1 a7 fFar I SR afe =
AN AL FCAIE | dR A
& frarfeai =1 gy & w@m & Froow
St gfaer ot 9wk dfaa 7 fmar 9

fed am St & Fgw AEAT
| REfFNoray ‘w7 AR
‘g’ weat F faeor @ ad §
gl F T faEEEor (wae) @R
¥ g IS AT g g oo
g g 5w ag @1 w< i ages
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[ uae gwo fgdd]
o7 fe ' F F s T, wied
AT AT TAT FT GAE FT AH
= TE A, A A o ar .-
A T AW, wied @ Tt #)
=z fare w4

AFA ¥ TEATO SFT JT
T TRl R A @ g | A
= &t frre @ 4 &, @i 9x Tt
FE & g A @ FW G WO W
g wfed & sy ag SE e
fe ot fref &1 (wod ofama) @
I AT F A1 AT 4G arfd v 787
93 WIfa g4 &1, 38 FU & AT I
fefir @1 (wod fare) 9 grow
T awE gF & " Ay F oAt W
o1 AT F@ AT AR

WE aF TAHT T J9AT qIi
FT FAT I FT 948 § a8 IR AT
fediddqds & & offr =@ &=
g v aga @1 wwfa =2 o0 a0
¥ A AT FgAT B § AR} AL &
T A G g & fro oo A
Td O ¥ agT ATy |t [ I
TG G Fwdt A @ AW A,
s mifE s foaerd ¥
am femar &1 wfed ag agw
st § fr ow ax fee @ awfa
#F ¥ X iR fmr 9w @) 5w
FOT A AGE FT AT F HEAT T
W e gar & vEdt X far 9
W & fod A o FrE A faw @
FTU I AN qE A Ay geafoat
o ar # feed e e o
AR N aFf I S AR I
g guEt 97 % 9w @
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& 9 AR Fy FEAT R g
F 99 AT AT

M A F gg  wEAT AFW R
TSY HA160 &1 §14 99 99 g
&1 T & &t ag surer 3T S =
Férm afs ag g waon F faer fea
S AT AR EAAT WERA qU
A4 qAraAl F AL CF AT TS
I

Shri Shankargaudg Patil (Belgaum
South): It happens to be my maiden
speech; I must thank the Chair for
giving me this opportunity to speak.

Looking to the activities of the
Home Ministry during the year under
review, I think the Home Dainistry
desewes congratulations. I had an
opportunity of going through the re-
port of the Home Ministry, The first
point that I want to refer to is the
colonization of the Andaman islands.
This is a point which in my opinion
may not be touched by other hon.
Members as of little importance.
But, from one point of view, I think
it is a matter of great importance
The report shows that in the year
1952, abuout 51 refugee fami'ies from
East Bengal were settled there.
Moreover, the report says that the -
Ministry has got a scheme for five
years in which about 20,000 acres of
land will be cleared of forests and
made available for cultivation. and
about 4000 families would be seitled,
who would have enough land. More-
over, the Ministry has made arrange-
ments to give advance Inans of
Rs, 2,000/- to each family to meet
their charges of establishment .and
also cover their journey expenses,
After a period of five years, there will
be an additivp in the food oproduction
to the extent of 2 lakh maunds of
rice every year.

We have to look to this scheme
from two points. One is. if this
scheme succeeds, it will solve to a
certain extent the food problem of
our country, Secondly, the more im-

rtant pumt is that of our increas-

popolation, This House has
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shown a concern over the refugee
problem; but even more important is
the problem of our increasing popula-
tion. Nobody seems tp have taken
note of this increase in pubulation
by the coming in of these refugees.
Daily there is an addition of 15.000
people into our population. These
refugees are coming in large numbers
every day; nobody bas cared
tc tackle this problem of in-
creasing population, The Five-Year
Plan no doubt promises to make an in-
crease in the food production. But the
increase in food production is likely
to be outstripped by this increase in
our population. Therefore, if this
scheme of colonization is pushed
through, it will be a strong remedy
for meeting this problem of increas-
ing population.

We are also told in the report that
the Conservator of Forests of Anda-
mans was asked to explore other is-
lands in the Nicobar group. His re-
port is submitted and is beiug consi-
dered. I urge upon the hon. Home
Minister that that report must be im-
plemented as soon as possible, and
further exploration may be made and
room may be found for the settlement
of other refugee families Therefore,
in that respect. the activity of the
z-_lome Ministry deserves congratula-
lon.,

Secondly I want to refer to the point
of jail reforms, This same report
shows that our Ministry had reguisi-
tioned the services of Dr Reckless
from the United States. who is an ex-
pert un criminology and probation,
and so many conferences ‘were
arranged and our Inspectors-General
and other jail officers had the oppor-
tunity of meeting him and discussing
with him in what way the reforms
could be brought about ‘in our jails.
No - doubt there is a sectivn
of public in our countr who
believe that the life in the jails,
as now found, is sub-human, lecoking
to the diet, the clothes and the shelter
and want of education etc. Al]l these
things combined, the life is sub-human.
and therefure, some efforls should be
made to humanize the life and make
these jails good habitations for the
persons who reside there. This move
of the Home Ministry ig, no doubt, in
keeping with the spirit of & democra-
tic age and these efforts which are
being made by the Home Ministry are
no doubt in the right direction, but
these experiments which are alsgp made
in foreign countries, are all made on
the basis of a new sociological outloak
and therefore, there should be really
no objection for our Government to
iry these experiments. But. at the
same time, looking to the social con-

30 MARCH 1953

Demands for Grants 3284

ditions and environments in which our
criminals find themselves and the illi-
teracy prevailing in vur country, we
have to go very guardedly in _this
direction, We have to make efforts,
but we have top move forward with
caution, because there is a likelihood
that our criminals who go to the jails,
instead of treating or living at the
jails as places of education. are likely
to mistake them as resting places
from where to come out with redoub-
led energy to commit more crimes.
Therefore, we have 'o g0 very guard-
edly and see that these measures are
not misconstrued by our criminals.

Side by side, I want to suggest an-
other thing, ie.. all these mreasures
relate to the education of the criminal
after he goes to the jail. Instead of
that, we have to find out a remedy
how to stop *ke crimes in the first
instance, Therefore, our emphasis
should be more on the other side of
the criminal's life. i.e.. before he goes
to jai', and in_that Adire:tion. oniy
when sincere efforts are made is there
any chance of crimes beinz reduced.
I find on a perusal of the report of
the Home Ministry that no efforts are
made in this direction. viz. how to
stop crimes. how to reduce them. All
the remedies shown in the report re-
late to the life of the criminal after
he goes to jail. We have got to reduce
the number of crimes in the first ins-
tance, and for that we have to
change our social condtions. COur
social conditions ard euavironmenls,
the backward economic condilion of
the people. their illiteracy ara the
main reasons for crimes being com-
mitted. and therefore. the economiz
condition of the people shoul d be im-
proved. Their standard of life should
be raised. They should be made to
make both ends meet in life. Though
this is not a subiect which will come
within the ourview of the Home
Ministry, but still, side by side with
the imorovement of the condition of
the people, the first thing that 1 would
urge upon the Home Ministry is that
proper education should be given to
the illiterate masses, tn that section
of the public from which the criminals
cnme. That can be done by the Home
Ministry. They should be taught
made to know. that there are better
ways of earning their livelihood than
committing crimes; that there is a
more honourable way of leading their
lives than to commit crimes ang meet
their ends in life. So, this sort of
education must be given. and propa-
ganda should be made vigorously in
this direction. I would even go to
the extent that a propaganda machi-
nery should be started by the Home
Ministry. No doubt it would entall
some additional expense on behalf of
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the Home Ministry, bur still this ex-
pense would be counterbalanced by
the saving which would be made in
the expenses of the Police Department
if, ag a result of this propaganda the
number of offences or the number of
criminals in our society comes to be
reduced. Therefore n this way.
some steps should be immediately
taken up by the Home Ministry.

Then I will come to ‘ne guestion of
our services. We alsp Hng from the
report that the Home Ministry is
taking keen interesy tv improve the
efficiency and the standard of work
of our services. So many training
centres are organized and officers are
made to take particular types of
training before they gu on dutv. and
efforts are also being made for the
reorganization of the services. These
are no doubt important steps for
which the Home Ministry deserves to
be congratulated. because the services
are the backbone of our administra-
tion, The: Ministe~s are responcible,
and their main duty is the layving
down of policies, and handinz them
over for execution to the services.
It is the services why will come in
direct contact with the masses. It is
thev who have to understand the diffi-
culties of the masses, and try to find
out how to remove those difficulties.
and much of the success of the poli-
cies laid down by the Ministers wowid
depend upon the measure of sincerity
and hard work that the services are
prepared to put in.

I have got still five minutes.

Mr. Chairman: No, nn. The second
bell has rung,

Shri Shankargauda Patil: There-
fore, our services should be improved.
But we find that apart from the wiher
academical qualificaticns and the
knowledge of the routine and proce-
dura! work, the Ministrv has not done
anything to imoprove, has not taken
any definite steps to imorove or to
change the psychology or attitude of
the services. That is the main thing.
Our public services must be made to
know, to realize that they are welfare
workers in a welfare Slate, that they
are co-workers with the [Ministers in
the business of serving the people.
They must have faith alsv in the Gov-
ernment’s schemes Many a time we
find that the Ministers are very sin-
cere, and the Government are very
sincere, and they place before the
House and the public very well-consi-
dered and well-thought out rolicies.
They are acceptable to all of us, but
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when they come down for execution,
we find that the services have no
faith in them,  they criticise the
schemes and pooh-pooh them, with the
result that it creates a very bad im-
pression on the people, so that they
also begin to lose confidence in the
Government as well as their schemes..
Therefore, our services must be made
to realise that they are welfare ser-
vants, that they have tp work a‘..m_g.
with the Ministers, and that their
main duty is to serve the people.
They must also be taught to have
faith in the Government’s schemes.
As part of the improvement of the
services, the Home Ministry should
givek this kind of educativn, so that
they should become the servants of
the people, in the real sense of the
term. Then only, the Government
schemes would succeed, and some
benefit would be done to the country.

Lastly, I come to the question of
public security. Nobody has referred
to the Preventive Detentinn Aci, so
far in this debate. I would not refer
to it in detai!, but I would only say
that within a year and a half. this
Act. will go out of the Sratulebook.
But if any contingency arises in the
meanwhile. when the goonda element
raises its head, then we should be
prepared to deal with them, quickly,
without coming to this House arain
and asking for its passage, and in the
process inviting wunfounded allega-
tions from the Opposition. For that,
my suggestion would be that the Gov-
ernment should take keen interest in
organising civi! defence by utilising
the best elements in the society and
bringing about their co-operation with
the Government officers, so that+ they
could pull ‘with their combined
strength against the bad clements in
society. This is the only way to curb
the goonda element and the unruly
elements in societv. This should be
done speedily so that, before the Act
goes out of the Statutebook, the
peop'e would be in a position to de-
fend themselves against any subver-
sive activities raising their head in
society.

Shri Rishang Keishing: I do not
know whether the House is aware of
the fact that there are in this country
some Centrally administered Pary C
States. namely Manipur, Tripura“and
Kutch, where the people have been
completély denied the democratic
right to rule themselves, through their
own elected representatives. Our re-
presentatives have been sitting with
you in this hon. House, for more than
a year now, and we have not heard
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even a single Member frobrg :heh'l'rga-
sury Benches speaking about the de-
mocratisation of these Part C States.
It is really deplorable, This House
cannot forget that these smali States
alsp are part and parcel of this Re-
‘public, and so they cannot be deprived
of any right that is being enjoyed by
other States, In our States, the con-
dition is such that democracy has
been suppressed and autocracy is al-
lowed to flourish in a full fledged
manner. The way the people of the
Part C States have been ‘reated is
something worse than that in which
the people of the colonies are treated
by the imperialist powers.

Dr. Katju: Which js the imperialist
power?

Shri Rishang Keishing: Remember,
the Central Government, however
good it might be, cannot be a substi-
tute for responsible Government.
Only under responsible¢ Government
we can safeguard our local interests
and mould our Joca! destiny. The
aim of the Central Government is
said to be to establish a welfare state.
But things that are happening In
India. in these Part C States zre fac-
tually contrary to that aim. Why we
decry communalism and caste-ism?
Because in as much as they want in
divide the citizens of India into this
or that group, or rellgion or communi-
ty, or into high class and low class,
or into touchablés and untouchables,
they are the gréaf enemies of a wel-
fare state. But remember, the . Gov-
ernment have created certain condi-
tions politically and administratively
in the same image of caste-ism. By
making Manipur, Tripura and Kutch
as second grade Part C States, they
have been made the Shudras among
the States of India, and by denying
us the right to rule ourselves, we
have been made the untouchables
among the citizens of Ind

The political and administrative set-

up of these Part C States has been
so made that today, the people have
no say whatever in the administration,
The Chief Commissioner, the tiusted
man of the Central Government,
aided by a handful of officials s
manning the whole show of adminis-
tration in our State.

In order to give a vivid picture of
the situation in the Part C States, I
may be permitted to cite a few ins-
tances from my State. In Mamipur,
as soon as the Central Government
took over the administration of Mani-
pur. the dermocratically ronstituted
Legis’ative Assembly was issolved
and thz autocratic rule of the Chief
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Commissioner was established, in spite
of the strong opposition of the peuple.
The local officers who had been hold-
ing responsible jobs were removed,
and certain persons from outside
were appointed. Several oeople have
been evicted from Sugnoo and Saitol
areas, their lands were requisitioned
-and distributed to the relatives and
the pevple of the Community of these
officers. When there were unprece-
dented students’ strikes, these were
suppressed ruthlessly, resulting in in-
juries*to many students as weil as
the public. Fundamental rights have
been drastically curtai'ed, and ban on
meetings, processions and the vse of
microphones, has been made the
standing law of the State, Ihe ex-
penses and the number of police have
been increasing tremendously. The
expense on police in Manipur State,
during 1953-54 will be uover g
lakhs. and that of Tripura nver Rs. 24
lakhs. Ip the hill areas, the chieftains
are extracting from and oppressing
the public, by imposing some sort of
taxes in the form of paymentis of pad-
dy. and forced labour, That has not
been checked, Grants-in-aid to high
schools amount on'y to Rs. 100 p.m.,
while for a middle school, it is Rs. 50
pm.. and for an elementary school,
Rs, 25 p.m. The people have Lteen'
forced to clear the roads, at the rate
of Rs. 7 to 25 per mile, which comes
to about As. 3 per head per cay.
When these are the conditions, we
have been hearing the hon. Ministers
preaching sermons on equal partner-
ship and the sharing of the benefits
and obligations alike. But taey have
evidently denied us partnership, and
denied us the right to enjoy the bene-
fits of freedom. The Government and
the hon. Minister have given us two
reasons why we have been denied the
democratic and responsible form of
Government. Firstly, it is said that

States are very impurtant, being
strategically placed. Yes, they ere;
nobody denies that. But are our
States the only ones occunving a
very important strategic position in
the country? So. there is no justi-
fication in what has been cene. It
is also for this very reason that+ grant
of responsible Government iz all the
more urgent and necessary.

Shri Nambiar: No, majority for
Congress. That is the difficulty.

Shri Rishane Waichine: Tha des
mand for responsible Government has
become so popular that it has cap-
tured the mind of the entirs nonula-
tion. snd ‘he vaira thot vau hone =ow
is the voica of the entire no-n'ation
et that State,
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[Shri Rishang Keishing]

The second poipt is ignorance and
incompetence of the peuple .n the ad-
ministration, The Ministers, and the
Government talk as if these States
were created by them after indepen-
dence, These States are as old as
this country itself and the people had
been ruling the States till the estab-
lishment of the Chief Commissivner’s
rule by this Government. They are
specialised in the art of administra-
tion, though it may not so apmear to
our Ministers and our Government.
So by delaying to concede the demand
of the people you are trying to make
each one of us guv against the interest
of this country. The policy of replac-
ing local people by non-local men is
viewed upon with great concerp by
the people as amounting to the denial
of their legitimate rights and trying
to do away with everything that is
indigenous.

Much has been said and published
about the formation of the Advisory
Councils. The hon. Home Minister
and the Guvernment call it a progres-
sive and democratic reform. In this
mid-twentieth century even the im-
perialist powers would not dare to
offer such reactionary and undemocra-
tic reform to their colonial peoples.
The hun Minister perhaps will be
able to tell us how many black-mar-
keteers, reactionaries and job-hun-
. ters have applied for appointment in
these Advisory Councils and whether
they are fighting among themselves
or not. The hon, the Prime Minister
the other day announced that the
inauguration of Advisory Councils
bad been postooned. Why? Those
people, those job-hunters, are ﬁﬂ:;in_g
among themselves! That is w it
has been postponed again,

Now one good thing that this
formation of Advisory Councils has
done is demarcation of a clear line—
between the reactionary and demo-
cratic forces. The reactionaries are
rallying under the Chief Commilssion-
er and the progressive people under
the democracy-loving pevple. Victory
is bound to come tp the neople and
that will usher a new era in India, of
freedom. secu'arism and  Welfare
State. Just one minute, Sir.

I would conciude with inaking an
appeal to this House and tu neople
outside this House to lend their
wholehearted support to the veople in
their movement for responsible gov-
ernment. I would also request this
hon. House to send a Parliamentary
Commission to see the real situation
of the people in these States. Though
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Ministers—ot high and low ranks—
have visited those places, their visits
have done no good to the peovle, We
have no faith in them as they are
prisoners—mentally and physically—
in the hands of the Secretaries and
officers, Even their movements are
controlled by them, That ig why they
cannot see the real picture of the si-
tuation, Therefore, a Parliamentary
Commission which Wil be free from
the influence of the Secretaries and
officers will alone be able to see the
real situation and will be able t, ren-
der real service to the people, and
the people not vnly of our State but
the people of India as a whole will
be grateful to this House,

ot whd  (Feerage —dfirT—
aqgia wrfrat) @ wwmfr w@aw,
Toarg § fFma dt ant & qwz
T F T qF WA AIT AT
AwT fwar @ 1 gt qradm
TE W & FEl & "mw 7 aard A
T A, A [ w1 Freer
T | T T guE 7@ R oy A
% WA wERT F w1 &@F q@ g

AW Tt &1 w19 gt amar
a A ' T e gt # §r are-
T 91 H AL I AT v
FEX A€ e 1 Ao ag e
f6 ' Tl Y ag g o faam
wg 7€, wgh o gey Wy I
T AT AT grea ag § R 99T SR
oY e st ¥ g A ¢ i e
NI g e damg) 3
Fawar g & oo st gt ‘r’ e
g ¥ o fege & fodl oradfedt
ol ¥gmfed oF aq
¥ 3 ¥ avEx , wifF w7 oy oF
TR AfeFc 2§ aY I¥ awE FET
T A | AT AT 9 W eew A
groa # 2fed | @7 gl F oagi o
T & TEEER §, 9 5 dfrsie
T A1 TN, I
TR 9% 95 9% @ 9 & 9w
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¥2 T ¥, 7§ ¥ AW §, aF
WA TER F G T@EE A\
&1 W e § R o & 22w At
T § uwdl # faeim w7 faar 9,
94 f faesir o, fowmae wew &K
T & I gwEew oI
g va 5 wEre & womET fa® Y .9-
T YL I E | A ¥ I ATEEY
> IJWATF aax wf T &
BT smwa @ Sw
# Afod | T dfetr TR
grr =nfem, iw fafree a1 anfed
A A Tfed 1 a1 gk R
T 73 3.9 %1 7 & v fgwraw R,
F A AT A g o A W
FUS 7 &9 FW@ & | A BW
I TAT W 9T @9 A FF gaL HAf
# g 7@, g@ a & faafE @
a1 SaRT BMAET @ AT W4T |
o W & e S 1 9w
afod famd @ o fed | ofw
72 73 Sigdl # Fosmmaa 7 ¥+ g,
st # fomm FH afgg | e
g T & fF g # 9 a9 Wt
AW G 1 TofaE I & SRr
A T A wlgw FW E§ ITE A
TR T &, S W whear faaw
o &, ¥ agi | I eaRr
i fear smav

9 @t 2Ia & gy d W &
W wrge § e odt o 2w
g gt fs qomfos gows fRw few
fareft on @ &1 g A gew
a9 IAT & & Ao 2w F
@ gma g1 F a1 g fe e
F YT 9T, T § 7 TF FUOT 87
STHEAT A FH FT A o7 FAAT G
A U I AT I FT IR
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Ehmarg? s @ N 0F
qr€ t €< & T | T I T
T F grma § 5 g R
W AT ATEE (S BT SR A
o f Bew &, T B FEF G {
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tfiecdizg #9er 7 ag av fear ar fs
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¥ 2 § fr @> woF A 8,
afaets, 99 & a afede qfede
T & 1 grETEd 9w § guieds
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e, ste %0, fne focdy it
3 fiT qaTEEs, T O T 4T g
1 F gwwar g oot @ @3 AR
§ @ ¥ frere faar o, AR &%l
# g F74 fear o, #ifs =16 -
TR AEFFOANE I
onit 9 agar fedi & arx g faedt
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W ¥ I § Ag S e
gRRgm e W s s g fr
T3 3} el ®r aeTEl ot
T AN F@ § Ty wEwr fear
& 9w orEl A AR X W
TaAAE § QRTATE §, @ I F OF TF
TEr Ay A A A | § g
T ¢ e ware deat w1 oA &
wate fagrr @18 | o fed fr 98
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[=r riwd]
8 =1 dwAeT § | I e s
FRO N TERg AT 0T TR
o AERT Yo T F FH AWT
¥ g, 9@ Tk Reg F B (Yoo
T F FT9 TOT g, AT F1E FOT TEY
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TR A F AT FOEA FH G0 |
9 g9 2ad § e a sam g @
T 99 TF &Y A FT Taf afed srat
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I ¥ Wzt ¥ 7L A A § sy
JAEATET FT FH T F, TG A A Fg
& fr freft #1977 Quoo 7@ ¥ waar
I AG femm owm@m o W ¥
T g A1 wEw g i fo st
F 99 FT TF HTQA a7 F, AT
1 #T, g FRfAE A e
g 7@ g, ¢ WIFW §, T
FW &, 9 TAR FF T I7 &7 q6T
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AEFT ATo Yo T570 o fouardde
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fafret wonfe & @ g@ard &k
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| TEEd # fEEa § 1 A
T & 5 0@ 37 T ok 37 a=
AT & Fr A §, 77 et &=
aF &% WY &, SfeT o oF st
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¥ &7 dm e fpe off fafrex
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e H E 1 W E e @
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Fgd & fF qm & ao ¢ a7 quae
F § IA% gor & =T A |
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§ 399 A 07 7 o W & A
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A ¥ g9 § @ @ W
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e R Tede TR e |
HW TEEE I § AT FAW
ra 48 faw qrar ) T afafom
IAFT A AT A A AT g
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e T S @ e wg,
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&% & gfeadi & g9awa 7 9 sgv
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gATT 3T J0gAT | g F ar g
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F fod wfg af feom wewdw
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[ wiwe]

# W A ¥ @ @ fear o e
€ R duadiy A A feaT =
frar smam 7 ST SRETR AR
aifas A afsr wgEar & &
aifgd, &f & @ I F 4% ar
ag "< ot faem & s fear man @
Iz WM 9190 § | AW F5 AT A=q9LW
# g T fFar or wr g A s &
a= g e w6 &o dto T wlw
F qedts F aTEd < @ ?

Ures il ytayml Of ylake
Wyn) graty Silpile Sigf juupgemy
o ot oYl padye Uy 1 (O
S W e 1y s e
Ta by Sl o
Azad: Are not the HBIUQJ'I

. Maulana
students of thuse primary schools
getting free education there?]

st o ;. 9% @ fad I
e gl A AT AT AIFS T qww
g a1 ag fag = aFan g fr fordmm
& gu W g et #w wen g
ghamt & A=l 1 afAae 3 T
¥ ¥ @AY TE TN S Feh TATHE
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# gfomt 9t o w@ 5 o=
Iy Yo Al TF EICIRA M A &
oF 3 1§ R €1 ger @v IH ST
R} FT g W 37 IR R o §
T qET AT 1 W A S W
wRa ¥ faam awfa § 796§
g7 & Fww ¥ o oW
g 7%, faean a7 sraaw g fe
S T F AR ] T A
W G ¥ 9T AT Afed |
fafrt & dieqee Fwe SR WegeE
g w1 fra foistaw & sw W
EFAT T ATEd ; FTHT F F qAET
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arfed, oF g AW & a%ar g %
gaa faot wafy #t & o feoelt
FT I |

Shri M. R. Krishna (Karimnagar—
Reserved—Sch. Castes): Before I
could speak anything in general, 1
would like to deal first with the prob-
lem with which I am intimately
connected, that is, the problem of the
Scheduled castes, tribes and back-
ward classes. The Scheduled Castes
have secured certain constitutional
safeguards. By Article 17, untouch-
ability is abolished; by Article 335
they have claims in appointments to
services and by cle 46 the State
Governments are to promote with
special care, the educational and eco-
pomic interests, of these communities.
There are a'so many more pruvisions
in the Constitution for which we are
indebted to Father of the Nation.
to his followers in the Government
and to the Constitutivn-makers. But,
however grand may be the -laws
framed in their favour, unless they
arg implemented by a strong, power-
ful and well-meaning Government
with practical knowledge these beau-
tifu] laws would remain a mere dead-
letter ‘on the Statute Book Even the
Harijan Ministers jn the States do not
enjoy the Protection of the provisions
made for Harijans in the Constitu-
tion, For instance, the Minister for
Social Services in the Hyderabad,
Government, perhaps having mnothing
more usefu! to do, on one filne morn-
ing tried to enter a sacred temple
situated in the heart of Hyderabad
city with some of his friends. But
the temple authorities, finding them
to be untouchables, perhaps far worse
than people suffering from the most
obnoxious disease, prevented them
from entering the temple. It was then
that the Minister told the temple
authorities that he was not one like
the hundreds of thousands of human
beings rotting in the streets of Hydera-
bad State without employment, but
he was one vf the demi-gods of the
Hyderabad Cabinet. This happened
very recently before the session start-
ed. The name of the Minister is Shri
Shankar Deo.

Shri Nambiar: He is a real demi-
god.

Shri M. R. Krishna: The Minister
was advised to purify himself by
taking a bath in the holy tank, and
the Minister without understanding
the cunningness of the Brahmins in
the temple, had to bathe himself in
the nature’'s garb. Even- then, he was
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not a'lowed entry. When he tried to
enter by force, he was chased out
with lathis, This is the fate of a
Minister belonging to the Harijan
community in a State. Even the God
who is said to be good for the plebs
has deserted this young Minister.
Is not this insult to a Minister in a
State an insult to the Ministers at the

Centre, when the provisions of the -

Constitution are flouted in this mane
per? Is it not the duty of the Cen~
tral Government to find out effective
ways and means of implementing the
constitutional provisions?

While there is a separate full-fledg-
ed Ministry to look after 85 lakhs of
displaced persons, I do not understand
" the policy of Government in not
having a separate Ministry at the Cen-
tre with a skeleton staff to lovk after
the welfare gf nearly 1400 lakhs of
scheduled castes, tribes and other
communities. It is essential that a

separate Department for the welfare,

of these communities should be imme-
diately established in the Centre, so
that the Harijan Ministers in the
States may get encouragement and
help, anid the Centre also may give
directivns to the States whenever
necessary. This Department, f it
cannot be an independent ome, can
conveniently be assigned to one of the
Ministries, preferably the Relief and
Rehabilitation Ministry,

The problems of the scheduled
castes are of vast dimensions and I
believe the Government cannot alone
solve them without the sincere and
active co-operation of the entire Hindu
community. The purely religious
organisations like the Ram Rajya
Parishad; the pseudo-religious organi-
sations like the Hindu Mahasabha; and
the religio-political associations like
the Jan Sangh, if they have any sense
of justice and shame they must see,
before their trying to realise their
cherished dream of a Hindu raj that
the mischief of untouchability which
is their own creation is put tg an end.

The peuple belonging to the back-
ward classes, whose development has
been arrested as a result of social
inequalities and economic injustices,
should have a larger claim in the re-
rources of the community than those
who are more favourably placed. By
force of others the Harijan has lost
his self-respect to such an extent that
he regards his work to which his caste
is condemned, not as a curse from
which he should extricate himself, but
as a privilege which he must protect
and preserve. The Harijans have thus
become lazy in mind and callous to
their own condition. Government are
fully aware of their disadvantages, but
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vet they have no plan; they have ns
definite policy to make the Harijans
chehge from unpalatable professions
to better vocations like business and
industry. Even if the Five Year Plan
is successfully implemented. these
communities will remain where they
are and even in the community pro-
iects, about which so much is being
said not only in this House but in
every nook and corner of this coun-
try, these communities are expected
to do the work of cobblers. scavangers,
sweepers, dhobis etc. There is abso-
lutely no change for them. The only
avenue kept open for them is to flay
the dead animals, and even there they
cannot do business independently,
since their economic power is nil. The
rules and Tegulations of Government
for fresh people to enter into com-
mercial line are so rigid and restrict-
ed that tl)ese communities cannot
easily derive the benefit out of them.
The displaced ‘persons are given
several concessions. They have not
got to pay any earnest money, They
are provided with funds on liberal
terms and the terms of contracts in
their cases have been liberalised.
Even the rich mercantile class is
being further enriched through the
Industrial Finance Corporation. But
Government have so far done nothing
to encourage the Harijans and other
backward communities to enter indus-
trial life.

The other day the Finance Minister
expressed his deep sympathy  with
*he lot of the scheduled castes, tribes
and backward classes. If that sympa-
.hy is not merely to mean crocodile
tears. he must set apart a substantial
amount to encourage these communi-
ties to change their profession to bet-
ter calling. A certain amount of the
contracts and works should also be
reserved for these communities.

I do not like to deal with the re-
servation in services at any length
because it is crystal clear from the
reports furnished to us by the various
Ministries including the Home Mini
try itself that Governmerit are not
sincere and serious to encourage Lhe
scheduled castes and tribes in gazet-
ted ranks. I would like to bring une
specific_case to ‘the attention of the
Home Minister, The Home Ministry
has fixed one year's service as a con-
dition for eligibility for the regular
tempurary establishment of Assistants
and this has given a lift to nearly
forty schedu'ed castes, but the Home
Ministry has not relaxed the period
of service for appointment to Assis-
tant Superintendents’ posts which is
gazetted rank. Even though forty
non-Scheduled caste employees who
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have been cunsidered unfit by she
UP.S.C. have been included in the
regular fRemporery establishment, no
concession has. beep shown to the
Bcheduled Castes. I, therefore, re-
Quest the hon. the Home Minister to
relax the period of service, so that
many of Scheduled Castes who
are well-gualified cah get prumotion
to the Gazetted ranks.

At wwr fog g () -
aa wgEd, ot fond gw @
ew fafrey  wit @aw fafry
N Ay faelt & 97 A g7 aw@a
FE I 90§ I g A
AW ATAAE AT o A g AT
g g 1 3T TR gy wder
4 f5 fam a@ s> Fhw g
T W (4997 JIoET 9% T gur
2 fow & wrad ¥ aga wd ar
I & arar  awlt § 3@ g5
W FY fogradt fawrr & art & wvé
ami agt fash fr gardr feamed forr
% wfaxiw wod gt famd w8 S
€ 37 ¥ aedrT 7w g | ot Famad
e a3 7t § i< faw %1 sie< fedens
T ST § Ao dFaE § IAwr A
=81 fax aff =T mar 3 1 i 3
wrfed a1 fF 97 %t At o Tt drorar
AT ¥ A et anfw agi Ay war
1 39 ¥ IeaTg W ST fAerdr W
I % ©w Jewrg dav grav fog 4 s
A gH F1 95T I8 &

giY Teg ¥ @ femddz A My
I foditd g #1 feflt § 9@ & Y g
qg WIAT FQA 4 5 weerar< F1 F9
FG FT AT FEY °E AT oWt W A
T & wfa S 2 aga S Avaer
& | 3fFT Sar fF i gt e A
Fgl f wezrar< qaar dargar g fa
oI 39 ¥ fof w3 F W Aw
vafed & anwar g fr 33 & fag ot
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#1§ wferd w3w Iear aTT AR
a1 | qareqd & da1 BF gart oF far
] 71 F v @ & fag wroey faemr
T TENT FEAT 92 A7 Far A AR |
o & fauda ¥ = gy foeww
& gU§ | 39 7 qaEgieT swd W]
HAAT F ATAA o Sergen Ed fE
faw & avar gg wegw w1 fF aema
F qET A A€ F2W IoTAT Y | ATLA
g ==AT A% oy amw F A S
R 5 wa g a e A g e
W ag WEER M AT gAY |

# UF @9 a1 FT W AT &7
s feEmT Srgar § 1 W e
arfgat WiT gfeaat ¥ fad ey gy
FIH TEMT § | A0 TF FHET oY
wraw frar § A A Ao giz &
Mt FUa @R @ § 1 3fFT oF w=mw
I A R AT I AT AR A
AT T SN0 HHGT FEAT 18T § |
T & IO F oF werae i
=T 147 § | F FTHA 0 AT WiE-
et wa € 9w ofar § oy 7 arfe-
arfedt & foad dew @ ford s &
g few agi & &9 &1 799 79 A1
g1 W FT AEr g femm mw
& &7 v ag gar ¢ fr oot gar
fefge & W 9 < 78 dew
fagd % i 39 ¥ < fefgw s,
qg W T | WY AT W IR
g fr OdY gt & 9w A & faaer
QY HI HE=aAIS a1 ThaT & | 91 a1 A
Fgsr W fagges ofar 9ifta &¢
B a1 7z T HE Foad A€ F Afgd
a1 | Fifs I A N TFHEs
AqrETEr § | gt 9 A 7 i fogd
F1 33 AW ARG AT F & E T
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AP wE § &% G & 1 T E ffa
&AM E | 99 & WNE § g g
g, o7 € ow e ) feT W A A
e 341 oF g fagygse ofaram
fear wf gEdt sy A Tl &
1T F7 qamAr wrgar § f Ty @l
FTH! WA GAT GHT & | TR
1T Fg1 5w gF @ Im
2 ofFT & w9 ¥ ardar FEW
=9 & w9 3T AT | gW g W
TET FT edt A F fgar
T FY Frey wEw faw awdr )

gt Ay fam AT AR § TR
T g1 ferar Sgar g A% Toeq
Y 9FTH &7 gEET § | Wfardr Sy
¥ WX fFATET ¥ wow ¥ dwar
A a7 @ ¥ W A agy
2| Tg gw #1 fager s Srfgg o
ITAT ZHA A2 (AT § 1 g g way
|/ F wEaw g1 F aawar g fF 9w
WK fadig & & sarq fagr sma

el arg A & FFA IEAE
¥ a8 ¢ fF wrr T A e &
IF TF ATEAT AT IF F WA
F YT 9% @I WHAT & | 7T JTw
T AT FT AT qga & T
FT &) AT H FET AW AW § | § Fwwar
g fr oY e o F FTE g R Ag
frelt & fammgan i & 1 g, Tt
T OF /AR T ) ToreaT 71 degpfa
# o v Y depfad 21§ wF Tgf
2\ agt Wy ow, Afa farw o, gefa
o, wifas feafaos, mfas gfe &
o, aiezfas gfie & oF 9 ohmrfes
gftz & ot oF & | U HOAET
98IT & AW ATAT AT E WL IF
FT G TG T qE wig § AT g
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TaeaT ¥ aga @ anfaat # sfe
wrg # g€ &) ag oW ¥ fadd
Fafa & tioo Wgl w@ o9 &
T T T F7 4G9 601 @
¢ "X 9T TS FT AN IR |
e 99 1 ava€ 4 o= faar m@r )
qraT FETF FgA & |1 B I 4G
araw g s ag 99 A9 aad §
faerar mar fF foaes gy A9 g
777 faam A @R aver 4v ) W@h
9% IR & 77 dfayw £ 9% W\
WE | I HF OF AT TEH WIg
1 YAEGT ¥ AT & T § (=
fear v forg & W W STAY AT
Ba1 | Wt 7 I Sy frdw aw
#7 | FTH IIRT Y | TE At A
T T HTH weqrar A el | I
oY ST A qE fear AfT w97 WA
&1 7 greT | W, w1 el get e
# fasra #Y w1§ awg 7@ | ;@A
& W @ # o g # g amrd
Wi fe 3w F mfeT gard @@ g
AT WA FEA WIEE | G Yo W 99
wt fasmar @y W L ARER
# gmt wig wAY s arreearr
wrc d &t grew d o famT ar
fF aTeae & ¥ gaTw #1 fodie far
srdm W a8 3w ¢ 5w g
¥ 1 g Tt el e gt
A 54T F A 99 F1 s qef
Foqre 7 far &1 AFT 99 5 ol w19t
[H WY 7S 97 T T ar fF
AT R § 7% 7 N I @ foww
SITA T | 4 WA A A § I
F ATT AT F7 FAFGAT A A HOAT
g geaa wears ow F1 faar fF oA
¥ ookt Wg A Tored d fawmn
HTE | I & ATE GATL R G
q T9 F1 qF A & ford aeg aTeIT
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[t g firg wgan]
F 9% AT AfF qF gEM Aamg v
TGt ¥ WA TF FIE TATT AL WA E
[ Ura g F ami s Fw arafyg
g qu fod @ Amd #1 A¥wer §
o5q % g 914 | 98 g€ WY 9Ad §
for avard & =0T TSR AT T AT
F FueAT A TMeA | @ g ag 7w
T TS A AT T TE wraT qafy
agi & A A faer ot wr AN
=T & ST AT & FF w19 99 ) o waly
2§ mfer ag siedt § wedY soAw foofg
< | WX WX qg /9T fig A ar
T w ¥ AT 5 w0 0w e
fam Arsu AT 9 H IF F 99 qAH
afsd W Torea™ F N TF TG
fedi A7 7w fag® gu sw-F1 W
F fae & mfwemerg sadrgE
#ford | F gwwar § fr s 7gi o
THAT & a8 IFE QAT g1 AEAT |

™ & wfafea 7 ag Fgar argar
g f= cfen & gaeam a9 731 ¥
2 1| TR T OF IR ¢ | AR XA
¥ fet € fF o €¢ 37 sSar
&Y Jie @ $1E aTamTd § /e AR
TG AN, T gEF ¢ WX A dER
e AT € 99 F AW & fad fapa
Tt T awar § AT fead Rl 7
3 gt g & {1 W@ el e @
fefa'wR Yot o€ S N
e # fad Wt oF afee g A
AT 99 | TW a%g | gHwar g fF
| F1 aga wEe fase

OF F1q § W A FAT ATEA
g | gAafafea &1 9 gare w@w ga
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TIW W H WX THTT AT off
7 ot 7oAt T T A gArafad
Q@ T 4 1 fF gl s
&1 g TEN A & F oA 7 &
g TIfaT Ft 914 | 39 $ 47 qieptaw
SR G AT g 9rfed
" WA AT w77 @ famamy
q T AT W @I L A AT
7 grafedt # fad sy d9d = @
1 S AT ToreT oY geAvafadt
1 w1 AF € 9T 7@ ard
21 59 & Al A wwAw | o v
¥ ol Rl AR gAafEd @R
et § af wEr onfe
s 9@ fF T & fag
TR AT Y | A5 & w5 Farad
o 9l g@ gfar &t g7 HF 2z
of | agt & ToarAT Y 35 0, |y
At FFIT F SR ATy S T wHWifs
agl T & B T S A g T
wkaﬁ;&izﬁw%@mﬂlﬁh
I @l ) gAafafeat warfa
A Y A AR FToAEIE gAY
T |

o & & a7 #Y g qJw g
fe o 7 @ A9 w1 o fan

AT AR (gt
sfra-awrg— faa  —aafe
oifi) © wwft AR, s A
oY 7§ qH T 9T 7 qEA HT 749
faar, @ & fad & @7 A TR
AATE | F & TgH & qEA A7 4T TE
Y Bzg N T A=A FE
A g oo, O W 9ER,
TAEE A A g ag A fE, W=
o F TwAT &7 W & et §
foar faar omd | @fFA $7 F §9 O
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TT T W Aol F Tea g o A e
¥ 1§ @ T g0 | i W g
faen fad smd &Y 9= # gwfa ad &
= | T FT qAw g ¢ faee
MRUF 58 R FEFIFgodfo 7
e fed 1 € o & sy Fagmee
ff 5T gwaT, a@EAl AT FA F
73 fer 4 | T foor w9 &1 FE FW
weg WreE ¥ foen faar waw & ) S
T W ® TR A A  —

gt aerE Sty fafa,
T oATT W fiw

“#fe A g g W,
el el i T

R § A faw W, A e e
wfea 78w 9 99 &1 9 q9F
w1 @I oY 7 oy O @ e
F1E Y AT T | T T o feet
1, Y gaR forem R & feent
1 faefear ma, 1 e #t g w5
oY &t §r argea &, A fF 0w, TR
& g § of | a8 oY g fF Taede
Y acfirg § ) A &, 39 ) 9 "
fediz ofr e mm 1 3 orw O 39
g ord § | 99 #Y Iufa N gEw
W I &, N 7 76 wgfemt
g, S g @ 7@ Ty, 7 g IR
T # A waft # aw wv
T SR § | gafed g & we
| e o g oA @
g faar o | Fex Y g B FgrEa
3 @ Wk Tg g Iwhy e
¥, et s g A AR iR awha
feam s 1 g 3w ag fred g d
sifer gfe ¥, fem &Y gfe
¥ @R g gfe ¥ Wgw
faggu@d dfra A d
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T WY FY FaTw A g | ey
T A 7 3¢ Famadat # frar
F 4T AT & | wATEY fred
RN A ad 3
At ¥ g7 g¢ AR g9 7 e
ARG & 9T A ATATAY FT @i
| 99 F a1 AT N g AE F
T 9 993 @ | 719 &, F 7274
TERE T A 39 A AFaT F&
fie ot fareg w2 & aga frger gom
%1 7g # g feeat & o ot ST
T | T4 ST AT F AT AT
W@ W@E, I 9, qEr WK qmww
g T F AW A AR F A T
TZA F qTa gAY A/ QT & 1 S
]G N 57w T Ay T A
aey & g § 9" F aww e
F A { 7% 7214 A1 1 IX W4T
g & | AR fA9d § A gere
st i frrrfor g | AfeT g s
feafy wra: & 9 67 € @ | wTAEr
frad & a1g ot 709 Iqar & = |
4§ QA E R AT A AT
! § F g0 ag w8 @ad 7 agi
& T | T fAd Y FAr 98 T
#t §g qTE AT FAST & |

¥ faeen w37 A TAT OF A
o9 F AW T4 §, T I T@A_A
Frfas amaw wgE & 1 I srEf
greAt w1 I = & wovr e a@
o qg T2T AgT TAT 7L & FHAT
t o T AR weat R T
T W A § 1 A g, A,
areEr W, W) OF T TwR @ o
gfiwr qerd a1F AT § | T A
AT e WY Frar frady glafn
sraTTa # 3F feafa 7 9 & wreor
R aEEE W A FET T A
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=t FYere wreitg]

ag fewar wir o frgeh gf fefa &
2 12fe 3= faFred #Y 281 9 srafian
2 9 A ag fewr aga o=l Ty
FT GFAT & | AL TG 9T OF qUEA
T &, fF faT ¥t a9g ¥ g W
oA AR FL FH, FEL oA R
HAT & F997 =1L FL T, AL AT
T B FER GE § renfaEns
AR 7 7% | afg g @ e
WE, T157 ] Y TgAAT G B DL
T 3T § IAWERT HIEET ¥ FE IA0T
AW g & | T IAFN B g A
I o AV agh 7 TG ARaGT H WA
FO &l § W R AW F g
femarm rasar g

OF A1 A WX § T H =qH
AR femr g f 1 @R
farer @ & agg o afaw § W
FgRgR WA g, & v e
¢ for faorelY of dar %7 o7 @it & o
/A ST F qGT IAT JAAT AT FEHA

4

7 oF S 4R 79 F gA @
=g § | farer w3w & @l A ag
w7 @ g 5o fer s R #
¥ T gae vt 7 fren fad @
§, o % amw &< fam 9w ; afes
g @, @E sHEEY § gy
qiar, A A iy, g7 a9 fae
a1 fomr o wepfa, 9, wT @@,
¥« 59 Taowd & [, fa=r wdw
% g faer faor 9@ 9 @ g9
“gEa fore waw”’ @ e 9w, o)
e ¥ AT I AT F AW F A
T o fFar w8 | S0 #Y ST |
W ¥ NI T NI I HTH
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2 fr 3% oiter ¥ oy ‘& Avit & Toal
¥ % fagr ang |

AT H ATHT STW IS IT A”GA
#t A fearar Jmgar § v 97 awg
ot o Aofr I ToF g § I A
Fg wieagar Qi € 1 0@ @ A
78 & 5 oY a2 §92 § O 9 |
#1 &Y ot ] 99 F FIE FEAAEE AT
AT & | I FIAAT B AT FAT &AT
grar § fr zoar 3o wfas oz &
Tz fawar & fw are = wafea &
AT § W 97 F AT IF W I
7 faed & g Toqr w9 7 @ wad
T IFTX qg TTAT TX A {, AT AW
DA

{MR. DEPUTY-SPEAKER in the Chair]

w fod du qarr § fs  faaar
TIAT g I @F A fFar O w5
[ @t ag 3¢ @wa & vgd faar O
a1 78 W1 a4 7 fFar Ad AR
o ITHT A & g T IAng |

@ g & fs g ow Tow 7 R
gfaegm § @R s R gafes
gfaw w78 & gwar | g9 fad
w4y gafas afaw =T & ag
wfawre faar g s 73 o #fr 2w
% fd sviE S e # fd OF
AT wew ddwE A9 frgm w1
¥ | 5@ ag w1 § ggfaga g A%
aet oY g

WR gaEr o ff B =K
felgsz oyt @ M s3@ @1
Fvaey 8, ag AR g & i it -
T W SFEATET SEE agr T
§91 99 ¥ agi agy @ G aegg Fre
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& fo T I T 9y W3W TET T &y
TTR FT FHAT § WX WE qg T
2159 F THAT 99 7 < TG g
o dar Afefaa @t gvwew gor @,
fm ¥ IR, wmige, @ e @
Iq TS § T AT @S AT g
&

FT & & agr F ghorar &
At e AT | T A g
F1 wrw g, faver waw aga freer
g5 AR gl & g 1 aga & fred
gu € gfoel #F T & s
|1 & WIEAY ¥ UF g9 & | Zg A
wEfsfm & & & o ot @
feg afemt & ara gear sragR 7@
F<T € 1 92 3% 2 5w Sfaaw
F TG 99 WITER H gETad F
o Fr far & iR 59 F1 W=

= faar %1 dfew  dfqaw
¥ fom 33 wo ¥ wW AE
qOH qET g 1 T OFHE ST

T FO9 a1 g9 ¥ T8 faeard
Tg-fawmr 9T & | 9 g | Aifgd
fe tod wifessr A1 oow F 99 @
iR e wt
o | v g ¥ 3 W qE
e & wifgd, e ¥ fe ot
¥ gfaw ey gy $TEF , A FE-
e 2 | W AW & fod & 28U
N FfFR T TR R 0T
fges zma # foE A o '
w9 ¥ gq T &1 JeaA@ #var g fF
& fafaedt 39 @@ & fag saerie
g Hix 1od wmfzew & gafas =g
TF OFT FA AE-A-AR AT WY
few & fr qrafas wouaTd e

30 MARCH 1953  Demands for Grants

3312

AT IEATE | 39 7 Y Lo femmay,
YR ¥y A o § g
TR IFR FT o frarar e

ATty S ® wEe S
wifew wfew gfomt 1 fd m
g WX 37 #1 sEifag 5@ # fad
fafrs wodi & st s @
T e W e
I 7 s Afeat W €, 1@ fod I
¢ A dwg ¥ A9 war
fr ag Wl sfaem & fed wfaerdt
1 srffa 76 & fq0 dar s
FA T fow ¥ F97 &1 I
FE arEl F1 AT I v o aF

Mr. Deputy-Speaker: The hon. Mem-
ber has taken so much time,

st AifteTs wreEw 2 T OE
faTz & w7 men 5 3 £ ) gl
J9% §9 W YT F FA 77 A6qT
TR K AT HGERT 31 w1 famma
fammar & 1 cof waE A A s
¥ FrT § 97 AT T w9 ¥
A &t & fF a1 wrw W F ghem-
TR Sy R A s
7 FA A7) g v 59 oFTy
Feqr § | g Ear B et of £ qrefraie
T & W o SERT AT AY g
afat #1 #r wrairais grT | FTTC
#1 a1fgd 5 ag gfaT 15 &9 J&t
TCgEeTd dEqrEl &Y, A1 g
T FTATTEN, ITF TEAT T FC AT
oqqr gEaw 2 L gmfas  fata-
gt &1 frama w3 fagd gfeaay
FT AW 5% & 753 1 TF |

¥ e g ) 9% | 59 faafeq § &
o= gfear gfew Fas @9 @1 fa

Shri Biren Duti: As I come from
Tripura, I should first associate with
the feelings expressed in this House
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by the hon. Member from Manipur.
In the beginning of the debate, we
have heard how the Chief Commis-
sioner of Tripura deals with the pub-
lic in odd ways. He kicks the stu-
dents, kicks the merchants and in-
sults the teachers, Ifhave given a
memorandum to the hon. Minister.
In Tripura he has ruled over us till
January 1943 by section 144, I want-
ed to raise this issue in .this House,
but | was not allowed, Why ig such
.a type of rule maintained in Tripura?
We have heard many calumnies
against the people of Tripura, Tie
fact is, in Tripura the Chief Conmis-
sioner, the District Magistrate and the
Police Superintendept are a team
who are not worth being named as
men. Thousands of people are
thrown into the prison; they are not
@ven sent to courts for trial. Adfter
‘hondreds of people are put in prison,
they begin to ask the people for
money and please the people by tax-
ing bribes. In the long period of
the Chief Commissioner’s rule in Tri-
pura, only one case was sent to the
court. In that case the learned Judge
has pgiven a werdict acquitting
all of them who were charged with
murder, arson, loot and setting wup
;parallel courts. Not only were they
acquitted, but the Sessions Judge has
given his verdict that an enquiry
should be made against the police offi-
«cer and the SDO. Such are the hap-
:ﬁnings going on In .Tnpura in our
e.

When we ask that the people of
“Tripura shou'd have responsible Gov-
.ernment we are refused that on the
ground that the State has a small
population and that it has sut very
small income. But, what are the
facts? There was mly one Chief
«Commissioner. one proposed Deputy
‘Chief Commissioner and Distriet
Magistrate in our State, Now thal
post has been expanded to one Chief
Commissioner. one proposed Deputy
Chief Commissioner, and three Ad-
visers. There were only ‘wo Secre-
taries; now there are 10 Secrelaries
in the establishment of the Chief
Commissioner., There is another Dis-
trict Magistrate ; he has stafl and
other paraphernalia, There was only
one Superintendent of Police; there
are two now. There was ng Depuly
‘Superintendent of Police. There are
now 7 Deputy-Superintendents of
Police, and 13 Assistant Superisten-
dents of Police, There are 79 Inspec-
tors and Sub-Inspectors and about 79
Assistant Police Inspectors. For a
gmall number of people they could
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not give responsible Government;
but in the world I think you will
never find so many officers for such a
small number of people,

Not only this. The Government of

a is generous enough to pay
Rs. 3.30.000 to the minor Maharaja
of Tripura. There is a history be-
hind that. Our hon. Prime Minister
as President of the All India States
Peoples Conference m the Gwalior
session told us that, if the Maharaja
of Tripura can be made tn itin the
ndian Union by the peoples’ pres-
sure, he will certainly grant us res-
ponsible Government. The Maharaja
was_afraid. He had a big zamindari
in Bengal and he was conspiring not
to join the Indian Union, After so
long a period, the hon, Prime Minister
has appointed a Council. Tripura will
have only Advisers. Why all these
Advisers? From whom are these Ad-
visers going to be taken? They are
to be taken from people who have
forfeited their security in the last
general elgctions. Here we hear that
the Government of India is wedded
100 per cent. to demucracy. But,
this type of democracy is practised in
our life. 8ir.I can refer to cne
incident, When the Part "C" States
Act was discussed here, probably you
yourself suggested that the electoral
college of Tripura should be allowed
to function as a Legis'ative Assenibly,
and it was supported by Shri Arun
Chandra Guha, now made Deputy-
Minister. It is not the feeling only
of the people of Tripura and Mani
that they should be given responsible
Government, as the hon, Member
from Manipur has said. When our
Prime Minister went there, what hap-"
pened? Almost all the peoples of
India sent their representatives aln!-'l-t
with the Prime Minister, They m
every section of the people includin.g
the Congress. All sections of
people demanded responsible Govern-
ment. They wrote feature articles in
the “Statesman”. “Hindustan Times",
“Hindustan Standard”, “Times of
India”, in every paper. There was a
call that this State should be ullowed
responsible Government. for two rea-
sons. They said that in the light of
the present Constitution and in the
light of the expression of the demo-
cratic desire of the people in the last
General Elections. there is no ground
that the people shou'd be debarred
from forming their own Government.
Not only this. I will read out one
portion of what was said by one Mem-
ber of the majority itself. Shri Radha
Raman. He said in the last General
Budget:
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“Another matter which I want
to place before the House is that
in some of Part 'C’ States no re-
fprms that are acceptable to the
people of those States and which
ihey like and as suck want to be
introduced, or which otherwise.
can be considered as satisfactory,
have yet been granted. I am
thereby referring to Tripura and
Manipur States. The hon. friends
coming from these States, if they ¢
are given an opportunity to speak,
will place their views before the
House. I. however, support them
inasmuch as the hand;;gnps and
drawbacks still bei experienced
in these States should be removed
at the earliest.”

No Member opposed this. Against all
this background, how is our Minister
of States proposing to appoint some
Adviser, and oppose the people of
Tripura and Manipur being treated
at once on a par with the rest of
India? After the partition of India,
what has happened? In Tripura, we
have lost all link with the other parts
of India. Now, there is only air link.
The price of the produce of the pea-
santry has fallen to such a level that
they cannot even maintain their liv-
ing, The Chief Commissioner has Is-
sued thousands of notices of eiect-
ment of the peasants from their lands,
auctioning and realizing the land re-
venue. The Chief Commissioner Is
very renowned because he is knvwn
in some parts of India as Mr. Man-
jappa, the Telengana Hero.

Shri Nambiar: Is he there?

Shri Birem Duti: And at his ins-
tance, at his advice, our Minister of
States is giving us the Adviser. He
is the choos! man, Our Minister
has said that is going to give Ad-
visers. He has said categorically that
the Advisers should not be in any
way quarelling with the Chief Com-
missioner. And these Advisers are to
cover all the crimes done by this Chief
Commissioner.  That is why our
Minister of States is granting us some
Advisers,

Shri Nambiar: He must be wlith-
drawn immediately.

Shri Biren Dutt: I earnestly appsal
that this appointment of Advisers be
stopped, and let there be electoral col-
lege empowered to form their Legis-
lative Assembly and function till the
next general election comes. This Ia
only democratic, I think,

Dr. Katju: Mr. Deputy-Speaker, 1
ask your ruling on one paoint. [3 it
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in order to attack officers by name
who are not here to defend them-
selves? You may atfack the Minls-
ters. I think it is not fair, nor pro-
per, nor consistent with the dignity
of the House that officers should be
singled out and their names mention-
ed, and all sorts of baseless charges
made against them,

Shri Biren Duft: There are reports
in the papers that he kicked a mner-
chant in Agartala.

®
Mr. Deputy-Speaker: Again and
again such matters come up hefore
the House, with respect to the cublic
conduct of an officer in his public
capacity. The House, hag ng doubt,
the supreme right to go into that
matter, but before deing so, the usual
practice is to write to the hon, Minis-
ter in charge before hand, because he
cannot be expected to know every-
thing. An officer may be generally
good, but in a particular matter may
be bad. But all these matters must
be brought to the notice vf the Minis-
ter first, and if even then redress is
not obtainable, then, of course, this is
the last forum for it, and all such

things can be brought in.

Dr. Eatju: May 1 suggest that
questions, starred, unstarred or short
notice questions might be put on this.

Shri Birem Dutt: I have put gques-
tions. I had put a question regarding
a_big hartal but the hon, Minister re-
plied in this House saying that there
was nothing of that kind which bhad
happened there.

Mr Deputy-Speaker: Another thing
also I would suggest. If any hon.
Member wants to raise under any
particular motion, or any particular
demand. any particular topic or reso-
lution, the question of the public con-
duct of any particular individual, if
he has exhausted all other remedies,
tﬁen he may kindly inform the hun.
Minister sometime in advance &o
that the hon. Minister may come pre-
pared to answer it.

Shri Punmnoose: In this particular
case, he is referring to the conduct of
an Adviser tg the Chief Commissioner,
who is almost at the wvery level of a
minister there,

Mr. Deputy-Speaker: It is very
difficult for the hon. Minister to be
knowing this and that, or this man
kicking or that map kicking. A small
incident with respect to a big man,
the Chief Commissioner, is a very
serious affair. Therefore. die notice
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has to be given, so that the Guvern-
ment would be able to find out the
truth. I would urge for future guid-
ance, hon. Members would kindly
take note of this. Individual cases
might be brought to the notice of the
hon, Minister. If redress iz not ob-
tained, then guestions can be put; if
even then no redress is got, then there
can be a formal resolution or motion
on that particular matter, but I would
say that hon, Members will kindly in-
form theg hon, Minister in advance
that they are going to raise such and
such poinfs, so that he might come
ready, That will facilitate a full dis-
cussion. so far as this matter is con-
cerned, '

I shall call one more hon, Member
now. Shri Raghubar Dayal Mishra.
He is making his maiden speech here,

=it Ao Fto frsy (Frer gormgme):

- JUTSHE AT, § 9T F gaw g fw o

7 7F ared w7 AT oA ST |

7g 7EF AT R A A7 91 e fean
97 &7 |

Mr. Deputy-Speaker: Will he carry
on till.7 p.M and resume toimorrow- ar
start tomorrow once and for all?
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B e
Mr. Deputy-Speaker: The

bon.
Member may continue his speech to-
MOrTow.

HYDERABAD COINAGE AND PAPER
CURRENCY (MISCELLANEOUS
PROVISIONS) BILL.

The Deputy Minister of Finance
¢(Shri M. C. Shah): I beg to move:
“That the Bill to extend the
. period during which Hyderabad
coins and notes of the denomina-
tional value of one rupee may
continue tp be legal tender. 1t
repeal  the Hyderabad Paner
Currency Act No  II of 1327F
and to make ceriain other inci=
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dental provisions, as passed by
the Council of States, be taken
into consideration.”

As the House is aware, Hyderabad
was among the former Indian States
which had a currency and coinage of
its own. As a result of financial in-
tegration. currency and coinage be-
came Central subjects and the Gov-
ernment of India took over the assets
and liabilities wof the Hyderabad
coinage and currency system. After
the integration of the former Indian
States, it has been the policy of the
Government of India tp withdraw the
local currencies in circulation in some
of the States and replace them by
Indian currency. It is not necessary
for me to dilate at length on the un-
desirability of continuing these local
currencies indefinitely as they hamper
banking and commerce and are in-
consistent with an economically inte-
grated State,

Immediately prior to the integra-
tion, the then }yderabad Government
made a law making Indian currency
legal tender in that State, and also
fixing the rate of exchange bhetween
the Hali Siecca currency and the
Indian currency at 7 Hali Sicca rupees
for 6 rupees Indian currency. As I
just mentioned after integration, cur-
rency and coinage became a central
subjert and the Hyderabad laws re-
lating to coinage and currency con-
tinued to operate in the State as Cen-
tral laws. In 1951 Parliament pass-
ed the Part B States Laws Act, 1951,
extending a number of central Acts
to them and among those were the
Indian Coinage Act, 1906 and the
Currency Ordinance. 1940. This Act
repealed the various Hyderabad State
laws relating to the coinage and the
issue of one rupee notes. But, pro-
vision was made fo the Hyderabad
coins and one rupee notes remaining
legal tender for a period of two years
from 1st April, 1951. The law re-
lating to the issue of currency notes of
denominations exceeding one rupee
was left untouched. The position, at
the moment, therefore, is that Hydera-
bad coins and one rupee notes cease
to be legal tender on the 1st April,
1853, while the Hyderabad currency
notes continue to be legal tender. The
whole position regarding the Hydera-
bad currency and coinage Las been
reviewed by ihe Government of
India who have come to the conclusion
that the Hyderabad law relating to

the issue of currency notes should be.

repealed with effect from 1st April,
1853, so that the whole of the coinage
and currency of Hyderabad are de-
monetized from that date, But, con-
sidering the volume of currency in
41 PSD ;
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circulation, Government consider it
desirable to retain for a further short
period of two years the legal tender

character of both the coinage and

before the

House therefore provides for a fur-
ther period of two years for this pur-
pose, while repealing the law relating

to the Hyderabad paper currency.

During this period, the outstanding

State currency will be gradually with-
drawn and ng further rupee coin or
currency notes in the State currency

will be issued. After consultation

with the State Government, Govern-

ment have also decided that for a

period of one year, not only will small

coins of the State currency, that is to

say, coins of the nominal value of

annas eight and less, not be withdrawn

but reasonable and gdequate supplies

of such coins wili be made available

so as to provide adequate supplies

facilities for the poorer classes during -
transition period when the prices will

have to be re-adjusted. Government

have no doubt that this concession

will secure that no hardship is caused

to the poorer sections of the communi-

ty by the demonetization and the

period of two years will provide ade-

quate time for the withdrawal of the

Btate currency from circulation.

With this legislation, ancther step
will have been taken in the removal
nf one more vestige of feudal rule in
Hyderabad and in bringing the Iiy-
derabad State in line with the coun-
try's economic life.

Mr. Deputy-Speaker: Motion moved::

“That the Bill to extend the
period during which Hyderabad
coins and notes of the denomina
tionai value of one rupee may con-
unue to be legal tender, to repeal
the Hyderabad Paper Currency
Act No. II of 1327 F and to make
certsin  other incidental provi-
sions. as passed by the Council of
i’iht;;tss. be taken into considera-

Dr. Suresh Chandra (Aurangabad):
1 rise to congratulate the Finance
Minister for having withdrawn the
orevious Bill and for having brought
the present Bill in an amended form.
‘The effect of the present Bill will be
that one rupee coins, eight anna coins
and four anna coins will continue to
be legal tender in the State, and this
Bill will be very much welcomed by
the majority of the people. A large
number of Osmania currency notes
are still in circulation in the State.
The Hali currency notes still in cir-
culation are of the value of Rs. 27 cro-
res and one rupee coins and currency
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notes are of the value of Rs. 8 crores.
The total currency coins and notes are
of the value of Rs. 36 crores. So, the
decision taken by Government 1s
very wise. considering the large volu-
me of currency siill in circulation in
the Hyderabad State.

In welcoming this Bill, I have only
one or two requests to make. After
this Bill is passed and one rupee notes
continue to be legal tender, full con-
version and exchange facilities from
Hali Sicca to Indian currency should
be provided, especially in the rural
areas, Otherwise. the people will be
put to great inconvenience and the
poorer classes will be hit pard and
will be exploited by the moneylenders
and others. The other request is
that the Finance Minister shouid also
notify to the Hyderabad Government
that they should make these facilities
available for exchange particularly in
the bazars, market places and the
rural areas. With these words. I
congratulate the Finance Minister
again for having brought this Bill

Dr. Jaisoorya (Medak): I also
wish to thank the Finance Minister
for having withdrawn the first Bill
and for having brought this new Bill
in a modified form. because if they
had faken up demonetisation. as they
had proposed. on the st April. there
would have been chaotic conditions.
People were not properly prepared by
the Government in time for it. There-
fore, having thanked the Government
for the present Bill. I only want to say
that by the abeolition of our currency
which we had up till now. the Ilydera-
bad State stands to lose a lot. It used
to muke approximately a profit of
one point four crore per annum on
the minting of silver coins. That
will now go. We have lost our rail-
ways without any compensation, Our
post offices are gone. Communica-
tions and telephones meant for ex-
tending our services have been taken
away from us to Bombay without any
compensation. Then our Military
Hospital which was most up to date
was taken to Lucknow and after a
terrific fight by us again brought back.
Crores worth of military stores were
taken away without compensation. I
only wanted to say, as once Sardar
Patel said about Goa when Goa was
being claimed by Hyderabad, “Bapa
gyatMal". Anyway, that is not the

int.

The point is, how are we to begin
the demonetisation? Should it
{from above or from below? From
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the Deputy Finance Minister’s state-
ment, I gather that one rupee cuvins
and the lower fractions are going to
be demonetised at one date—am I
right?

Shri M. C. Shah: From Ist April
1953 they will remain legal tender for
All these voins and
currency notes will remain legal ten-
der, amd in ihe mesnwhile, all will
have to ve withdrawn anda exchanged
for the Indian currency.

Dr. Jaisoorya: I quite agree. I
assume that no further notes of Hy-
derabad are going to be printed, and
no further coins of Hyderabad will be
minted. Perfectly correct. But 1
have one thing to suggest. and that
is, the demonetisation shou!d begin
with the higher denominations first.
Get them off circulation, The one

. rupee coins and the fractions should

be taken out last, because in the rural
areas, great confusion will be caused
if these smaller denominations es-
pecially the fractions which-are most-
ly the medium of daily exchange. are
withdrawn too early. So in the first
six months vyou should remove the
hundred rupee notes Lhen in another
few months the ten rupee notes and
then the five rupee notes. Otherwise,
a very peculiar situation would arise.
Suppose, I have to pay Iy mason
Rs. 2.8/~ I cannot find it. I will
have to give two people a five rupee
note and ask them to divide il between
themgelves. During the transition,
payments will have to take place in
Osmanig Sicca. Hoarding of smal-
ler change has already begun and
speculators have hoarded plenty of it,
They will exploit the poorer sections
very badly which will lead to a lot of
confusion. I am glad that you have
given us two years' time for this L-an-
sition.

Shri Mohiuddin (Hyderabad City): I
am very glad that the Government of
India have now at last decided to
withdraw the Hyderabad currency dur-
ing the course of two years. That
will give time for the people, especial-
ly in the - rural areas, to acgumnt
themselves with what is Indian cur-
rency, because the people of ilydera-
bad who have been using Hyderabad
currency specially in the rural areas
are not at all acquainted with the rate
of exchange or even the face of the
Indian currency notes. The method
of withdrawal of Hyderabad currency
and injecting Indian currency into
circulation requires thorough co-ordina-
tion between the Ceniral Government
and the Hyderabad Government.
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In regard to this co-ordination 1
would like to refer to nne point which
may be of only temporary interest,
but which is-of importance and that
is that the Hydsrabad Government has
introduced a Bill called the Hyderabad
{Lurrency Demonetization (Conse-
quential and Miscellaneous) Provisions
Act. The Statement of Objects and
Reasons for that Bill says:

“The intention cf this Bill is to
meet the situation which would
arise in respect of the various
laws and rontractual ohligations
when the OS. currengy ceases to
be legal tender after the 3ist
March 1953 and Indian currency
becomes the sole legal tender in -
Hyderabad State.”

That Bill was published on the 11th
March 1953.

Swami Ramananda Tirtha: I may
inform: the hon. Member that the Hy-
derabad Governmant also is amending
the original Act.

Shri Mohiuddin: ‘Thanks for the
information, but what [ want {o point
<ut is this. It requires very close
<o-ordination between the Central
Government and the Hyderabad Gov-
ernment in order to complete the oper-
ation of withdrawing the currenncy
without any hitch or without any loss
to the poor people of Hyderabad.

Now the total Hyderabad currency
in circulation in Hyderabad at the pre-
sent moment, seems to be about Rs.
, 35 crores in currency notes and about
Rs. 12 crores or 12 crores 66 lakhs in
one rupee notes and coins and subsi-
diary coins. That makes a total of
about Rs, 48 crores. That is the in-
formation I have, but [ am subject {o
correction. The volume of currency
in circulation in 1948 was about Rs.
54 crores and it ihe coins and subsi-
diary coins and one rupees were about
the same size as at preseni. about Rs.
12 crores, the total currency at that
time would have been about R=, 60
to 64 crores. Now, vne very impor-
fant point arises. After the com-
pletion of the operation. say in about
three or four years. or five years, there
will be a considerabie amount of Ily-
derabad currency, which may not be
returned to the treasuries. or to the
State Bank for conversion into Indian
currency. There will thus be, so to
say a residuary profit arising from
the operation and as the currency is
now a Central subject. that profit
which I calculate to be ahout Rs. 4 to
6 crores, will go 1o the Central Gov-
ernment,
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I suggest that the Finance Minister
may consider that in view of the spe-
cial circumstances prevailing in Hy-
derabad. the residuary profit that may
be left over after the operation has
been completed—which according to
my calculation would be about Rs. 5
to Rs. 6 crores out of the Rs. (4 cro-
res in circulation in 1948—may .be
given to Hyderabad for dev:lopment
purposes

The other important point that I
would like to suggest is that, as in
the rural areas the public is not ac-
quainted with Indian currencies, the
conversion facilities may be provided
on as wide a scale as possible. There
are about 140 treasuries in Hydera-
bad State and about 25 to 30 branches
of the Hyderabad State Bank. These
places will not be sufficient for +he
whole of the State for conversion pur-
poses. We know what difficulties the
ordinary man faces when he goes
to the treasury to convert his small
savings of 0.5. currency into Indian
currency. He is bound to exchange
his monéy with the sowcar or the local
money-changer and there he will suffer
considerable loss. I suggest that
the Government of India might pro-
vide necessary funds to the Hydera-
bad Government to make arrange-
ments for convefsion facilities to be
provided at market places and at
weekly market bazars so that there is
ronfidence among the public that the
Government is always there awvailable
to convert their O.S. currency into
Indian currency at the standard rate
Similarly. conversion facilities may
be provided at Post Qffices and
operative Banks. A sufficient amount
of_Ingilan currency of different deno-
minations may_ be provided with the
Co-operative Banks and the Post
Offices, or the Post Office Savings
Banks. so that they can take ihe O.S.
currency and coovert it into Tndian
currency at ‘he siandard rate. Ti.ese
facilities will effectively counteract
the sowcar and the money-changer
fnq'cr! exploiting the occasion and de-
priving the poor man of bis hard-earn
ed savings.

These facilities. vs far as I can see,
are necessary and it will require no
doubt a certain amount of expendi-
ture. For example, expenditure will
be necessary for providing :nobile
vans which will go round tha district
on the bazar days in different places
with the shroffs and a small guard
and with the Indian currency for con-
version purposes. Then vans will have
t(: II:»edm-mm:led for by the Goveraiment
:f India.
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Now there is another thing on which
I would like the Finance Minister to
make some clarification.© The Krish-
namachari Committee Report said:

“Reference must be made here
to the local Osmania Sicca Cur-
rency and Coinage of Hyderabad.
Federal financial integration will
involve the assumption by the
Central Government of the res-
ponsibility for the entire currency
administration in Hyderabad: ac-
cordingly the entire stock of un-
issued currency notes and coin-
age on hand together with all the
connected assets in the Paper
Currency Reserve and in the
mint, must be taken over by the
Central Government on the date
of financial integration.”

Starting with the recommendation
of the Krishnamachari Committee Re-
port, all connected assets in the pa-
per currency reserve have been taken
over by the Central Government.
These assets consisted of not only
Indian currency, Hyderabad coins but
also of the Government of India secu-
rities and Hyderabad Government se-
curities. I am not aware whether the
Hyderabad Government securities
have also been taken over by the Cen-
tral Government for redemption. If,
on that particular date, when finan-
cial integration took place Hydera-
bad Government securities were in-
cluded in the reserve in the backing
of the paper currency, then I suggest
that the Finance Department may con-
sider that the liability for redeeming
those Hyderabad Government securi-
ties should be taken over by the Gov-
ernment of India on the redemption
date.

Mr. Deputy-Speaker: I will call
Mr. Nanadas first and then Mr. Siva-
murthi Swami. If hon. Members
want to go through this Bill, they
should constitufe the quorum. Other-
wise, I am afraid I will have to ad-
journ. It is the duty of the Govern-
ment to keep all the Members here.

Shri Vittal Rao (Khammam): Mr.
Deputy Speaker, we are considering
this Bill. No doubt it is a welcome
measure, What is happening in the
City of Hyderabad should also be
taken into consideration. ‘There, the
workers have been lathi-charged and
Section 144 has been promulgated.
That is on this very issue of demone-
tisation. Their demands have been
very simple, i.e. those lower income
groups should be paid their salaries
and wages not in the equivalent of
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the Hali Sicca currency but with a
change in the nomenclature wof the
currency

Last year, in the month of June, i
reply to a question, the Finance Minis-
ter replied that ihe Hyderabad cur-
rency would be demonetised from 1st
April, 1953. 1 wrote to him the pe-
culiar conditions obtaining in Hy-
derabad., 1 explained the difficulties
that the lower income groups will be
subjected to, especially the wage ear-
ners and requested him to see that at
least these lower denomination coins
be legal tender for some time to come
but he replied that it was not possi-
ble and Hyderabad could not be given
a special facility like that, and that if
the last denomination coin was to be
continued it had lo be looked into on
an all-India scale. At last he has
thought it wise to continue the charac-
ter of legal tender for two years to
come. This is lhe position. But,
one thing is certain. The lower in-
come groups are definitely going to
suffer. I have had a discussion with
the Finance Minjster Hyderabad State
and I explained {o him the difficul-
ties of the workers. Until this day,
the Hyderabad State Government hzve
not made any definite scientific ana-
lysis of their pay structure, They
say vaguely that it is not Zoing to
affect the lower income groups. I
said, you give us an assurance that it
is not going to allect the lower income
groups and that prices will not rise.
They do not give any such assurance.
But, they say, if the prices rise, we
will see and then we will put that
down. If you say that the lower in-
come groups and ‘wage earners are
not going to be affected, then, it is
your duty to have analysed wages
scientifically so much for food, so
much for fuel, so much for house rent,
etc. There are certain arrangements
for food. It is a conirolled commo-
dity in Hyderabad and Secvnderabad.
There the prices will not increase.
Food constitutes 67 per cent. or what-
ever the percentage may be, of the
wages. Then fuel, then other ex-
penses. I was told—and it is a rum-
our that they are going to pass amr
Ordinance regarding house rent. That
is, the house owner should not charge
the same old rent; if it was 14 Hali
Sicea rupees before, he should charge
only 12 and not 14. That Ordinance
has not yet been passed.

There is one more thing that should
be taken note of by the Government
of India. especially the Finance Minis-
ter. The Finance Minister should
see that all the lower income groups
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are q_aid the same Wages with the
changé in the nemenclature and not its
equivalent, - I~ would ‘like to have
this assurance fromt the Minister.

" Thete ‘are employees who have been
working ' in the ‘' mint where colns
are minted. These workers  are
very apprehensive that they would be
thrown out of employment. That
should not be done. They should be
given some alternative employment,
without detriment to their service con-
ditions. There is also the Currency
printing press where currency is prin-
ted. They are likely to be thrown
out, We should see that they are
provided with alternate employment.

. While withdrawal has been order-
ed, if some notes or coins do not come
to the treasury that amount should be
given back to Hyderabad for its de-
velopment plans. Of course. this
currency was very helpful and we
were able to finance some of the de-
velopment plans. For the last four
years, after the Police action, when
the Government of India came into
the picture, not a single development
plan was taken up. Even the small
factories which were being run by the
Government are being given to Birla
Brothers, Even the Glass factory
and other things are closing down.
Not a single development plan they
have taken up. Whether it is the
original regime, the Razakar regime
or the previous regime—that was re-
actionary; the Razakars frittered away
the State's moneys.........

The Parliamentary Secretary to the
Minister of Finanve (Shri B, R. Bha-
gat): Is all this relevant?

Mr. Deputy-Speaker: He wants the
balance to be paid to Hyderabad for
development plans. Incidentally he
wants to say this.

Shri Vittal Rao: This is relevant.

Mr. Deputy-Speaker: But, the
development tail is too big.  After
all, incidentally he was referring to
development plans.

Shri Vittal Rao: We
money tv be given...

Mr. Deputy-Speaker: Money can be
used for several purposes.

Shri Vittal Rao: We are going to
demonetize a currency which was in
vogue for so many years. There are
S0 many difficulties; so many other
things have come into the picture
That money which is not coming back
'{; the Treasury for exchange, stiould

given back lo the Hyderabad. Gov-
ernment.

41 PSD
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Shri Pataskar (Jalgaon): I move
for closure, Sir, because everybody
is welcoming the Bill.

Shrimati Renu Chakravartly (Basir-
hat): = There is no quorum,

Sardar A. S. Baigal (Bilaspur):
There is quorum: Count it,

Shri M. C. Shah: I am grateful to
the Members for welcoming thiz Bill
Certain ig:.stmns have been made
which wi taken into consideractiom.
One of the most important suggest:ons
was with regard to the exchange faci-
lities to be given to the poorer classes
of people. We have taken that into
consideration.

Mr. Deputy-Speaker: Hon. Members
must bring io sgme more hon. Mem-
bers. I am bound to take notice of
want of quorum here. I think 50
people must be here, Let us count,
I am counting.

Sardar A. S. Saigal: There 1s quo-
rum.

Shri Pataskar: We can ring the
bell so that people in the lobbies may
come in.
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An Hon, Mmber. The Huuse is ad-
jourped. (

Mr. Deputy-Speaker: The -Iibust
is pot ad;ourned w.

An Hon, Mcmber Adjoumed tem
porarily.

Mr. Deputy- Emea.ker Unless wn
finish today, this will be...... ...

The Deputy Minister of Finance
(Shri A. C. Guha): I think now we
have got quorum.

_ Shri Pataskar: Yes, I think there
is quorum now.

Sardar A. S. Saigal: Fiftyone.

Mr. Depnty-Speaker: There is no
quorum. I will adjourn now. Who-
ever is sponsoring a Bill must take
care to see that all the Members sup-
porting him must be here,

Shri Vittal Rao: If we go out there
will be no quorum, hut we do not want
to.

Sardar S. Saigal: They wel-
come the Blll

Mr. Deputy-Speaker: Evidently, the
House is tired. I will ask the hon.
Minister to continue tomorrow, The
House will now stand adjourped and
meet at 2 p.M. tomorrow.

The House then adjourned till Two
of the Clock on Tuesday the 3lst
March, 1953,
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